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 ऊर्जा  मंत्री  से  मेरा  अनुरोध  होगा  कि

 वह!  पटने  की  जजनता  को  गेस  संकट  से  उबारते

 के  लिए  गस  की  सप्लाई  पहले  की  तरह

 बरौनी  तेल  शोधक  कारखाने  से  ही  करवाने

 की  व्यवस्था  करें  तथा  भ्रष्टाचार  पर  अंकुश

 लगावें  |

 14.23  काई,

 MINES  (AMENDMENT)  BILL

 THE  MINISTER  OF  LABOUR
 AND  REHABILITATION  (SHRI
 VEERENDRA  PATIL)  :  14.  Chairman,
 1  beg  to  move™  :

 “That  the  Bill  further  to
 amend  the  Mines  Act,  1952,
 be  taken  into  (01151018 1101 ,

 The  Mines  (Amendment)  Bill,  1983
 is  before  this  august  House.  The  Bill
 seeks  to  further  amend  the  Mines  Act,
 1952.  The  Mines  Act  consolidates  the
 law  relating  to  the  regulation  of  labour
 and  safety  in  mines.  The  Act  provides
 for  safe  as  well  as  proper  working  con-
 ditions  in  mines  and  certain  amenities
 to  workers  employed  therein.

 The  coal  industry  occupies  an
 important  role  in  the  economic  life
 of  your  country  and  would  continue
 to  do  so  in  view  of  the  estimated  energy
 needs  for  the  development  of  the
 country.  In  order  to  ensure  that
 safety  and  health  considerations  of  mine
 workers  are  not  lost  sight  of,  the
 Mines  (Amendment)  Bill,  1972  was
 introduced  in  this  House  in  May,  1972.
 The  Bill  was  referred  to  the  Joint
 Committee,  which  submitted  its  report
 in  August,  1973.  It  took  some  time
 for  Government  to  consider  the  reco-
 mmendations  of  the  Joint  Committe,
 but  unfortunately,  with  the  dissolution
 of  the  Sth  Lok  Sabha,  the  Bill  lapsed.
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 The  provision  of  the  Act  have  since
 been  reviewed  afresh  in  the  light  of  the
 1972  Amendment  Bill,  the  recommen-
 dations  of  the  Joint  Committee  and
 the  suggesiions  made  by  the  Committee
 on  Safety  in  Coal  Mines  set  up  by
 the  Ministry  of  Energy  (Department:
 of  Coal),

 Sir,  the  main  objectives  of  the
 Amendment  Bill  are:—

 (1)  the  removal  of  certain  prac-
 tical  difficulties  experienced
 in  its  enforcement;

 (ii)  provision  for  additional  safety
 regulations;

 (iii)  closer  association  of  workers
 with  safety  measures;

 (iv)  provision  for  minimum  penalty
 in  case  of  gross  negligence  or
 recklessness;

 (v)  increase  in  the  levy  of  the
 cess  for  the  administration  of
 rescue  service  in  the  coal
 mines;

 (vi)  redefining  clearly  the  duties
 and  responsibilities  of  the
 owner,  agent  and  manager
 of  the  mine;

 (vii)  prohibiting  employment  ।  मं
 dangerous  mines;  and

 (vill)  prohibiting  employment  of
 persons  below  18  years  of  age.

 In  view  of  the  health  hazards  10
 which  the  mine  workers  are  exposed  and
 with  a  view  to  safeguard  the  health  and
 safety  of  workers  and  for  promoting
 their  welfare,  it  is  proposed  to  introduce
 anew  provision  which  would  enable
 the  chief  Inspector  of  Mines  to  under-
 take  safety  and  occupational  health’:
 surveys  in  mines.  The  time  spent  by  a
 worker  in  such  survey  would  be  counted
 as  duty  and  he  would  also  be  entitled
 to  the  payment  of  overtime  if  survey:

 *Moved  with  the  recommendation  of  the  President.
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 extends  beyond  his  normal  working
 hours.

 The  provision  has  been  made  for
 his  medical  treatment  by  the  managment,
 alternative  employment  in  the  mine  for
 which  he  is  declared  medically  fit  or
 for  payment  of  disability  allowance  or
 lumpsum  amount  where  he  desires  to
 leave  the  employment.

 Sir,  the  existing  Act  provides  for
 Mining  Boards  for  advising  the  Govern-
 ment  in  regard  to  expediency  of  making
 rules  or  regulations,  for  examining  the
 cases  referred  to  it  by  the  Central
 Government  and  to  consider  appeals
 against  the  orders  of  the  Chief
 Inspector.  ।  ‘  proposed  to  provide
 for  the  constitution  of  the  Committee
 in  place  of  these  Mining  Boards  and
 constitution  of  one  or  more  Committees
 to  deal  with  specific  matters  relating  to
 mines.

 ।  ं  further  proposed  to  redefine
 clearly  the  duties  and  responsibilities
 with  a  view  to  make  the  owner,  Agent
 or  Manager  of  a  mine  responsible  (०
 the  extent  of  the  statutory  duties  speci-
 fied  under  the  Act.

 The  amendment  Bill  makes  provi-
 sions  for  Chief  Inspector  to  prohibit
 employment  of  persons  in  cases  where
 dispite  warnings  the  owner,  Agent  or
 Manager  does  not  show  any  improve-
 ment  in  regard  (०  581५  matters.  rt  is
 proposed  to  provide  for  a  minimum
 penalty  for  contraventions  of  these
 orders  and  also  for  contraventions
 resulting  in  the  loss  of  life.  It  also
 provides  for  payment  of  full  wages  or
 alternative  employment  at  the  same
 wages  t0  a  person  whose  employment
 is  so  prohibited.

 The  workers  whose  services  are
 terminated  or  who  quit  employment
 voluntarily  or  die  before  they  put  in
 the  required  number  or  attendance  will
 now  be  entitled  to  the  grant  of  pro-
 pertionate  leave  or  wages  in  lieu  thereof.

 It  is  also  proposed  to  widen  the
 scope  of  rule  making  power  under  the

 Act  to  provide  for  matters  relating  to
 inspections  of  mines  by  the  workers’
 representatives  and  their  association  in
 matters  for  improving  safety  in  mines
 and  information  of  safety  Committees:

 As  hon.  Members  are  aware,  the
 rescue  services  in  coal  mines  are,  at
 present,  organised  by  the  Central  Coal
 Mines  are,  at  present,  organised  by
 the  Central  Coal  Mines  Rescue  Stations
 Committee,  set  up  under  the  Coal
 Mines  Rescue  Rules,  1959.  1  pur-
 suance  of  the  recommendations  made  by
 the  expert  under  the  ILO  Mission  and
 also  in  keeping  with  the  feelings  of
 the  5th  Tripartite  Conference  on  Safety
 and  consistent  with  the  practice  follow~
 ed  in  other  countries,  it  has  been
 decided  that  the  rescue  services  should
 be  organised  by  the  mine  managements.
 In  this  connection,  ।  118४6  separately
 given  a  notice  to  move  amendments  to
 the  Bill  in  this  regard.  With  a  view
 to  provide  for  the  growing  needs  for
 Organisation  and  expansion  of  the
 rescue  services,  the  amending  Bill  seeks
 to  increase  the  maximum  permissible
 rate  of  rescue  cess  from  3  Paise  to  25
 Paise  per  tonne.

 1  am  sure,  the  amendments  incor-
 porated  in  the  Bill  would  improve  the
 working  conditions  and  safety  of  workers
 and  hence  would  receive  the  unanimous
 support  of  all  sections  in  the  House.

 With  these  words  I  now  move  that
 the  Mines  (Amendment)  Bill,  1983  be
 taken  into  consideration.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  the  Bill  further  to
 amend  the  Mines  Act,  1952,

 “be  taken  into  considration.”’

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad)  :  ।  beg  to  move  :

 “That  the  Bill  further  to
 amend  the  Mines  Act,  1952,
 be  referred  to  a  Select  (0घाधांन
 ttee  consisting  of  15  members.
 namely  :
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 (1)  Shri  Chitta  Basu

 (2)  Shri  Tridib  Chaudhuri

 (3)  Shri  George  Fernandes

 (4)  Shri  Harikesh  Bahadur

 (3  Shri  Jagpal  Singh

 (0  Shri  Satyanarayan  Jatiya

 (7)  Shri  Samar  Mukherjee

 (8  Shri  Chintamani  Panigrahi

 (9)  Shri  Veerendra  Patil

 (10)  Shri  Rasheed  Masood

 (11)  Shri  Uttam  Rathod

 (12)  Dr.  Saradish  Roy

 (13)  Shri  Rajnath  Sonkar  Shastri

 (14)  Shri  Ravindra  Varma;  and

 (15)  Shri  Satyendra  Narayan  Sinha.

 With  instructions  to  report  by  the
 first  day  of  the  next  session.’*  (43)

 SHRI  SAMAR  MUKHERJEE
 (0२८० घ)  :  Sir,  you  can  see  that  this
 new  Bill  has  come  after  30  years.  The
 objective  of  the  Bill  is  to  regulate  the
 working  conditions,  by  providing  measur-
 es  on  the  basis  of  experience.  Actually,
 what  is  our  experience  in  the  mines  ?
 The  Minister  has  no  direct  experience.
 Neither  the  Minister  of  Energy,  nor  the
 Minister  of  Labour  has  got  it.

 This  long  gap  in  bringing  these
 amendments  shows  how  great  is  the
 pull  of  these  coal  magnates  who  were
 earlier  the  owners  of  these  mines,  on  the
 Government.  The  entire  area  is  a  den
 of  corruption;  and  the  jungle  law  prevail-
 ed  there.  Any  type  of  legislation  to
 curb  these  things  was  resisted  all  along.
 That  is  why  even  after  bringing  in  a  Bill,
 and  after  a  Joint  Select  Committee  was
 there,  the  Bill  did  not  come  to  the  floor
 of  the  House,  for  getting  it  passed.

 ।  an  giving  a  summary  of  the
 experience  in  the  collieries  which  was
 passed  in  the  form  of  a  resolution  at  an
 all  India  Convention  held  at  Dhanbad
 00  2ist  and  22nd  August  and  attended
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 by  al!  the  Central  trade  unions  who  were
 connected  with  the  Colliery  workers,
 except  the  INTUC.  From  it,  you  will
 understand  what  the  position  is  in  the
 Collieries.

 The  resolution  says  that  there  are
 near  about 7  lakh  colliery  workers  thr-
 oughout  the  country.  They  are  agitated
 over  the  non-implementation  of  the
 National  Coal  Wage  Agrecment.  The
 convention  was  organized  to  protest
 against  this  non-implementation.  There
 they  have  drawn  the  attention  of  the
 Government  to  several  matters  like-non
 implementation  of  the  National  Coal
 Wage  Agreement  relating  to  provision  of
 drinking  water,  housing,  medical  and
 educational!  facilities,  welfare  amenities,
 incentive,  promotion,  gratuity,  compen-
 sation,  difficulty  allowance  and  other
 issues,

 This  was  agreed  upon  in  1979.0  ।
 was  not  implemented.  In  the  second
 part  of  the  earlier  agreement,  they  have
 given  assurance  to  improve  the  condi-
 tions  prevailing  in  the  collieries.

 They  have  said  that  the  CIL  mana-
 gement  has  been  blatantly  violating  the
 Mines  Act  by  making  the  workers  work
 for  seven  days,  without  and  rest.  The
 safety  rules  are  being  nakedly  violated,
 resulting  in  a  large  number  Of  accidents,
 and  deaths  of  coal  miners,  mainly  by
 roof  fall.  The  utter  absence  of  elemen-
 tary  sanitation  and  basic  amenities  has
 made  the  life  of  the  workers  miserable.
 More  and  more  works  of  a  permanent
 nature  are  being  handed  over  to  con-
 tractors,  whose  numbers  are  increasing
 every  day,  even  in  __  prohibited
 categories.  And  in  this  way,  hundreds
 of  crores  of  rupees  have  been  paid
 to  the  contractors.  There  is  a  close
 link  between  the  contractors  and  a
 section  of  the  officials;  but  the  Govern-
 ment  of  India  is  refusing  to  take  any
 action  in  the  matter.  The  recent  ghastly
 murder  of  an  auditor  in  Dhandhad  in
 which  some  officers  were  allegedly
 involved  only  pinpointed  the  deep  rooted
 invovement  of  the  officers  in  looting
 the  coal  miners.  The  Mafia  gangs
 operating  in  the  coal  belt  are  carrying
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 forward  their  depredations  with  clan-
 destine  co-operation  of  the  ८.  ।.  ।.
 Management,  local  administration  and
 the  INTUC  bosses.

 The  big  drive  for  machenisation
 of  open  cast  coal  mines  has  led  to
 declaration  of  a  large  number  of  workers
 surplus  while  the  job  potential  is
 getting  reduced.  The  retrenchment  of
 women  workcrs  in  collieries  had  been
 the  result  of  a  deliberate  policy  adopted
 by  the  management  The  callousness
 of  the  ९.....  Management  in  ‘‘not
 giving  jobs  to  the  persons  who  have
 been  displaced  because  of  forcible
 occupation  of  the  land  has  led  to
 serious  social  tensions  in  several  new
 collieries.”"

 I  am  giving  you  the  picture  in  the
 collieries  from  a  joint  statement  issued
 on  4th  December,  1982  by  the  central
 leaders  -.  14.  Pandhe  and  others -
 who  are  connected  with  the  collieries
 movement.  It  reads  as  follows:

 “In  the  meantime,  the  JAC  notes
 with  grave  concern  that  fatat  acci-
 dents  in  the  coal  mines  have  sub-
 stantially  gone  high  during  the  last
 nine  months’  period  from  January
 to  September  in  1982  as  corres-
 ponding  to  previous  years.  Accor-
 ding  to  the  Directorate  General  of
 1ies  safety,  145  persons  were
 killed  in  fatal  accidents  during
 this  period  as  against  138  in  1981.0
 The  Government  and  CIL  have
 practically  done  nothing  to  imple-
 ment  either  the  unanimous  reco-
 mmendations  of  safety  conference
 or  instructions  from  0.  o.  M.  5.
 The  Court  of  Enquiry  into  Topa
 Colliery  disaster,  announced  with
 such  fan-fare  on  19th  July,  1982
 has  yet  ८०  start  its  work  for  lack
 of  staff  and  money  and  report  of
 Sri  Gopal  Kumara  Mangalam  to
 strengthen  the  9०.  145.  in
 order  to  properly  monitor  and  ins-
 pect  the  compliance  of  safety  Laws
 in  mines  has  not  yet  been  consi-
 dered  by  the  Government.  There
 has  been  no  increase  what  so  ever
 in  compensation  amount  to  miners
 who  are  getting  permanently  cripped

 or  loosing  their  lives.

 The  position  of  housing,
 sanitation,  medical  facilities,  (as
 also  revealed  in  the  Jagannathpur
 Colliery  disaster,  court  of  enquiry
 published  in  November  1982)  have
 considerably  deteriorated.  Not
 even  one  ambulance  has  been  pro-
 vided  in  each  colliery  so  far.  More
 and  more  workers  are  falling
 victims  to  serious  occupational
 diseases  for  which  neither  diagnosis
 nor  treatment  are  available.,,

 On  the  other  hand,  rampat
 corruption  over  reporting  of  coal
 production,  payment  to  all  sorts  of
 contractors  to  the  tune  of  nearly
 Rs.  106  crores  in  1981-82,  despatch
 of  low  quality  of  coal  have  increas-
 ed.  No  action  has  been  taken
 against  officers  quilty  of  gross
 violations  of  safety  laws  or  corrup-
 tion.  In  a  large  number  of  coal
 mines  workers  are  made  to  work
 all  the  seven  days  without  any  rest
 in  blatant  violation  of  Section  28
 of  Mines  Act.

 As  the  entire  situation  has
 become  intolerable,  the  miners
 have  no  other  alternative  but  to
 resort  to  72  hours  strike.”’

 ~

 This  Bill  is  inadequate,  insufficient
 to  tackle  this  situation.  That  is  why
 you  should  hav  consulted  the  represen-
 tatives  of  miners  and  their  centre
 leaders  before  bringing  forward  this
 Bill.  A  comprehensive  Bill  is  absolutely
 essential  if  you  are  serious  to  change
 this  situation.

 Thad  the  occasion  to  go  under-
 ground  in  the  Chasnala  Mine  after  the
 disaster  took  place,  I  went  there  twice,
 once  when  the  water  was  being  pumped
 out,  and  the  second  time  when  the  lifts
 were  started.  I,  along  with  some  other
 trade  union  leaders  went  undeground
 to  see  where  the  accident  actually  had
 taken  place.  This  was  informed  to
 the  Director,  safety.  He  showed  some
 interest  and  accompanied  me  to  that
 place.  The  agent  of  the  mine  also
 showed  some  interest  and  accompanied

 ।
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 me  to  that  place.  He  was  ४.  9.  K,
 Banerjee.  We  went  down  to  the  site
 where  actually  the  disaster  took  place.
 The  Director  of  Mines  Safety  gave  one
 explanation  while  the  Agent  of  Mines
 Safety  gave  another.  The  agent  wanted
 to  say  that  management  was  not  in
 fault  regarding  this  calamity.  What
 the  Director  wanted  to  say  was  because
 of  the  violation  of  the  safety  rules.
 All  the  workers  had  been  forced  to  cut
 coal  violating  the  minimum  requirement
 of  the  thickness  of  the  wall,  because
 above  that  wall  huge  water  was  accumu-
 lated  because  over  the  head  of  that  mine
 another  incline  abandoned  mines  was  full
 of  water.  Since  there  was  a  puncture  at
 the  lowest  level,  suddenly  the  wall  broke
 and  the  entire  water  rushed  inside
 where  about  300  people  died.  In  that
 situation  nobody  had  any  time  to  go
 out.  But  the  Agent  and  the  General
 Manager  gave  a  peculiar  explanation.
 They  told  us  that  the  earlier  map  of
 that  incline  abandoned  mine  did  not
 show  the  gallury  where  coal  was  cut
 from  the  other  side  at  the  point  where
 the  puncture  took  place.  50.  the  thick-
 ness  of  that  wall  had  been  narrowed
 down,  That  was  not  within  their
 knowledge.  But  from  the  circumstantial
 evidence  we  got  the  report  that  the
 workers  refused  to  cut  coal  from  that
 area;  they  were  very  much  apprehen-
 sive  that  the  wall  might  crack  and  the
 entire  water  might  ruch  inside  and  they
 might  lose  their  lives.  But  because  at
 that  time,  there  was  an  emergency,
 they  were  threatened  with  serious
 punishment  if  they  refused  to  cut
 coal  from  that  area,  they  would  lose
 their  job  and  would  also  be  punished.
 With  protest,  they  started  work  and  the
 tragedy  actually  happened.

 When I  visited  that  place,  I  got
 the  evidences  from  others  also.  The
 Director  of  Mines  Safety  had  a  long
 talk  with  me.  After  that,  there  was  a
 debate  in  the  Parliament.  ।  8150.0  spoke
 on  that  tragedy  here.  They  were  told,
 why  did  you  allow  the  management  to
 violate  the  safety  rules  ?  Their  main
 complaint  was  that  the  management  was
 so  powerful  there  that  they  did  not  care
 for  the  safely  rules.  The  Mines  safety
 Department  told  us  that  they  were  under
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 staffed.  7a  Safety  Department  has  two
 points.  One  is  that  they  are  under-staffed.
 The  staff  must  be  increased.  Second,
 th:  officials  of  the  mines  draw  higher
 Salaries  than  the  Inspectors  in  the
 Safety  Department.  So,  they  are  not
 in  a  mood  to  listen  to  the  Inspectors.
 They  do  not  give  any  importance  to
 their  directions  because  they  look  upon
 the  Inspectors  as  subordinates.  That
 is  why,  they  wanted  that  at  least  their
 pay  scales  of  the  staff  of  the  safety
 department  and  their  autority  should
 be  raised  to  such  a  level  that  they  can
 force  the  colliery  authorities  ८०  strictly
 follow  the  safzty  rules.  ।  assured  them
 that  I  would  raise  this  issue  on  the  floor
 of  the  House  and  would  draw  the
 attention  of  the  Government.

 There  are  so  many  safety  conferen-
 ces,  observance  of  safety  fortnights  and
 all  that.  These  are  only  for  propaganda
 purpose  and  nothing  else.  ।  reality
 the  collicry  authorities  do  not  care  for
 any  of  the  safety  rules

 About  rescue  operations,  ।  have
 gone  to  Charimiri  colliery  area  and  seen
 there  the  rescue  centre.  The  rescue
 squad  demonstrated  their  operation.
 ।  have  found  that  they  are  also  totally
 understaffed  and  the  equipments  which
 they  require  for  safety  are  also  too
 inadequate.  There  also  the  authorities
 of  mines  are  so  powerful  that  they  do
 not  care  to  Strengthen  this  rescue
 operation  machinery  for  quicker  rescue
 of  those  miners  when  their  lives  are  in
 danger  due  to  fatal  accidents  of  roof
 collapse  due  to  creation  of  my  their  gas.
 They  gave  पा  व  11 21 01:1 10111  on  their
 grievences  and  demands  which  ।  forwar-
 ded  to  the  then  Government.  I  still  feel
 that  this  requires  special  attention
 from  the  Government.

 The  Minister  has  just  now  said  that
 the  mine  authorities  have  been  given  the
 responsibility  of  strengthening  the  rescue
 operation  machinery.  This  is  another
 point  of  corruption.  An  employee  of
 the  rescue  center  cannot  dare  to  complain
 against  the  mine  authority.  So,  1  do
 not  think  it  wloud  in  any  way  be  help-.
 ful  मं  case  the  responsibility  of  streng-
 thening  ‘the  rescue  operations  is  left  on
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 the  mine  authority.  There  are  various
 corrupt  practices  followed  by  the  Mines’
 Administration.  Though  now  the  Govern-
 ment.  has  taken  over  all  the  mines,
 generally  the  old  set  up  still  is  there  and
 the  old  atmosphere  of  total  corruption
 is  there.  Now  more  and  more  such
 corrupt  practices  are  being  followed.
 Here  ।  wouid  like  to  draw  the  attention
 of  the  Minister  where  section  2  (h)  is
 sought  to  be  amended.

 ‘‘a  person  is  said  to  be  employed
 in  a  mine  who  work  as  the  manager
 or  who  works  under  appointment
 by  the  owner,  agent  or  manager  of
 the  mine  or  with  the  knowledge  of
 the  manager,  for  wages  or  not.”’

 when  you  say  a  man  is  appointed  for
 wages  or  not,  it  means  he  is  appointed
 without  wage  also.  It  means  that  a
 large  number  of  people  are  engsaged  who
 are  asked  to  give  free  labour,  without
 any  payment,  and  they  are  given  an
 assurance  that  in  future  they  will  be
 taken  as  workers.  Using  this  clause,  a
 large  number  of  people  can  be  asked  to
 serve  free  as  labour  with  the  excpectation
 that  they  may  get  job  on  a  future  date,
 which  is  a  serious  malpractice.  Their
 names  are  not  listed  and  if  they  die  in
 any  mine  accident,  their  relations  will
 not  got  any  benefit.  So,  this  provision
 should  not  be  there.  Wherever  there  is
 any  appointment  it  should  be  with  wages
 and  there  should  be  a  letter  of  appoint-
 ment  and  their  names  should  be  duly
 registered.  Otherwise  they  are  not
 entitled  to  get  any  benefit  after  the  acci-
 dent.  This  is  a  very  serious  malpractice
 which  15  going  on,  which  must  be  put  ४
 stop  to.

 There  are  so  many  loopholes  in
 the  Mines  Bill,  which  must  be  plugged.
 You  want  to  strengthen  the  measures  of
 Safety.  For  that  in  the  Safety  Commi-
 ttee  which  this  Bill  provides  the  workers’
 representative  should  have  not  only  equal
 but  majority  representation,  because  the
 Safety  Committee  is  the  authority  to
 determine  and  to  check  up  which  type  of
 safety  measures:  are  being  followed  by
 the  managment.  If  the  workers  repre-
 sentatives  to  the  Committee  are  t0  be

 nominated,  we  know  who  will  be  nomi-
 nated;  only  the  stooges  of  the  managment
 will  be  nominated.  So,  the  represen
 tives  of  the  workers  should  be
 and  their  number  should  be  in  increased:
 Ihave  given  an  amendment,  where  ।
 have  suggested  that  there  should  be  at
 least  four  representatives  of  the  workers
 in  the  Committee  and  that  they  should
 be  elected  by  the  workers  by  secrat
 ballot.

 Very  recently  all  the  central!  trade
 unions  boycotted  the  JD  CCI  because
 the  INTUC  has  been  given  there  an
 under  boosting;  the  INTUC  has  been
 given  there  increased  number  of  seats,
 even  though  it  has  been  thoroughly
 rejected  by  the  workers  and  completély-
 isolated  in  the  trade  union  field.  This
 is  how  the  Government  is  favouring  and
 boosting  the  image  of  INTUC,  which  is
 hand  in  glove  with  the  management.
 When  the  coal  workers  were  on  strike
 on  8th  November  and  again  in  January
 for  72  hours,  I  visited  some  the  coal
 areas  and  addressed  public  meeting,  ।
 saw  the  role  played  by  the  INTUC.
 Though  the  workers  under  INTUC
 supported  the  strike,  the  role  of  the
 leaders  was  heinous  and  objectionable.
 The  nominated  people  generally  always
 act  against  the  interests  of  the  workers.
 So,  this  provision  should  be  changed
 and  to  have  elected  representatives.

 There  should  be  Safety  Committees
 at  all  levels.  Each  mine  should  have
 its  own  committee,  apart  from  the
 regional  committee  for  a  group  of  mines
 where  you  can  have  representatives  from
 various  sectors.  1  each  mine,  where
 disaster  can  take  place,  where  the
 workers  have  to  work  under  hazardous
 conditions,  where  there  are  chances  of
 getting  various  types  of  diseases.  there
 should  be  a  committee  to  see  whether
 the  safety  rules  are  followed  or  not.
 Only  such  a  Mine  Committee  can  keep
 a  constant  watch  on  the  safety  rules  and
 measures.

 There  is  a  provision  here  that  after
 some  accident  or  disaster,  if  the  ins-
 pectot  does  not  come  within  72  hours,
 for  inspection  ahd  appropriate  action,
 the  operation  of  the  mine  can  sat.
 This  is  @  e४ं  flow  in  the  Bill.
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 This  provides  scope  on  the  part  of

 the  management  to  influence  the  inspec-
 tors  not  to  come  within  72  hours  and
 after  72  hours  te  passed,  the  mine
 will  start  operating,  removing  all  the
 records  and  documents  in  respect  of
 the  liability  of  the  disaster  showing  who
 are  all  responsibible  for  this  and  why
 this  disaster  has  taken  place,  why  so
 many  lives  have  been  lost  etc.  All  these
 records  will  be  removed.  So,  this  is  one
 of  the  loopholes  using  which  they  will
 take  full  advantage  of  depriving  workers
 of  their  benefits  and  rights  which  you
 are  providing  in  this  Bill.

 Similar  is  the  case  with  regard  to
 the  definition  of  injury  also.  You  have
 made  some  provision  regarding  injury.
 ही11  have  said  that  after  72  hours  this
 will  be  reported.  This  should  not  be
 done.  Each  injury  should  be  reported
 whether  it  is  fatal  or  minor.  This  is  also
 another  loophole  given  to  the  manage-
 ment  which  should  not  be  allowed.
 Similarly,  there  are  several  other  loop-
 holes  which  must  be  plugged.

 The  Joint  Committee  recom-
 mended  regarding  holidays.  The  coal
 mine  workers  are  to  work  under  such
 conditions  where  their  labour  should  be
 considered  as  intensive  labour.  Accor-
 ding  to  international  laws  and  the
 ILO  definition,  the  intensive  workers
 should  not  work  for  more  than  6  hours.
 They  require  rest  because  constantly  coal
 dust  is  cnteYing  into  their  stomachs,  hear-
 ts  and  lungs  and  the  health  hazards  are
 damaging  their  health.  In  these  unhealthy
 conditions  they  are  to  work  and  those
 who  work  in  the  underground  mines
 should  have  leave  after  12  days.  That
 was  the  recommendation  of  the  Joint
 Committee,  but  you  have  not  Accepted
 that.  This  Bill  provides  only  leave  after
 15  days  work,  for  the  rest  after  16  days.
 This  should  be  changed  and  their  hours
 of  work  should  be  reduced.  This  is  our
 suggestion.

 You  are  providing  some  wages  to
 the  worker  in  case  of  illness  where  he
 is  unable  to  work  and  he  is  also  consi-
 ared  to  be  doing  overtime  work.  But
 here,  the  provision  is  that  overtime  work
 should  also  be  paid  at  the  normal  rate.
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 There  is  normal  practice  that  ‘overtime’
 means  wages  at  double  the  rate  he
 should  get.  That  is  our  amendment  and
 it  should  be  included.  The  definition  of
 ‘mine’  should  also  be  extended.  In  the
 definition  of  “mine’  some  sections  have
 been  kept  out.  In  clause  2(iv)  of  the  Bill,
 on  page  2,  it  is  stated  :

 “(h)  (प,  प  operations  ०  services
 relating  to  the  development  of  the
 mine  including  construction  of
 plant  therein  but  excluding  cons-
 truction  of  buildings......

 "ह

 This  exclusion  should  not  be  there
 because  ‘excluding  construction  of  build-
 ings’  means  you  leave  them  in  the  hands
 of  the  contractors.  The  same  workers
 working  in  the  same  place  should  not
 be  thrown  into  the  hands  of  the  contrac-
 tors.  Similarly,  there  are  other  things
 which  are  not  included  in  the  definition
 of  ‘mine  areas’,  that  is,  residential  offices.
 Similarly,  there  are  other  offices  which
 are  not  includedin  the  definition  of
 mines  i.e.  office  like  0.0 7115.0  Office,
 Sales  Office,  03  office.  Thes2  offices
 should  also  be  treated  as  mines.  They
 shuld  be  brought  within  the  definition
 of  mis.  They  should  be  given  the
 benefit  of  the  Act.  Now,  Shops  and
 Establishment  Act  is  applied  in  their
 case.

 15.  hrs.

 Another  factor  is  a  very  serious
 factor.  Illegal  mining  has  become  a  very
 big  phenomenon.  In  June  I  went  to
 Asansol.  I  saw  nearabout  10,000  people
 who  are  engaged  in  illegal  mining.  These
 abandoned  mine  owners  and  Eastern  Coal
 Field  Authorities  are  involved.  It  has
 come  in  the  newspapers  also.  Because
 of  shortage  of  time,  ।  a  not  going  into
 the  details.  But  it  has  become  a  regular
 source  of  the  racketecrs  who  are  using
 cheap  labour  and  hundreds  of  lorries  are
 taking  coal  from  Asansol,  Chitranjan
 and  Bengal-Bihar  border  daily  and  going
 to  Banaras  and  _  distant  places.  Rows
 of  trucks  are  carrying  coal  in  this  way.
 All  the  big  business  men  are  behind  this.
 Big  coniractors  are  there.  Cheap  labour
 is  engaged.  I  visitcd  the  area.  a  police
 officer  and  the  local  M.L.A.  accom-



 417  Mines  (Amdt.)  Bill
 Passed

 panied  me.  When  I  went  there  I  saw  a
 large  number  of  people  were  cutting
 coal.  When  they  saw  the  police  jeep,
 they  started  running  away.  I told  the
 police  officer  to  tell  that  we  were  not
 Coming  to  arrest  anybody.  A  man  was
 stopped  by  the  police.  I  enquired  from
 him.  He  told  me  that  they  were  ina
 group  of  fifteen  and  they  would  be  get-
 ing  only  Rs.  50/-  a  day.  They  would  load
 the  coal  on  the  truck  of  a  Congressman
 Shri  Biswas.

 There  was  a  warrant  against  him
 on  the  charge  of  murder  of a  C.LT.U.
 leader  near  Asansol.  He  is  the  main
 racketeer.  This  issue  has  come  before
 election.  Congress  party  propagated,
 if  you  vote  for  the  left  this  illegal  mining
 business  will  close  down.  9०  your
 source  of  income’  will  be  taken  away.
 Therefore,  you  must  vote  for  the  Con-
 gress.  All  this  smuggling,  ctc.,is  coming
 into  election  politics.  This  has  become  a
 very  big  phenomenon.  Government
 income  is  being  dwindled.  Wall  collaps-
 ing  has  started  because  in  those  aban-
 doned  mines  some  coal  pillars  are  there.
 They  hold  the  roof.  But  that  coal  is
 also  cut.  The  roof  म  (1115  way  falls
 while  the  workers  work  below.  So,  they
 remain  buried  under  debris  and  the
 result  is  that  dead  bodies  are  found  when
 these  bodies  rot  and  foul  smell  comes.
 It  does  not  come  under  the  दी 1112 5.  58६५४
 Act.  Therefore,  no  inspector  goes  there.
 So  another  great  danger  is  that  village
 after  village  is  likely  to  subside.  Unless
 Government  comes  in  a  big  way  to
 Prevent  it,  this  practice  of  illegal  mining
 will  not  stop.

 My  suggestion  is  that  there  should
 be  a  comprehensive  Bill  and  _  before
 bringing  that  Bill  you  should  have  closer
 consultation  with  workers  and  their
 learders  so  that  all  these  loopholes  can

 be  plugged.

 SHRI  VEERENDRA  PATIL:
 What  is  your  attitude  to  the  Bill  ?

 SHRISAMAR  MUKHERJEE  :  This
 Bill,  as  I  told  does  not  solve  the  problem.
 It  is  too  inadequate.  Iam  not  opposing
 the  Bill.  a  giving  amendments.  It  is
 too  inadequate.  My  suggestion  is  to
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 bring  in  a  comprehensive  Bil!  so  that  all
 these  aspects  can  be  covered.

 SHRIMATI  JAYANTI  PATNAIK
 (Cuttack):  Mr.  Chairman,  Sir,  I  am
 glad  that  the  hon.  Minister  has  come
 forward  with  this  amending  Bill  for
 which  I  must  congratulate  him.  This
 legislation  aims  at  the  regulations  of  the
 working  conditions  of  the  miners.  It  is
 well-known  that  the  Directive  Principles
 laid  down  in  the  Constitution  speak  of
 the  welfare  of  the  people  ia  general  and
 of  the  humane  and  just  conditions  for
 workers  in  particular.

 15.05  hrs.

 [SHRI  SOMNATH  CHATTERJEE
 in  the  (वाए, ]

 This  Bill  seeks  to  protect  the
 interests  of  the  minors  who  are  unaware
 of  their  rights  and  privileges.  So,  this
 will  go  a  long  way  to  protect  their
 interests  and  also  in  solving  the  problems
 of  thousands  of  miners.

 517,  much  water  has  flown  under
 the  bridge  since  the  enactment  of  the
 principal  Act.  Notwithstanding  many
 welfare  and  safety  measures,  the  mine
 owners,  their  agents  and  managers  and
 their  tough  men  seem  to  have  been
 proportionately  were  benefited  than  the
 workers  during  this  period.  If  we  look
 into  the  causes  of  many  mine  accidents
 of  the  past,  we  would  come  to  know
 that  sheer  negligence  on  the  part  of  the
 manager,  agent  and  the  owner  is  respon-
 sible  for  the  tragedy.  This  has  not  been
 reflected  in  the  follow-up  action.  The
 Chinakuri  accident  of  1958  was  caused
 by  the  negligence  and  it  was  reported
 that  the  persons  responsible  for  this
 tragedy  were  elevated  to  higher  posts.
 The  Chasnala  accident  which  claimed  the
 highest  number  of  deaths  in  the  history
 of  Indian  mining  could  be  enquired  into
 only  on  the  intervention  of  the  Prime
 Minister.  It  is  customary  to  treat  the
 accident  enquiry  as  confidential.  It  js
 oily  when  an  accident  of  serious  mature
 occurs,  strong  demands  come  for  the
 judicial  enquiry.

 Now,  the  present  améndment  pro-
 vides  for  additional  safetv  regulations
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 ‘and  minimum  penalty  in  the  case  of

 gross  Negligence
 or  recklessness.  Sir,  ।

 must  congratulate  the  Minister  that  some
 of  the  provisions  are  welcome  in  this
 amendment.  In  Clause  17,  a  new  sub-
 section  has  been  added  :

 (1.6)  Whenever  there  occurs  in  or
 about  a  mine  an  accident  causing
 repoitable  injuries  to  any  person,
 the  owner,  agent  or  manager  of  the
 mine  shall  enter  in  a  register  such
 occurrence  in  the  prescribed  form
 and  copies  of  such  entries  shall  be
 furnished  to  the  Chief  Inspector
 once  in  a  quarter’’;

 ।  ma  quote  clause  30  sub-clause
 (d).  Power  is  also  being  given  under  this
 sub-clause  to  enable  the  Central  Gove-rn-
 ment  to  make  regulations  for  evolving
 anc  standardising  the  procedure  to  deal
 effectively  with  any  emergency  situation
 caused  by  accident  or  accidental  explo-
 sion  Or  ignition.  This  provision  has  been
 made  on  the  recommendations  ०  (110
 experts  in  their  report  on  mines  safety.

 This  Bill  will  help  in  drawing
 immediate  attention  to  the  accidents  and
 the  maintenance  of  regular  record  for
 the

 accidents.
 Another  sub-section  also

 says  ‘that  whenever  an  accident  occurs
 causing  loss  of  life  or  serious  bodily
 injury,  the  place  of  accident  shall  not
 be  disturbed  before  the  arrival  or
 without  the  consent  of  the  Chief  Inspec-
 tor  or  Inspector  to  whom  notice  of  the
 accident  is  required  to  be  given  unless
 such  disturbance  is  Necessary  to  prevent
 any  further  accident.

 These  measures  will  go  a  long  way
 in  ensuring  much  needed  safety  measures
 for  the  miners  as  the  unscrupulous  or
 callous  owner  or  his  manager  cannot
 now  conceal  the  accidents  as  they  used
 to  do.

 The  accident  victims  will  be  suitably
 treated,  compensated  and  rehabilitated.
 So  the  Hon.  Minister  should  be
 congratulated  for  his  foresight  as  he
 has  correctly  visualised  the  difficulties  and
 the  dangers  faced  by  the  miners.

 We  know  that  once  of  the  main
 reasons  advanced  for  nationalisation  of
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 coal  mines  is  the  constant  violation  of
 safety  rules  by  private  owners.  In  order
 to  strengthen  safety  in  the  mining  indus-
 try,  the  €8.51161  Inspectorate  was
 redesinated  as  Director  General  (Safety).
 Until  now,  though  safety  laws  exist,  they
 remain  on  paper  only.  Safety  becomes
 a  casualty  in  the  competition  to  increase
 production  10  this  connection,  ।  may
 also  mention  that  according  to  the  inter-
 nationally  accepted  norms,  the  mines
 should  be  within  40  2  of  the  rescue
 station.  In  our  country,  some  pits  are
 far  away.  The  safety  goal  is  yet  to  be
 defined.

 Another  new  Section  based  on  the
 recommendations  of  the  16th  Session  of
 the  Indian  Labour  Conferenc:  has  been
 introduced  to  empower  the  Mines
 Inspector  to  undertake  the  safety  and
 occupational  health  survey  in  the  mines.

 The  miners  are  poor  and  illiterate  and
 they  live  in  unhealthy  environment.  We
 see  there  are  occupational  hazards  in  the
 mining  area.  They  exist  due  to  lack  of
 proper  environment  and  proper  facilities.
 The  present  amendment  is  supposed  to
 protect  the  workers.  ।  1६  heartening  to
 note  that  in  the  present  amendment  any
 worker  medicully  declared  unfit  will  be
 immediately  sent  for  treatment  at  the
 cost  of  the  owner  and  the  worker  will
 also  get  wages  and  other  benefits  which
 are  due  to  him  from  time  to  time,  and
 after  the  treatment,  if  the  worker  is
 declared  unfit  to  discharge  his  duties,
 then  he  will  be  entitled  for  alternative
 employment.  In  case  there  is  no  scope
 for  alternative  employment,  he  will  be
 entitled  to  disability  allowance.  This
 provision  also  provides  the  payment  of  a
 lumpsum  amount  to  the  workers
 who  leave  the  job  voluuatarily.

 Another  welcome  provision  ७  (116
 proportionate  leave  or  wages  in  lieu  of
 leave  to  workers  whose  services  are
 terminated  or  who  voluntarily  quit
 employment  or  who  die  before  putting  in
 the  required  attendance.

 This  will  difinitely  go  in  favour  of
 the  mine  workers.
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 Another  important  measure  in  this
 Bill  is  to  prohibit  employment  of  persons
 below  18  years  of  age.  This  is  a  measure
 of  far-reaching  importance  as  exploitation
 of  children  by  mine  owners  is  widespread
 in  the  mining  areas.  The  provision  for
 imposing  a  penalty  of  Rs.2,500/-  for
 employing  persons  below  18  years  of  age
 is  also  welcome  and  it  is  very  mecessary
 because  in  our  society,  child  labour  should
 be  discousaged.  This  provsion  should  be
 therfore  implemented  rigorously.

 Another  provision  which  is  impor-
 tant  from  workers  point  of  view  is  the
 regular  leave  entitlement  for  the  workers.
 In  view  of  the  greater  hazards  to  which
 the  workers  are  exposed,  it  is  proposed
 to  increase  their  leave  by  granting  one
 day  leave  for  every  15  days  instead  of
 for  one  day  for  every  16  days  work  as  at
 present.

 Not  much  mention  has  been  made
 in  this  amendmeat  about  minimum  wages
 to  the  workers.  In  the  17th  annual
 session  of  the  Federation  of  Indian
 Mineral  Industries,  hcld  in  New  Delhi,
 the  Minister  of  Mines  has  said  that  some
 mines  including  that  of  manganese  ore,
 do  not  pay  minimum  wages  to  the
 workers.  Government  remains  a_  silent
 spectator  to  this  injustice  which  is  meted
 out  to  workers.  This  view  has  been  given
 publicity  in  the  newspspers.  ।  118४6
 quoted  what  has  already  been  published
 therein.

 The  employment  of  women  is  on
 the  decline  and  they  are  not  paid  their
 wages  properly.  They  are  paid  16855
 wages.

 So,  the  Amendment  should.  have
 ensured  this  minimum  wage  to  the
 workers.

 Now  I  would  like  to  say  a  word
 about  the  Mining  Boards  and  Committees
 to  look  into  the  affairs  of  the  mines  of
 a  particular  territory  or  a  State.  Under
 this,  any  issue  relating  to  a  mine  can  be
 referred  to  a  Committee,  and  the  Mining
 Board  and  Committee  are  vested  with
 the  powers  of  acivil  court.  Therefore,
 the  matters  referred  a  Committee  or
 Board  can  be  decided  within  a  shrot  time.
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 This  is  a  very  good  suggestion.  But  here
 ।  may  point  out  that  the  Committee
 constituted  under  section  12  (1)  should
 include  4  representative  of  the  State
 Government,  preferably  of  the  Mining
 ि 681 110156111.  बाद ।  ऑ  saying  this  is
 because  there  should  be  active  participa-
 tion  and  involvement  of  the  State
 Government  in  this  also.  The  state  is
 the  owner  of  the  minerals,  and  it  is
 desirable  that  the  State  Government  is
 intimately  involved  in  the  implementation
 of  the  various  provisions  of  the  Mines
 Act.  But  this  aspect  does  not  appear
 to  have  been  taken  into  account.

 One  more  thing  1  would  like  to
 pointout  is  that  copies  of  all  the  notices
 sent  to  the  Director,  Mines  Safety,  and
 the  Direcior-General,  Mines  Safety,  under
 the  Ministry  of  Labour  should  also  be
 endorsed  to  the  Director  of  Mining  of
 the  State  Government.  This  would
 facilitate  the  State  Government  authorities
 to  know  first  hand  the  condition  of  each
 mine  with  respect  to  the  statutory
 requirements  of  the  Mines  Act.

 This  Bill  to  amend  the  Mines  Act  is
 a  timely  and  progressive  measure.  The
 Hon.  Minister  has  brought  forward  this
 Bill  with  the  overall  intention  of  safe-
 guarding  the  interests  of  the  mining
 workers.  So,  I  welcome  this  Amend-
 ment  Bill  and  I  congratulate  him  on
 having  brought  forward  this  measure,
 although  after  a  long  time.

 With  these  words,  I  conclude  my
 speech.

 श्री  त्रिलोक  चन  (खुर्जा)  :  अधिष्ठाता

 महोदय,  इस  सदन  में  माइन्स  ममेंडमेंड  बिल

 भाया है  ।  1' 952  में  यह  बिल  बना  था  ।  उसके

 बाद  एक  कमेटी  बैठी  थी  मजदूरों  के  सेफ  गार्ड

 और  कल्याण  के  लिए।  उसकी  रिपोर्ट  के

 आधार  पर  31  साल  बाद  यह  बिल  आया  है  ।

 श्रीमती  पटनायक  जी  कहू  रही  थीं  कि  यह

 बिल  जल्दी  आया  है  ।  पता  नहीं  अभी  और

 कितनी  देर  से  आना  चाहिए  था  ।

 इस  बिल  के  द्वारा  मजदूरों की  सुविधा,
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 anne  और  रक्षा  के  लिए  अटेंड  मेंट  क्रिया  गया

 है।  ये  सुधार  कारगर  होंगे  ऐसा  नहीं  लगता  ।

 सेक्शन  12  में  कमेटी  का  गठन  किया  गया  है  ।

 चोट  लगते  और  मकान  की  सुविधा  के  बारे  में

 जो  कुछ  कहा  गया  है  यह  तो  बहुत  पहले  कर

 देना  चाहिए  था  1  लेकिन  12  सेक्सन  के  रहते

 हुए  मैं  समझता  हूं  इनको  कोई  लाभ  मिलेगा,

 ऐसा  नहीं  लगता  ।  आज  जो  पोजीशन है  वही

 बरकरार  रहेगी  |  इसमें  आपने  कहा  है

 *12(1)  (a)  a  person  in  the  service
 of  the  Government,  not  bsing  the  Chief
 Inspector  or  an  Inspector,  appointed  by
 the  Central  Government  to  act  as  Chair-
 man;

 (b)  the  Chief  Inspector  of  Mines;

 (c)  two  persons  to  represent  the
 interests  of  miners  appointed
 by  the  Central  Government;

 (d)  two  persons  to  represent  the
 interests  of  owners  of  mines
 appointed  by  the  Central
 Government;

 {e)  two  quelified  mining  engineers
 not  directly  employed  in  the
 mining  industry,  appointed  by
 the  Central  Government.”

 सरकार  के  अधीन  माइज  भी  हैं,  कालयरीज

 शी  हैं  ।  प्राइवेट  एनजे  जिनको  रन  करते  हैं

 उन  पर  भी  किसी  न  किसी  तरीके  से  गव नें मेंट

 का  कंट्रोल है  ।  लेकिन  जितना  इसमें  रिप्रिजें  -

 टेशन  दिया  गया  है  वह  सैटल  गवर्नमेंट  के

 नागिनी  को  ही  दिया  गया है  ।  उनसे  क्या

 आप  आधा  करते  हैं  कि  गवर्नमेंट  की  इच्छा  के

 विरुद्ध  जाकर  वे  काम  करेंगे,  उच्चाधिकारियों

 की  इच्छा  के  विरुद्ध  जाकर  काम  करेंगे,  वर्कर्ज

 या  मजदूरों  का  पक्ष  वे  लेंगे  ?  प्राणियों  में

 आपने  कहा  है  कि  मजदूरों  का  भी  एक  कामिनी

 होगा  ।  वह  मजदूरों  के  हितों  को  देखेगा,  उनकी

 रक्षा  करेगा  ।  कॉल मा इज  से  जो  होगा  वह
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 कोलमाइ ज  के  वकंत  के  हितों  को  देखेगा,

 माइनस  में  से  जो  होगा  वह  माइ नज सें  के  हितों
 को  देखेंगा।  इससे  कोई  विरोध  नहीं  ही

 सकता  है।  जो  कुछ  अपने  किया है  उससे

 किसी  का  विरोध  नही ंहै  ।  लेकिन  वह  कम

 है।  ज्यादा  होना  चाहिए  था।  मजदूरों  के

 प्रतिनिधि  ज्यादा  होने  चाहिए  थे  ।  यह  कहकर-

 पैसिव  बिल  नही ंहै  ।  बहुत  बड़ा  लाभ  दुर्घटना

 होने  पर  वकीलों  को  मिल  सकेगा,  ऐसा  मैं  नहीं

 समानता  हुं  ।  जैसे  मुकर्जी  साहब  ने  कहा  है
 अच्छा  होता  बजाय  गवर्नमेंट  नामी  वर्कर्ज

 में  से  होता,  उसका  इलैक्शन  होना  चाहिएं  ।

 वर्कर्ज  रिप्रजेंटेटिव  जो  इलेक्शन  में  जीतता

 उसको  होना  चाहिए  था  ।  या.  जो  यूनियन है
 उसमें  से  कोई  रिप्रेजेंटेटिव  होना  चाहिए  था

 और  वहू  भी  बाई  इलेक्शन  होता  ।  यूनियंज
 भी  कई  जगह  एक  से  ज्यादा  होती  है  ।  अब्र

 यूनियन  में  से  ही  लेंगे  तो  किस  यूनियन  में  से

 लेंगे।  उसी  यूनियन  में  से  लेंगे  भ  आपके

 माफिक  होगी  ।  उसी  यूनियन  के  रिप्रेजेंटेटिव

 को  आप  नॉमिनेट  कर  देंगे  ।  इससे  मजदूरों  को

 मरना  पड़ेगा  ।  मजदूर  को  कई  तरह  से  मरना

 पड़ता  है  ।  एक  तरफ  कालियरी  ओने  होते

 हैं,  एक  तरफ  मैनेजमेंट  होता  है  और  तीसरी

 तरफ  यूनियन  होती  है  ।  यूनियंज  अपने-अपने

 तरीके  से  मजदूरों  की  माँगों  को  प्रैस  करती  है।

 अगर  कोई  वकार  किसी  यूनियन  के  माफिक  न

 हो  और  दूसरी  यूनियन  का  वह  सदस्य  हो  और

 जिस  यूनियन  को  वह  फेवर  नहीं  करता है

 कौर  उस  यूनियन  की  चलती  है  तो  वहू  मारा

 जाता  है,  उसकी  सुनने  वाला  कोई  नहीं  होता

 है।  अब  इस  बारह  सैक्शन  से  कितना  भला

 उसका  हो  पाएगा,  यह  मैं  नहीं  जानता हूं  ।

 इस  वास्ते  मेरा  सुभाव है  कम  से  कम  तीन

 प्रतिनिधि  आपको  वकंजें  के  इसमें  लेने  चाहिए

 थे

 ll

 is
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 जहां  तक  इस  बिल  का  सम्बन्ध  है  समथिंग

 इज  बैटर  देन  नथिंग  वाली  बात  है  ।  इससे

 वकीलों  को  कुछ  लाभ  तो  ट्वोगा  ही  ।  नियम

 पहले  भी  थे  ।  आपने  कहा  है  फि  कुछ  ब्यान-

 तारीक  कठिनाइयां  सामने  आई  थी  और

 उनको  आपने  दूर  बरते  की  कोशिश  की  है  ।

 आप  इस  बिल  को  तो  पास  करायेंगे  ही  |

 लेकिन  मेरा  निवेदन  है  कि  जो  कमेटी  1...बड़ी  थी

 उसकी  सिफारिशों  को  ध्यान  में  रखते  हुए

 इसमें  और  संशोधन  करने  की  जरूरत  है  ।

 मेरा  अनुरोध  है  कि  और  भी  जो  संशोधन हैं

 मजदूरों  के  हक  में  उनको  भी  लाकर  मजदूरों

 को  ज्यादा  से  ज्यादा  हित  करने  के  लिए,  आप

 पास  कराने  की  कृपा  करें  ।

 श्री  रामसिंह  यादव  (अलवर)  :  सभापति

 महोदय,  मैं  प्रस्तुत  विधेयक  का  समर्थन  करता

 हूं।  वास्तव  में  विरोध  पक्ष  के  बोलने  वाले

 माननीय  सदस्य  ने  विधेयक  को  जिस  द  ष्टि  से

 देखा  है  वह  उसके  सही  उद्देश्य  को  नहीं  समय

 सके हैं  ।  इस  विधेयक  को  पूरा  पढ़ने  के  बाद

 कोई  भी  व्यक्ति  इस  निष्कर्ष  पर  पहुंच  सकता

 है  कि  यह  अपने  आप  में  एक  प्रगतिशील  और

 जनकल्याणकारी  कदम  है  क्योंकि  इसमें  बहुत
 से  प्रावधानों  का.  समावेदन  किया.  गया  है

 जिनका  होना  मजदूर  के  हित  में  बहुत  आव-

 इक  है  |

 मान्यवर,  सबसे  पहली  जो  आवश्यकता

 थी  वहू  यह  थी  कि  अभी  तक  किसी  खान  में

 कोई  भी  टेक्नीकल  एक्स पट  जाने के  लिए

 सक्षम  नहीं  था  |  अब  यह  प्रावधान  मंत्री  जी  ने

 किया.  है  कि  यदि  कोई  माइन  मज़दूर  के  जीवन

 के  लिए  असुरक्षित  हैं  तो  उसका  इंस्पैक्शन

 मजदूर  के  ईस्टांस  पर  या  मजदूर  यूनियन  की

 इच्छा  पर  वह  एक्सपर्ट  उस  खान  में  जा

 सकेगा  कौर  उसके  बारे  में  रिपोर्ट  दे  सकेगा,
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 और  यदि  वह  असुरक्षित  है  तो  उसको  बन्द

 कराने  की  पावर  सरकार  को  या  प्राधिकृत

 अधिकारी  की  होगी  ।  यदि  सी  ०ए०पी ०एस  ०
 के  माननीय  सदस्य  ने  इस  प्रावधान  को  ध्यान-

 पूर्वक  पढ़ा  होता  तो  उनको  खुशी  होनी  चाहिए
 थी  ।  अब  तक  किसी  भी  विधेयक  में  इस  बात

 को  नहीं  सोचा  गया  था  कि  आगे  आने  वाली

 दुर्घटनाओं  से  किस  तरह  से  मजदूर  को  बचा

 सकते  हैं  ।  यह  प्रावधान  जो  किया  गया  है
 उसके  लिए  मंत्री  जी  की  दूरदर्शिता के  लिए
 मैं  उनको  धन्यवाद  देता हूं  ।

 इसके  साथ-साथ  मंत्री  जी  ने  यह  भी  प्राव-

 घान  किया  है  अभी  तक  जो  माइन  एरिया  था

 उसके  लिए  कोई  डेफिनेट  बाउण्डरी  नहीं  थी,

 और  जो  भी  खान  का  मालिक  होता  था  वह
 अपनी  मर्जी  के  मुताबिक  उसको  घटा-बढ़ा

 सकता  था  ।  कई  स्थानों  पर  वास्तव  में  जो

 मौके  पर  ऐसी  परिस्थितियाँ  थीं  जहां  पर  यदि

 किसी  भी  खान  को  किसी  विशेष  दायरे  से

 अधिक  के  लिए  बढ़ा  देते  हैं  तो  वहीं  दुर्घटनाओं

 की  संभावनायें  बढ़  जाती  हैं।  ऐसी  सूरत  में

 आपने  यह  प्रावधान  किया  है  प्रत्येक  माईन

 ओनर  को  अपनी  लीज  में  डिफाइन  करना

 होगा,  उसकी  बाउन्डरीज  को  लिखना  होगा  ।

 यह  भी  अपने  आप  में  मजदर  की  सुरक्षा  के

 लिए  एक  बहुत  ही  प्रगतिशील  कदम  है  ।

 हम  कह  रहे  हैं  कि  माइन्स  में  खास  तौर

 से  18  साल  से  कम  आयु  के  मजदूर  को  नियुक्त
 न  किया  जाय  ।  लेकिन  आपने  यह  भी  प्राव-

 धान  किया  है  कि  यदि  मौके  पर  जाकर  किसी

 खान  को  देखें  तो  16  और  18  साले  के

 व्यक्ति  में  व्यक्तिगत  आदमी  की  जो  तन्दुरुस्ती

 है  उसकी  वजह  से  अंदाज  लगाना  .  मुश्किल

 होता है  कि  16  साल  का  है  या  18  साल  का

 है  ।  लेकिन  अब  इस  बात  का  प्रावधान  है  कि

 डाक्टर  उसको  एग्जामिन  कर  सकता है  और
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 खान  मालिक  पर  औवलीरगटरी  होता  है  उसकी

 जांच  कराना  यदि  मजदूर  या  उसकी  यूनियन

 चाहे  ।

 इसके  साथ-साथ  यदि  किसी  माइनर  को

 खान  के  काम  में  मजदूर  की  हैसियत  से  लगाया

 है  तो  जितने  दिन  आपने  उससे  काम  लिया  है

 उस  बच्चे  को  उतना  ही  पेमेंट  मजदूरी  के  रूप

 में  करना  होगा  जितना  कि  एक  मेजर  के  लिए

 करना  है  ।  यह  मजदूर  के  हित  में  अच्छा  कदम

 है  ।

 इसके  साथ-साथ  मापने  इलाज  22ए)

 में  कहा  है  कि  एम्प्लायमेंट  सर्टेन  केसेज  में

 प्रोहिविट  करेंगे  और  जो  कम  उम्र  के  मजदूर

 हैं  उनकों  नहीं  लगा  सकेंगे  और  जो  भी

 कम्प्लायंस  हैं  वह  मालिक  के  ऊपर  अब्लीगेटरी

 होगी  |  साथ  ही  इलाज  30  गौर  31  में  सेफ्टी

 मेजर्स  को  बताया  है  जो  मजदूर  की  सुरक्षा  के

 लिए  आवश्यक  है,  उनका  होना  किस  तरह  से

 मा वद येक  है  जो  सेक्शन  58  को  अटैड  करते

 हैं  ।

 आपने  इसमें  बाडी ली  इंजरी  क्या  है  कौर

 सीरियस  इ  जरी  क्या  है,  यह  डिजायन  करके

 एक  सही  कदम  उठाया  है  ।  बाडी ली  इ  जरी

 में  जहाँ  आपने  मजदूर  को  72  घंटे  का  लाभ

 दिया  है,  इसके  साथ-साथ  सीरियस  इ  जरी,

 जिसकों  भारतीय  दंड  प्रक्रिया  में  ग्रीव्स  इ  जरी

 कहा  है,  उसको  आपने  सीरियस  इजरा  में

 लेकर,  जैसे  किसी  मजदूर  के  शारीर  का  कोई

 अवयव  अंग-मंग  हो  जाता  है,  क्षतिग्रस्त  हो

 जाता  है  या  काम  करने  लायक  नहीं  रहता  है,
 उसके  लिए  आपने  इसमें  प्रावधान  किया  है.

 जिसका  होना  नितान्त  आवश्यक  है  ।

 कोई  भी  मजदूर  खान  में  काम  करते  हुए
 यदि  शारीरिक  दृष्टि  से  सक्षम  नहीं  रहता  है,

 कोम  करने  लायक  नहीं  रहत ਂहै  तो  उसके

 AUGUST  22,  1983  Mines  (Amdt,)  Bill  428
 Passed

 लिए  आपने  इसमें  प्रावधान  किया है  |  इसके
 साथ  ही  यह  भी  कहा  है  कि  अगर  कोई  खान

 मालिक  खान  बन्द  कर  देते  हैं  इस  कारण  कि

 उसमें  ऐसी  feafa  पदा  हो  गई  है  कि  मजदूर
 की  सुरक्षा  के  लिए  ठीक  नहीं  रह  गई  है,  समय-

 समय  पर  उसकी  छंटाई  नहीं  की  है  या  सफाई

 के  साधन  प्रयोग  नहीं  किए  गए  हैं  और  2.  4

 साल  के  बाद  खान  मालिक  मजदूर  को  यह  कह
 दे  कि  हमने  खान  बन्द  करदी  है  तो  इसमें  आपने

 प्रावधान  कर  दिया है  कि  अगर  खान  मालिक

 ऐसी  स्थिति  पैदा  करता  है  तो  उसे  मजदूर  को

 उतनी  ही  तनख्वाह  और  उसी  तरह  का

 भाल्टरनेटिव  एम्पलायमेंट  देना  होगा  ।  इससे

 अधिक  मजदूर  के  fet  में  और  दूसरा  कौन-

 सा  कानून  होगा  ?

 आप  जो  कह  रहे  हैं  कि  यह  इन-कम्पलीट

 विधेयक  है,  आपने  इस  पर  पूरी  तरह  से  गौर

 नहीं  किया  कि  किस  दृष्टि  से  अपूर्ण  है  ?

 आपने  कोई  कारण  नहीं  बताया  |  आप  बताते  हैं

 कि  कौन  से  कारण  रह  गये  हैं,  कौन  से  मुद्दे

 ऐसे  आवश्यक  हैं  जो  मजदूर  के  लिए  होने

 आवश्यक  हैं  ।  एक  मजदूर  लीडर  के  लिए  यह

 areas  था  कि  वह  उन्हें  बतलाते  ।  उन

 कारणों  को  न  बताकर  आप  यह  कहें  कि  इसमें

 अपूर्णता  है,  मैं  समझता  हूं  कि  आपने  इसका

 मायो  कान्त  अवलोकन  नहीं  किया  और  सरसरी

 बात  कह  दी  ।

 पहली  बार  माननीय  मंत्री  जी  ने  इस

 बात  का  प्रयत्न  किया  है  कि  यदि  किसी  व्यक्ति

 को  सीरियस  बाडी ली  इंजरी  आती  है  तो  हम

 किस  तरह  से  उसकी  मदद  कर  सकते  हैं  और

 किस  तरह  से  उन  पर  एक  जिम्मेदारी  आती

 है  ।

 इसके  साथ  ही  आपने  जो  एक  कमेटी

 बनाने  का  प्रावधान  किया है  इसमें,  यह  ठीक

 है  कि  अगर  आप
 मजदूरों

 के  नुमाइन्दे,  मजदूर
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 यूनियन  के  माध्यम  से  या  मजदूरों  के  चुनाव
 के  माध्यम  से  लेत ेहैं  तो  वहू  अधिक  प्रजा-

 तांत्रिक  दृष्टि  से  ठीक  होगा  ।  इसमें  इस  तरह
 का  कोई  आपके  भी  नहीं  हो  सकता  और  इसमें

 कोई  आपत्तिजनक  बात  भी  नहीं  है,  इस  १  मेरी

 का  कांस्टीट्यूशनल  अच्छा  है  |  लेकिन  मेरा

 अनुभव  यह  है  कि  अपने  जो  कमेटी  बनाई  है,
 जिसमें  कमेटी  के  मेम्बर  विभिन्‍न  स्थानों  से

 आकर  कार्यप्रणाली  में  भाग  लेंगे,  कार्य  सूची
 उनके  सामने  होगी,  साथ  ही  यह  भी  कहा  कि

 उस  कमेटी  के  लिए  पावर,  सिविल  प्रक्रिया

 संहिता  में  जो  अधिकार  हैं--इन्सपैक्टर,

 एवीडेंस  रिकार्ड  करने  आदि--वही  सारे

 अधिकार  मापने  इस  कमेटी  को  भी  दिए  हैं,

 और  उसमें  जो  भी  विवाद  होगा,  वहू  उसको

 हल  करेगी,  तो  बदा  यह  कमेटी  कोर्ट  के  तरी के
 से  उन  विवादों  का  हल  कर  सकेगी  ?  यह  बात

 अपने  आप  में  एक  संदेहास्पद  स्थिति  में  छोड़ती

 है।

 आपको  इस  तरह  की  परमानेन्ट  व्यवस्था

 करनी  चाहिए  थी  जिसमें  आपका  एक  परमा-

 are  मेम्बर  हो  या  ऐसे  कोई  23  परमानेन्ट

 मेम्बर  हों  जो  लगातार  उसमें  काम  करते  रहें  |

 इसके  बगर  अगर  एक  दिन  के  लिए  मीटिंग

 बुलाई,  उसमें  मेम्बर  नहीं  आये  तो  वह  कैंसिल

 हो  गई  भोर  सारे  विवाद  फिर  उसमें  एड जाने

 होंगे  ।

 इस  तरह  से  अनावश्यक  रूप  में  विवाद

 लम्बित  होते  रहेंगे  और  उनका  निणंय  नहीं  हो

 सकेगा  |

 सबसे  पहला  दृष्टिकोण  यह  होना  चाहिये

 कि  जहां  मजदूर  का  इन्वात्वमेंट  है,  जहां  मज-

 दूर  काम  करता है  और  उसकी  समस्या  है,

 उसके  विवाद  का  हल  दीघ्नातिशीघ्र  हो  ।  मैं

 समझता हूं  कि  यही  दृष्टिकोण  हमारे  इस

 विधेयक  का,  सरकार  का  है  और  इसी  मंशा  से

 इसे  बनाया  गया  है।  जब  भी  भाप  इसे  सोचें,
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 डेलीगेटड  लैजिस्लेशन  के  माध्यम  से,  नियम-
 उपनियम  के  माध्यम  से  ऐसी  व्यवस्था  इसमें

 की  जाए  ।

 इस  कमेटी  के  बारे  में  मुझे  सन्देह  है  कि

 वह  त्वरित  गति  से,  शीघ्रता  से  उन  विवादों

 को,  जो  मजदूरों  के  हित  में  जाने  वाले  हैं,  उन

 का  निपटारा  कर  सकेगी  ।  क्या  यह  कमेटी

 उन  विवादों  को  जल्दी.  निपटा  सकेगी?

 इसके  बारे में  ुझे  शंका है  #  वह  नहीं  कर

 सकेगी  ।  इसलिए  किसी  क्वालिफाइड  आदमी

 को  स्थायी  रूप  से  पंच  या  अधिकारी  नियुक्त
 कर  दिया  जाय  ।  इस  तरह  का  डिविजन  करना

 बहुत  भावुक  होगा  |

 इस  बिल  में  रैगुलेशन्ज  बनाने  की  जो

 पेवसी  दी  गई  है,  वहू  तो  अच्छा  है,  लेकिन  यह

 आबलिगेटरी  कर  देना  चाहिए  कि  क्सी

 टेक्निकल  एक्सपर्ट  या.  इन्स्पैक्टर  द्वारा

 प्रत्येक  खान  का  छः  महीने  या  साल  या

 दो  साल  में  इंस्पैक्शन  किया  जाए,  ताकि  वे

 देख  सकें  कि  क्या  खान  में  मजदूरों  का  जीवन

 सुरक्षित  है  और  क्या  उनके  लिए  उस  समय  या

 भविष्य  में  असुरक्षा  तो  नहीं  होने  जा  रही  है  ।

 इसके  लिए  सर्वे  को  जो  प्राचीन  किया  गया

 है,  वह  एक  प्रशंसनीय  कदम  है  लेविन  इस  बारे

 में  कोई  टाइम  लिमिट  मुक़र्रर  नहीं  की  गई  है

 कि  किप  खान  का  सर्वे  कितने  दिन  में  हो

 सकेगा  ।  यदि  यह  प्रावधान  कर  दिया  जाय

 कि  एक,  दो  या  तीन  साल  में  खान  का  सर्वे

 अनि वा यें  होगा,  तो  वह  सोने  में  सुहागा

 होगा  |

 क्लाज  18  में  ओनर,  एजेन्ट  या  और

 मेनेजर  की  ड्यूटी  निश्चित  कर  दी  गई  है।

 अभी  तक  जो  आदमी  अपने  ज़िम्मेदारी  से  बच

 निकलते  थे,  उन्हें  क्लाज  17  और  18  के

 अन्तर्गत  लाया  गया  है  और  उन्हें  उत्तरदायी

 ठहरा  दिया  गया  है  ।  इलाज  17  में  कहां  गधा

 हैः
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 117.0  t1  Save  as  may  be  otherwise
 prescribed,  every  mine  shall  be
 under  a  sole  manager  who  shall
 have  the  prescribed  qualifications
 and  the  owner  or  agent  of  every
 mine  shall  appoint  a  person  having
 such  qualifications  to  be  the
 manager:

 Provided  that  the  owner  or  agent
 may  appoint  himself  as  manager
 if  he  possesses  the  prescribed
 qualifications.”

 मेरा  निवेदन  है  कि  जो  आदमी  खुद  मैंने-

 जर  बनना  चाहता  है,  कम्पनीज  एक्ट  या  किसी

 दूसरे  प्रावधान  के  भगत  सरकार  को

 भा ध्वस्त  होना  चाहिए  कि  उस  आदमी  में
 मैनेजर  बनने  की  क्वालिफिकेशन  हैं  ।  इसके

 लिए  weg  और  बाई-लाज  में  प्रावधान  करना

 चाहिए,  वर्ना  हर  घ्रादमी  अपने  आपको  मं  तेज र
 बना  लेगा  और  समय  आने  पर  उस  पद  का

 दुरुपयोग  भी  कर  सकेगा  ।  सरकार  को  किसी

 न  किसी  माध्यम  से  यह  नियंत्रण  रखना

 चाहिए  कि  मेनेजर  ऐसा  व्यक्ति  हो,  जो  मज-

 हूरों  के  हित  में  सोच  सकता  है,  जिसे  मज़दूरों
 के  कानूनों  की  जानकारी  हैं,  जो  खानों  की

 विभिन्‍न  समस्याओं  का  निदान  कर  सकता  है
 art  जिसको  जिम्मेदार  ठहराया  जा  सकता

 ह ै।

 क्लाज  18  में  कहा  गया  है  :

 1  8.(1)  The  owner  and  agent  of
 every  mine  shall  each  be  responsible
 for  making  financial  and  other
 provisions  and  for  taking  such  other
 steps  as  may  be  necessary  for
 compliance  with  the  provisions  of
 this  Act  and  the  regulations,  rules,
 byc-laws  and  orders  made
 thereunder.”

 यह  बहुत  ही  सुनहरा  प्रावधान  किया  गया  हैं।
 जो  आदमी  कहे  कि  मैं  एजेन्ट  हूं  या  मालिक

 हूं  या  किसी  कौर  तरह  की  डिफेंस  लेना  चाहे,
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 उसके  इस  डिफेंस  को  न  मानकर  उस  पर

 उत्तरदायित्व  डालना  बड़ी  दूरदर्शिता  की  बात

 है।

 आपने  घारा  (१8)  को  अपने  आप  में

 पूर्ण  और  सक्षम  बनाया  है,  उसमें  कोई  भी

 कमी  महसुस  नहीं  होती  है  ।  मैं  अनुभव  करता

 हूं  कि  इस  विधेयक  के  अधिनियम  बन  जाने  के

 बाद  मजदूरों  को  बहुत  बड़ी  राहत  मिलेगी  ।

 साथ  ही  खासतौर  से  दिल्‍ली  के  आसपास

 के  क्षेत्रों  में  जो  भाटी  माइन्स  थीं,  जहां  बहुत
 सी  मृत्युयें  हुई  थीं,  वहां  पर  जो  भी  मजदूर
 खान  के  अन्दर  जाते  थे  उनके  बारे  में  कहा

 नहीं  जा  सकता  था  कि  वे  वापिस  आयेंगे  या

 नहीं,  उनके  लिए  भी,  यह  आपने  जो  सेफ्टी

 मैजर्स  का  प्रावधान  किया  है  व्ह  उनके  जीवन

 की  सुरक्षा  के  लिए  रावण  की  औषधि  सिद्ध

 होगा  ।

 मैं  एक  बार  पुन:  मंत्री  जी  को  अपनी

 ओर  से  ही  नहीं,  पूरे  सदन  की  ओर  से  और

 मजदूर  वग  की  ओर  से  धन्यवाद  देता  हूं  कि

 उन्होंने  ऐसा  साहसिक  और  प्रगतिशील  सीधे-

 यक  सदन  के  सामने  प्रस्तुत  किया  ।

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad)  :  1t.  Chairman,
 Sir,  प  have  moved  a  motion  for  referring
 this  Bill  to  the  Sclect  Committee.

 This  Act  was  promulgated  in  1901
 for  the  first  time  by  Lord  Curzon.  It
 was  amended  in  1928,  but  a  major
 0४६1 1५80]  of  the  Act  was  undertaken  in
 1949  when  the  Bill  was  sent  to  a  Select
 Committee  and  the  Report  of  the  Select
 Committee  was  submitted  but  it  remained
 p-nding  for  some  time.  It  was  ultimately
 placed  before  the  House  in  1952,  when
 it  was  a  lame  duck  parliament  after
 general  elections  for  transacting  some
 business.  Hon.  Members  of  the  House
 had  pleaded  withthe  Government  to
 postpone  Consideration  of  the  Bill  to  the
 newly  constitute  Parliament,  so  that
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 sufficient  time  could  be
 consideration  of  various  clauses  but  it
 was  not  accepted.  Since  1952,  this  is
 the  first  major  attempt  by  the  Govern-
 ment  to  bring  about  many  amendments
 to  make  improvements  and  salutary
 changes  in  the  Bill.

 given  to  the

 Minister  said  that  it
 was  first  moved  in  1972,  and  was
 referred  to  a  Joint  Select  Committee.
 The  report  of  the  Joint  Committee  was
 presented,  but  with  the  dissolution  of
 the  House  the  Bill  lapsed.  The  Minister,
 therefore,  thought  that  since  the  Joint
 Committee  had  already  considered  the

 The  Hon.

 Bill,  it  was  not  necessary  again  to  take
 it  back  to  a  Select  Commission  for
 consideration.  That  is  the  argument
 given.

 In  this  connection,  you  might  recall
 that  the  Vishwabharti  Ameadment  Bill
 was  referred  to  a  joint  select  Comm  ttce,
 and  the  Report  of  the  Joint  Committee
 had  been  received,  but  with  the  dissolu-
 tion  of  the  House,  that  report  could  not
 be  presented  and  the  Bill  had  lapsed.
 When  this  new  House,  the  7th  Lok
 Sabha,  was  constitued,  again  this  Bill
 was  referred  to  the  Joint  Select  Commi-
 ttee,  which  has  made  its  report  now.
 Therefore,  that  could  have  been  a  prece-
 dent  for  the  Minister  to  refer  this  Bill
 also  to  the  Select  Committee.

 I  listened  to  the  speech  of  my  friend,
 Shri  Samar  Mukherjee,who  has  given  seve-
 ral  amendments.  They  are  good  amend-
 ments.  At  the  end  of  his  speech,  he  said
 that  he  would  have  been  satisfied  only
 if  a  comprehensive  measure  bringing  about
 a  complete  overhoul  of  the  Bill  is  brought
 forward  before  the  House.  That,  in  other
 words,  means  that  Shri  Mukherjee  also
 wants  that  the  Bill  required  some  more
 in-depth,  study  and  several  other  sections
 also  required  to  be  amended.

 But  my  friend,  Shri  Yadav,  said  that
 Mr.  Mukherjee  prehaps  had  gone  through
 the  Bill  only  cursorily  and  as  a  Labour
 leader,  he  should  have  made  certain
 suggestions  which  would  have  warranted
 a  comprehensive  measure.  But,  Sir,  as
 Mr.  Yadav  was  speaking,  he  referred  to
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 several  clauses  like  the  committees  and
 injuiries  etc.  He  also  expressed  his
 doubts  about  the  ability  of  the  Committce
 to  function  and  gave  ceratin  suggestions
 for  the  Minister  to  taken  care  of.  I
 wonder  whether  it  will  be  possible  for
 the  Minister  to  take  into  consideration
 those  suggestions  at  this  time.  It  is
 almost  a  chance-a  concidence  that  this  Bill
 is  being  discussed  in  this  louse,  when  the
 House  is  going  to  sit  only  for  three  or
 four  days.  I  don’t  think  it  will  reccive

 the  attention  it  deserves.

 Sir,  ।  18.४६  also  gone  through  the
 various  clauses.  ।  am  happy  that  the
 Hon.  Minister  has  suggested  various
 improvements  whch  will  certainly  go  to
 the  benefit  of  the  workers.  Of  course,
 various  provisions  have  been  made.  But
 my  main  complaint  is  that  these  provi-
 51015.0  are  made,  but  are  not  implemented.
 There  are  various  Labour  legislations,
 but  these  provisions  are  not  fully
 implemented  and  no  penal  action  is  taken
 against  those  who  are  contravening  the
 provisions  of  the  law.

 You  might  recall  our  Hon.  Member,
 Prof.  Ranga,  wanted  to  kiow  what  I
 meant.

 You  might  recall  in  this  very  House
 the  payment  of  Minimum  Wages  was
 discussed  ;  (16  payment  of  Gratuity  Act
 was  discussed  and  the  working  of  the
 provident  Fund  was  discussed  and  we
 found  that  various  provisions  of  thosc
 4  cts  had  not  been  implemented.  Take
 the  case  of  the  payment  of  wages  Act.
 A  certain  time  limit  has  been  fixed.  If
 the  wages  are  not  paid  by  that  period,
 the  prosecution  should  be  launched  against
 the  person  or  establishment  responsible
 for  that.  But  it  is  not  done.

 I  don’  t  want  to  refer  to  it  again,
 bul  I  only  wish  to  submit  that  with  all
 good  intentions,  unfortunately,  the
 working  conditions  of  coal-mines  are  not
 as  they  should  be.

 Sir,  Hon.  Minister  has  rightly  said
 that  the  coal-mines  are  the  core  sectors
 and  occupy  a  very  important  positio..
 But  in  these  coal-mines  take  for  instance
 the  provision  of  drinking  water.  r

 ।
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 report  says  that  in  the  coal-mines  the

 provision  of  drinking  watcr  is  not  ade-

 quate.  In  many  places  unfilterd  water  is

 provided  to  the  workers.  50010.0 11165.0  it
 is  provided  from  the  abandoned  pits.)

 Then  with  respect  to  the  health
 services.  According  to  the  agreement
 reached  with  the  Unions  as  also  accor-
 ding  to  the  Mines  Act,  there  should  be  a

 dispensary,  but  my  informition  is  that
 hardly  25  mines  can  claim  to  have  any
 dispensary  ;  and  none  of  these  fulfil  even
 50%  of  the  requirements.  Yet,  no  action
 has  becn  so  far  taken  against  them.
 Then  with  regard  to  the  education  also,  I
 think  the  education  of  the  children  of
 the  miners  is  very  much  neglected.

 Coming  again  to  safety  measures,  I
 have  heard  Mrs.  Jayanti  Patnaik  saying
 that  the  safety  measures  have  been  a  great
 casualty.  She  referred  to  various  acci-
 dents  which  took  place.  My  friend  Mr
 Mukherjee  has  referred  fo  the  Chasnala
 accident.  Mrs  Patnaik  also  referred  to
 some  accidents  which  took  place  due  to
 negligence  on  the  part  of  those  who  are
 repsonsible  for  running  the  mines.  It  52
 happens  that  us  action  has  been  taken
 against  them.  They  have  escaped.

 An  association  of  officials  who  were
 working  in  the  collieries  has  said  that  as
 many  as  75  mines  are  unsafe.  The  non-
 INTUC  unions  assert  that  the  number
 would  be  99.  But  no  action  has  been
 taken  to  stop  their  operation.  You  will
 find  that  illegal  mining  is  continuing,  with
 the  result  that  whatever  accidents  are
 taking  place,  are  not  fully  reported.
 Even  where  they  are  reported,  1  am  not
 aware  of  any  severe  action  having  been
 taken  against  them.  The  miners’
 condition  continues  to  be  pitiab!e.

 Even  in  Delhi,  we  have  the  Bhatti
 mincs.  You  know  that  it  has  been
 declared to  be  unsafe  for  mining  purposes.
 Still,  the  mine  was  worked  ;  and  there
 were  several  accidents,  fatal  accidents.
 Only  after  there  was  a  public  outcry
 against  the  working  of  the  mine,  was  the
 operation  of  the  mince  stopped.  Eight
 thousand  workers  were  working  there.
 You  can  imagine  their  plight.  Even  the
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 INTUC  unions  are  agitated  over  the
 violation  of  safety  rules.

 A  committee  was  constitued,  after
 several  accidents  took  place,  under  the
 chairmanship  of  Mr  Kumaramangalam,
 which  has  already  made  a  report.  16
 contains  about  66  major  recommenda-
 tions.  We  donot  know  what  are
 those  recommendations.  But  ।  think
 they  concern  safety  measures.  It  is  agreed
 among  all  concerned,  and  all  the  unions,
 that  the  safety  organization  needs  to  be
 Strengthened,  The  circulars  issued  by  the
 Director-General  of  Mines  safety  are  not
 really  followed.  But  no  action  could  be
 taken.  If  the  organisation  is  strengthened,
 perhaps  a  better  vigilance  over  the
 working  conditions  could  be  exercised  by
 the  safety  organization.

 Ido  hop:  that  the  Minister  will
 implement  those  rccommendations,  ।
 am  glad  to  know  that  a  Standing
 Committee  on  Safety  is  there,  which  is
 headed  by  the  Minister  of  Energy,  and
 that  he  has  given  an  assurance  to  the
 unions  that  this  Committee  will  now  meet
 quite  regularly,  to  review  the  measures
 for  safety,  and  look  into  th:  working  of
 the  safety  regulations.

 With  regard  to  the  rescuc  stations,
 thers  is  a  provision  here.  The  Minister
 has  suggested  an  amendment.  They  are
 going  to  levy  a  cess  which  will  provide
 for  the  establishment  of  these  rescue-
 stations.  I  would  suggest  that  these
 rescue  stations  should  be  properly
 equipped.

 Some  training  courses  should  be
 conducted  regularly.  I  understand  that
 despite  the  fact  that  there  are  a  dozen
 or  so  rescue  station:  but  training  had
 been  imparted  to  only  about  38  persons
 in  these  courses.  ।  (11171  ।  regular
 training  Should  be  imparted.

 Then  with  regard  to  the  medical  check
 up  of  workers,  there  is  an  obligation  to
 carry  out  medical  check  up  of  the
 workers  every  five  years,  which  is  not
 being  done.  I  do  not  know  what  the
 recommendations  ‘of  the  Kumara-
 mangalam  Committes  are  on  this  point,
 but  I  do  hope  that  stringent  action  will  be
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 taken  for  neglecting  this  obligation  or
 for  not  carrying  out  a  medical  check  up.

 Now  with  regard  to  the  conditions  of
 employees  and  miners.  ।  [2108 ह  really
 surprised  that  even  now  moneylenders
 are  there,  operating  in  the  coal  field
 areas  and  they  swallow  up  whatever  the
 Miners  are  earning.  53116.0  co-operative
 societies  have  been  constituted  but  the
 efforts  of  the  Coal  India  are  inadequate
 and  ।  (1110  that  special  attention  should
 be  paid  to  this  aspect  so  that  the  colliery
 miners  and  leaders  are  not  exploited  by
 the  moneylenders.

 I  would  like  to  say  that  these
 miners  and  loaders  have  been  suffering
 from  tuberculosis  and  b.  onchal
 asthma.  [  think  there  should  be  consi
 dered  as  occupational  discases,  if  they
 have  not  been  done  so  far.  I  would  submit
 for  the  consideration  of  the  minister  that
 these  diseases  should  also  be  considered
 as  occupational  diseases.

 lam  glad  that  the  Government
 have  come  up  with  some  suggestions
 which  are  very  good  and  _  ।  welcome
 the  suggestions  made  by  them  which
 will  benefit  the  workers  and  miners,
 but  I  would  like  the  Minister  and  the
 Government  to  bea  little  more  strict
 in  stopping  this  illegal  mining  which  is
 avery  great  curse.  It  must  be  stopped.
 There  is  exploitation  there.  Safety
 measures  are  not  observed,  people  suffer,
 and  even  meet  with  death.  Those  deaths
 are  not  reported  and_  therefore,
 paramount  consideration  should  be
 given  to  this  point  that  this  should  be
 stopped.

 As  late  as  on  13th  February,
 1981  there  wasa  major  accident  in
 Badua  colleric  in  Giridih  District  Bihar,
 and  several  persons  died.  The  figure  of
 death  was  contested  but  ।  will  only
 quote  from  the  statement  of  Mr.
 Chapalendu  Bhattacharya  whom  you
 all  know,  he  wasa_  colleague  of  ours
 here  in  this  House  andis  a  _  trade
 unionist  to  indicate  the  dimension  of  the
 accident.  He  said,

 प 811  aggrieved  to  see  over  one
 hundred  miners  and  labourers  dying
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 every  year  in  illegal  mining  opera-
 tions.  1८  seems  all  have  combined
 to  cover  this.’

 पाए(5  the  Minister’s  attention  to
 this  Point  and  lastly  ।  wou'd  say  that
 this  contract  system  must  go.  Contract
 with  regard  to  transport  is  also  there
 and  this  is  also  giving  rise  to  a  lot  of
 illegal  activity  or  formation  of  mafia  and
 gangs  andall  that,  we  find  that  this  in
 the  Dhanbad  area  and  other  coal  field
 areas  also.  The  area  is  being  disturbed  by-
 these  people  and  is  becoming  a  headache
 to  the  law  and  order  authorities,  The-
 tefore,  you  should  also  think  of  stopping
 it  completely.

 With  these  words,  I  urge  the  Mini-
 Ster  to  accept  my  amendment,  or  my
 suggestions.  Any  way  I  support  the  Bill.

 MR.  CHAIRMAN:  Shri  Keyur  Bhusan.

 16.  hrs.

 श्री  केयूर  भूषण  (रायपुर)  :  आदरणीय

 सभापति  महोदय,  खान  अधिनियम  1952  में

 संशोधन  विधेयक  जो  लाया  गया  है,  इसका  मैं

 समधन  करते  हुए  अपने  विरोध  पक्ष  के  सदस्यों

 का  भी  आभार  प्रकट  करता  हूं  कि  इस  महत्व-

 पूर्ण  विधेयक  का  उन्होंने  भी,  अपनी  ही  भाषा

 में  क्यों  न  हो,  सेन  किया  है  ।  यह  एक

 ऐसा  संशोधन  विधेयक  है  जिसमें  श्रमिक  वर्ग

 के  हित  को  ही  सामने  रखा  गया  है  ।  उसी  के

 भा घार  पर  इसमें  परिवर्तन  लाया  गया  है।

 खान  कार्य  को  अगर  हम  उद्योग  के  रूप

 में  देखें  तो  यह  भारत  का  सबसे  महत्वपूर्ण

 हिस्सा  है।  आज  सारा  देश  खनिज  से  भरा  है

 भौर  हमें  उसका  विरासत  करना  है  ।  उसका

 हमारे  पास  बहुत  ही  ज्यादा  अवसर है  ।  उसमें

 एक  बड़ी  तादाद  श्रमिकों  की  लगी  हुई  है  और

 इसके  विकास  में  श्रमिकों  का  ही  सबसे  बड़ा

 हाथ  है  और  सबसे  ज्यादा  जिम्मेदारी  भी  और

 सबसे  ज़्यादा  संकट  भी  इसी  वर्ग  पर  है।

 इसलिए  इस  वर्ग  की  सुरक्षा  के  सम्बन्ध  में,  इस
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 (श्री  केयूर  भूषण )
 वर्ग  के  विकास  के  सम्बन्ध  में  कानन  में  परि-

 वर्तन  लाना,  कानून  बनाना,  यह  जो  हमारा

 समाजवादी  लक्ष्य  है,  उसी  का  यह  प्रतीक  है  ।

 हमें  विश्वास  होने  लगा  है  कि  हमारी  सरकार

 एक  श्रमिकों  की  सरकार  है  जिसने  श्रमिकों

 के  हित  के  लिए  यह  संशोधन  क्या है  और

 वहू  पुरी  तरह  से  जागरूक  है  |

 इसी  के  साथ  ही  साथ  मैं  पह  भी

 निवेदन  करना  चाहता  हं  कि  हम  सभी  जो

 श्रमिकों  के  हितचिंतक  हैं,  उन्हें  अलग-अलग

 रूप  से  देखें  |  जहां  तक  अभी  आलोचना

 हुई  वह  इस  बिल  के  मुद्दों  की  आलोच  नहीं

 हुई  है।  जयादा  से  जयादा  आलोचना  ट्रेड

 यूनियन  कांग्रेस  की  हुई  है  ।  जो  हमारी  अलग-

 अलग  समितियां  हैं  उनमें  इस  ट्रेड  यूनियन

 कांग्रेस  को  ज़्यादा  महत्व  दिया.  जाता  है,

 इसकी  आलोचना  हुई  है  ।  जो  कमेटियां  बातों

 हैं  तो  उन  कमेटियों  में  इन्हें  ही  आगे  लाया

 जाता  है,  यह  कहा  गया  है।  यह  सच  है  और

 इसका  भी  कारण  है  ।  अगर  शासन  को  अपनी

 तरफ  नामजद  करना  पड़ता  है  तो  वह  इसलिए
 कि  ट्रेड  यूनियन  जो  बनती  हैं  वें  निहित
 स्वार्थों  के  लिए  बनती  हैं।  उनमें  श्रमिकों

 का  हित  कम  रहता  है,  अपने  विचारों  का  हित

 अधिक  रहता है  ।  वे  एक  माध्यम  के  रूप  में

 उनका  उपयोग  करते  हैं।  इसलिए  उ  का

 पूर्णरूपेण  मजदूरों  के  लिए  प्रतिनिधित्व  नहीं

 हो  पाता  ।  अपने  दलगत  विचारों  का,  अपन

 संरक्षण  के  काम  का  ही  प्रतिनिधित्व  होता

 है।  अगर  वे  पूर्ण  रूपेण  श्रमिकों  के  हितों  के

 लिए  काम  करें  तत्र  तो  वे  लाभान्वित  होंगे  ।

 माज  ऐसी  स्थिति  न  होने  के  कारण  अगर

 उन  कमेटियों  के  अन्दर  कुछ  प्रतिनिधियों  को

 नामजद  के  रूप  में  रखा  जाता  हूं  तो  यहीं  एक

 उपयुक्त  स्थिति  है  ।

 are  जो  कमेंटी  बनी  है,  वह  मजदूरों
 के  संरक्षण के  लिए  बहुत  ही.  महत्वपूर्ण  है  ।

 AUGUST  22,  1983  Mines  (Amdt.)  Bill  440
 Passed

 मजदूरों  की  सुरक्षा  कमेटी  के  अन्दर  अगर

 सभी  का  प्रतिनिधित्व  उसमें  रखा  गया  है  तो

 हमारे  मंत्री  जी  ने  काफी  समझदारी  का  काम

 किया  है  ।  आज  परस्पर  सहयोग  से  ही  विकास

 हो  सकता  है.  जिसमें  व्यवस्था  का  भी

 प्रतिनिधित्व  हो,  श्रमिकों  का  भी  प्रतिनिधित्व

 हो,  उद्योगपतियों  का  भी  प्रतिनिधित्व  हो।
 आज  की  स्थिति  में  हम  तीनों  को  अलग-

 अलग  रख  कर  आगे  विकास  नहीं  कर  सकते

 हैं।  आज  हम  सभी  महसूस  करते हैं  कि  तीनों
 का  आपस  में  परस्पर  सहयोग  होना  चाहिए  ।

 श्रमिकों  के  हित  के  लिए  अगर  हम  तीनों  एक

 जगह  एकत्रित  हो  रहे  हैं  और  तीनों  को  साथ

 रख  रहे  हैं  तो  उसमें  हमारा  पहला  उद्देश्य
 यह  है  कि  राष्ट्रीय  हित  हो  ।  हम  सबसे  नीचे  के

 व्यक्ति  श्रमिक  को  ज्यादा  से  ज्यादा  सुविधाएं
 दें,  उन्हें  ऊर  उठायें।  राष्ट्रीय  हित  की

 जिम्मेदारी  उनकी  भी  है,  उनके  श्रमिक

 नेताओं  की  भी  है  ।

 हम  श्रमिक  वर्ग  को  ज्यादा  से  ज्यादा

 जिम्मेदारी दें  और  मैनेजमेंट  से  भी  कहें कि
 उनके  हित  के  लिए,  श्रमिकों  के  हित  के  लिए
 ध्यान  दें।  इत  आधार  पर  इन  चीजों  का

 समन्वय  करके  सुरक्षा  समिति  का  गठन

 किया  गया  है,  यह  बहुत  ही  उपयुक्त  है  ।

 इसके  सम्बन्ध  में  एक  बात  और  निवेदन

 करना  चाहता  हूं  ।  खानों  का  सतत  निरीक्षण

 होना  चाहिए  ।  इसके  अभाव  में  चासनाला

 जैसी  दुर्घटनाएं  फिर  हो  सकती  हैं  ।  इसकी

 व्यवस्था  काफी  कम  है  ।  सुरक्षा  की  दृष्टि  से

 श्रमिकों  के  प्रशिक्षण  की  उचित  व्यवस्था  होनी

 चाहिए।  इन  कार्यक्रमों  को  व्यापक  रूप  से

 लिया  जाना  चाहिए  ।  इसके  साथ-साथ  मज दूर
 «गें  की  जो  सहकारी  समितियां  हैं,  मजदूरों
 के  कल्याण  के  लिए  उनका  भी  सहयोग  लिया
 जाना  चाहिए  ।  इसमें  उनको  भागीदारी
 में  प्राथमिकता  दी  जानी  चाहिए  ।  किसी
 उद्योगपति  को  प्राथमिकता  देने  के  बजाए
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 श्रमिकों  की  सहकारी  समितियों  को  प्राय-

 मिलता दें  ।  इससे  श्रमिक  वर्ग  ऊपर  उठेगा

 कौर  राष्ट्रीय  हित  में  उनका  योगदान

 बढ़  गा |

 श्रमिक  वर्ग  की.  जिम्मेदारी  इससे  बढ़

 गई  है  ।  आज  यह  आवश्यक  नहीं  रह  गया  है

 कि  हम  किसी  हालत  में  समस्य ओं  को  हल

 करने  के  लिए  घेराव  या  हड़ताल  का  सहारा

 लें  |  श्रमिकों  का  हित  राष्ट्र  का  हित है  ।

 इसलिए  मिलजुल  कर  व्यवस्था  की  दृष्टि  से

 और  श्रमिक  कल्याण  की  दृष्टि  से  आगे  बढ़ना

 चाहिए।  विरोधी  दल  के  लोगों  ने  भी  श्रमिकों

 के  हित  के  लिये  जो  बिल  पेश  किया  है,  इसको

 अच्छा  बिल  कहा  है  ।  इसके  लिए  मैं  उनको  भी

 बधाई  देना  चाहता  हूं  ।  इससे  लगता  है  कि

 राज  के  चिंतन  के  द्वारा  हम  राष्ट्रीय  चितन

 की  ओर  बढ़  रहे  हैं,  पारस्परिक  सहयोग  की

 गोर  बढ़  रहे  हैं  ।

 श्री  सत्यनारायण  जटिया.  (उज्जैन)  :

 सभापति  महोदय,  खान  अधिनियम  1952

 संशोधन  के  लिए  सदन  में  प्रस्तुत  किया  गया

 है।  जेसा  कि  आपको  पता  है  कि  खनन

 उद्योग  में  लाखों  मजदूर  काम  में  लगे  हुए  हैं
 और  देश  की  धरती  में  छिपी  हुई  संपदा  का

 खनन  करने  के  लिए  दिन-रात  परिश्रम  कर  रहे

 हैं  ।

 श्रम  विभाग  ने  30  वर्ष  के  बाद  इस

 अधिनियम  को  संशोधन  के  निए  रखा है  ।  मैं

 समझता  हूं  कि  खानों  में  काम  करने  वालों

 की  स्थिति  का  यदि  किसी  ने  अध्ययन  किया

 है  तो  उसको  पता  होगा  कि  अपनी  जान  को

 खतरे  में  डाल  कर  ये  देश  को  खनन  संपदा

 देते  हैं  ।

 उनको  जो  शिक्षा  की  सुविधायें  मिलनी

 चाहियें  वे  नहीं  मिलती  हैं,  पीने  के  पानी  तक
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 का  उनके  लिए  प्रबन्ध  नहीं  होता  है।  ठीक

 से  रहने  की  सुविधा  उनको  प्राप्त  नहीं  होती,

 सरकारी  काल्यरीज़  तक  में  इन  चीज़ों  का

 प्रबन्ध  नहीं  होता  है,  न  आवास  का,  न  दिक्षा

 का,  न  स्वास्थ्य  सेवाओं  का।  खनन  जैसे

 महत्वपूर्ण  क्षेत्र  में  लाखों  लोग  काम  कर  रहे

 हैं।  उन  लोगों  के  बारे  में  विचार  करने  का

 काम  सरकार  का  है।  समय  रहते  उनके  लिए

 इनका  प्रबन्ध  कर  दिया  जाना  चाहिये  और

 संशोधन  विधेयक  लाने  की  जरूरत  हो  तो  ले

 आना  चाहिये  ।  इसकी  जगह  एक  नया  विस्तृत
 विधेयक  आप  ले  आते  तो  ज्यादा  अच्छा  होता

 और  उसमें  इन  सब  बातों  का  प्रबन्ध  भाप

 करते  । पुर्व  वक्ताओं  ने  कहा  है  कि  इन  सारी

 बतों पर  सेंट्रल  ट्रेड  यूनियन  आर्गेनाइजेशन

 के  जो  प्रतिनिधि  हैं  उनसे  सलाह  करके  आप

 विधेयक  ला  सकते  थे  ।  उनका  दैनिक  सम्पर्क

 मजदूरों  से  पढ़ता  रहता  है,  वे  इनकी

 समस्याओं  को  जानते  हैं,  उनके  रास्ते  में  क्या

 कठिनाइयां  आती  हैं,  इसको  वे  जानते  हैं  भोर

 उनसे  सलाह  मश्विरा  करके  आपको  विधेयक

 लाना  चाहिये  थ।  ।  ऐसा  आपने  किया  होता

 तो  श्रमिक  वर्ग  पर  आप  बड़ा  उपकार  करते  ।

 इस  विधेयक  के  विभिन्‍न  खंडों  को  मैंने

 पढ़ा  है  ।  आपने  कुछ  बातें  सुघार***

 आप  तु  छ  बात  इसमें  रखी  है  ।  यह  तो  ठीक

 है।  लेकिन  कुछ  बातें  छूट  गई  हैं।  भर  कुछ
 चीजें  हैं  जिनको  आपने  अधूरा  छोड़  दिया है  ।

 ऐसे  उद्योग  में  जहां  लाखों  लोग  काम  कर  रहे

 हैं,  वहां  आज  भी  ठेकेदारी  प्रथा  कायम है  ।

 वहाँ  पर  ठेके  पर  मजदूरों  से  काम  लिया

 जाता  है।  उनकी  हालत  बहुत  खराब  है  |

 मजबूरी  के  कारण  मजदूरों  को  ठेकेदारों  के

 अधीन  काम  करना  पड़ता  है।  उनके  बच्चों

 को  जो  देश  के  भविष्य  हैं  फोसिबली  काम

 ara  के  लिए  बाध्य  होना  पड़ता  है।  यह
 ठेकेदारी  प्रथा  देश  भर  में  बहुत  से  उद्योगों  में
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 चल  रही  है।  उसको  समाप्त  करने  की

 व्यवस्था  सरकार  को  करनी  चाहिये।  यदि

 इसको  समाप्त  करने  का  facta  किया  जाता

 तो  देश  के  मजदूरों  के  वाजिब  हितों  की  रक्षा

 हो  सकती  थी,  वाजिब  मजदूरी  उनको  मिल

 सकती  थी  ।  मेरा  सुभाव  है  कि  ठेकेदारी  प्रथा

 को  समूल  नष्ट  करने  के  लिए  आप  कदम

 उठाएं  |  खनन  उद्योग  में  ही  नहीं  बल्कि  जिन-

 जिन  उद्योगों  में  यह  ठेकेदारी  प्रथा  चल  रही

 है,  उसको  समूल  माप  समाप्त  करें  ।  इसके

 बारे  में  यदि  कोई  प्रावधान  आप  लाएं  तो

 उसका  सर्वत्र  स्वागत  होगा  |

 मजदूर  वर्ग  शोषण  का  शिवार  है  ।  चाहे

 सरकारी  कालरीज  हो  या  प्राईवेट,  पूजी  और

 श्रम  का  बराबर-बराबर  महत्व  होता  है,  पू  जी
 are  पसीने  का  बराबर-बराबर  का  हिस्सा

 होता  है  ।कोई  पैसा  लगाता  है  और  कोई  पसीना

 लगाना  है  |  तभी  नई  बात  पैदा  होती  है  ।  भत:

 पसीना  लगाने  वालों  के  महत्व  को  आप  कम  न

 आंखें  ।  पसीना  बहाने  वालों  को  भी  आप  महत्व

 दें,  उनकी  सुरक्षा  का  प्रबन्ध  करें,  उनकी  सहा-
 यता  करें  |  उनकी  जितनी  सुविधाएं  हैं,  उनका

 आप  ध्यान  रखें  |  शायद  मजदूरों  के  हितों  को

 संरक्षण  प्रदान  करने  के  मामले  में  श्रम  विभाग

 wane  है।  इसकी  बात  को  मानन  के  लिए

 कोई  बाध्य  नहीं  है  ।  कानून  जो  हैं  भी  वे  इतने

 लचीले  और  ढीले हैं  कि  इच्छा  होते  हुए  भी,

 वे  प्रभावशाली  सिद्ध  नहीं  हो  पाते  हैं  और  श्रम

 मंत्रालय  अपनी  बात  को  मनवा  नहीं  पात।  है  ।

 इस  विधेयक  के  सैक् दान  7  में  आपने  कहा

 है  कि  लिखित  सुचना  मिलने  पर  परीक्षण

 किया  जा  सकेगा  ।  यह  अच्छी  बात  है  ।  धारा

 17  का  जो  प्रावधान  है  वह  अधूरा  प्रतीत  होते

 है,  वहू  बहुत  स्पष्ट  नहीं  है,  घारा  24  के  अन्दर

 आपने  डाक्टरी  जाँच  की  बात  कही  है  जो

 अच्छी  बात है  ।  25  धारा  में  अपने  सैक्शन
 44  का  लोप  कर  दिया है  ।  बाल  मजदूर  जो
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 रात्रि  में  काम  करते  थे  उसको  आपने  समाप्त
 कर  दिया  है  ।  बाल  श्रमिक  जो  आगे  चलकर

 वयस्क  बनने  वाले  हैं,  वे  मजबूरी  के  कारण

 काम  करते  हैं  ।

 PROF.  10.  RANGA  (Guntur):
 Is  the  child  labour  not  banned  now  ?

 श्री  सत्यनारायण  जटिया  :  जो  संशोधन
 आया  है,व  अधूरा  है  ।  पढ़कर  आपको  बताना

 चाहता  हूं  तब  बात  स्पष्ट  हो  जाएगी  |

 MR.  CHAIRMAN:  You  take  it
 as  read  by  Hon.  Members.

 श्री  सत्यनारायण  जटिया  :  खंड  24  के

 प्रावधान  में  लिखा  गया  है  कि  16  वर्ष  से  कम

 आयु  का  व्यक्ति  काम  नहीं  कर  सकता  है  ।

 लेकिन  जब  कंट्र कट  लेकर  सिस्टम  चालू  है
 उसमें  जो  ठेके  पर  काम  करने  वाले  मजदूर  हैं
 उसको  देखने  वाली  कौन-सी  एजेन्सी  होगी  ?

 मेरी  जानकारी  है  कि  इस  सारी  बात  को

 रोकने  के  लिए  जितना  मजबूत  प्रावधान  चाहिए

 वह  नही ंहै  ।  इस  कानून  के  इम्पलीमेंटेशन  की

 जिम्मेदारी  सरकार  पर  ही  है  इसलिए  उसका

 यह  कत्तव्य  हो  जाता  है  कि  इस  इलाज  का

 ठीक  से  पालन  कराया  जाय  ।  खान  में  काम

 करने  वाले  मजदूरों  का  जीवन  बीमारियों  की

 वजह  से  कम  हो  जाता  है  ।  उसकी  सुरक्षा  के

 लिए  आपने  क्या  प्रबन्ध  किया  है  ?  आपको

 पता  होगा  कि  सलेट  पेंसिल  में  काम  करने  वाले

 लोग  फेफड़े  के  किसी  न  किसी  बीमारी  से

 ग्रसित  हो  जाते  हैं,  अत:  उनके  जीवन  की  रक्षा

 के  लिए  सरकार  को  ध्यान  रखना  चाहिए  ।

 साथ  ही  साथ  समय  पर  जो  श्रम  संगठन

 आपको  बात  बताते  हैं,  एक  वरिष्ठ  सदस्य  ने

 आपको  अच्छे  सुभाव  दिए हैं  उनको  आप

 जानिए  भर  सारे  केन्द्रीय  संगठनों  को  बुला

 कर,  भारतीय  खान  मजदूर  के  लोगों  को

 बुलाकर  मजदूरों  के  हितों  के  सुभाव  जानिए  |

 आपने  जो  प्रावधान  किया है  कि  समिति

 काम  करेगी  उसमें  मजदूरों  के  प्रतिनिधि  हो
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 सकें,  आप  उनको  नौशीनेट  न  कीजिए  बल्कि

 गुप्त  प्रणाली  रो  वहू  अपने  प्रतिनिधि  भेज  सकें,

 तभी  मैं  समझता  हूं  कि  विधेयक  की  मंदा  को

 कुछ  हुद  तक  पूरा  किया.  जा  सकेगा  ।  यह

 मुझे  निवेदन  करना  है  ।

 थी  मूल  बन्द  डागा  (पाली )  :  सभापति

 महोदय,  आपने  मूझे  बोलने  का  अवसर  दिया

 है  इसके  लिए  धन्यवाद  ।  लेकिन  समय में  नहीं

 आता  कि  1973  में  जब  एक  रिपोर्टे  तैयार

 हो  गई  थी  तो  10  साल  के  बाद  यह  बिल  क्यों

 गाया  ?  इसको  पहने  कयों  नहीं  लाया  गया  ?

 इस  बीच  में  जितनी  दुर्घटनायें  हुई हैं  उसके

 लिए  अभी  इक  के  पपर  'इंडियन  रक्खें  में

 एक  खबर  निकली  थी  :

 “South  Delhi  Quarries-Veritable
 Death  Trapsਂ

 “Powerful  contractors  in  collusion
 with  political  vested  interests  have
 turned  the  vast  quarries  in  South
 Delhi  into  veritable  death  traps
 and  in  the  process  have  been
 amassing  lakhs  of  1घर.'"

 आप  जानत ेहैं  कि  खानों  में  काम  करने

 वाले  मजदूरों  का  शोषण  ही  नहीं  होता,  बल्कि

 खानों  में  जो  दादा  लोग हैं  उन्हें  रोकने  के

 लिए  क्या  कार्यवाही  की  जाएगी ?  कोयला

 खानों  में  काम  करने  बाले  मजदूरों  का  शोषण

 मजदूरों  में  गुट  एलीमेंट  द्वारा  होता  है  उनके

 कारण  जो  मजदूरों  को  परेशानी  है  उसको

 दूर  करने  के  लिए  आप  क्या  कार्यवाही  कर

 रहे  हैं  ?

 उन्होंने  यह  बताया  है  :

 “Eyer  since  mining  work  began  in
 all)  seriousness  in  the  area  about
 two  decados  ago,  over  100  labou-
 rers,  including  women  and  _  children
 have  lost  their  lives,  often  working
 in  the  most  primitive  conditions.
 There  have  been  45  official  deaths

 SRAVANA  31,  1905  (SAKA)  Mines  (Amdt.)  Bill  446
 Passed

 since  1975,  About  200  have
 suffered  serious  injuries  during  the
 same  period.”

 क्या  श्रम  मंत्री को  इस  बात  का  धन्यवाद

 देंगी  जैसा  बिल  रखा  था,  उसमें  संशोधन

 कोई  नहीं  किया  भर  वैसा  ही  लेकर  भा

 गए  ?

 इस  बिल  में  कई  खामियां हैं  ।  उनके  बारे

 में  मैंने  कोई  भमेंडमेंट  नहीं  दिया,  यह  मेरी

 गलती  है,  लेकिन  अगर  मुझे  कल  मौका  मिल

 गया  तो  मैं  इसमें  कई  असेंसमेंट  दूंगा  जिनकी

 बहुत  गु  जाइए  है  ।

 16.21.  hrs.

 [SHRI  CHINTAMANI  PANIGRAHI
 in  the  Chair]

 जो  नये  सभापति  इस  समय  आये  हैं,

 उनको  मजदूरों  के  प्रति  सहानुभुति  है  ।

 सेक् दान  79  में  आपने  दिया  है  कि  अगर

 किसी  मजदूर  में  दोष  है  तो  उसका  चालान

 कब  होना  चाहिए--विद-इन.  पीरियड  6

 मन्थन,  की.  जगह  अब  हमने  एा  साल  कर

 दिया है  ।  मेरा  कहना  है  कि  एक  साल  के  बाद

 अगर  चालान  का  मौका  देते  हैं  तो  डिले  होने

 के  बाद  क्या  न्याय  मिल  सकेगा  उस  आदमी

 को  ?

 “Under  section  79  of  the  Mines
 Act,  prosecutions  for  offences  under
 the  Act  become  time-barred  after
 six  months  of  the  date  of  the  alleged
 offence  or  the  date  on  which  the
 alleged  offence  came  to  the  know-
 ledge  of  the  Inspector.  In  some
 circumstances  where  the  managers
 and  agents  employed  in  Government
 owncd  mines  were  prosecuted,  the
 cases  were  discharged  because  the
 Government  concerned  did  not
 accord  sanction  for  their  prosecu-
 tion  within  six  months  of  the  date
 of  the  alleged  offence.  i०  further
 action  could  be  taken  in  such  cases,
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 The  amendment  proposed  in  sub-
 clause  (a)  is  intended  to  overcome
 the  difficulty  experienced  in  such
 cases.  1  acase  where  the  Court
 of  inquiry  has  been  appointed  by
 the  Central  Government  under
 section  24  of  the  Act,  a  complaint
 for  taking  cognizance  of  the  offence
 has  to  be  made  within  six  months
 after  the  date  of  publication  of  the
 report  of  the  Court  of  inquiry  by
 the  Central  Government.  This
 period  of  six  months  is  proposed
 to  be  enhanced  to  one  year  under
 sub-clause  (b).”’

 सरकार ने  पहले  6  महीने  रखे  ।  6  महीने

 में  किसी  का  चालान  नहीं  होता  ।  डिले,  बिना-

 ईज  जस्टिस  ।  सरकार  जो  मुकदमा  चालान

 करती  है,  क्या.  वहू  इन्हीं  आदमी  नवदीं  कर

 सकता  है  ?  आपने  कहा  है  कि  जो  मुकदमे

 होंगे,  वह  इंस्पैक्टर  ही  करेगा  ।  मगर  वह

 इन्स्पैक्टर  किसी  से  मिल  जाता है  तो  इंस् पे-

 क्टर  ही  मुकदमा  करेगा  या  इ  डिवीजनल  भी

 कर  सकता है  ?

 इस  बिल  में  कमी  यह  है  कि  आदमी  के

 चोट  लगने  के  बाद,  शिकार  होने  के  बाद,

 दारीर  का  अंग  विक्षिप्त  हो  चुका  है  तो  उसके

 बाद

 Only  the  inspector  can  challan  and  that

 too  with  the  permission  of  the  Govern-
 ment.

 ae  उसके  लिए  एक  साल  ।  आप  जवाब

 देते  समय  यह  बताने  का  कष्ट  करें  कि  आपने

 पिछले  3  साल  में  कितने  मुकदमे  करने  का

 आडर  दिया  और  कितने-कितने  महीनों  में  ?

 यह  जो  आपने  समय  बढ़ाने  के  लिए  प्रावधान

 किया  है  और  क्यों  नहीं  कोई  इंजर्डी  हो

 जाए--
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 He  can  directly  go  to  the  court  of
 law  and  get  relief.

 यह  प्रावधान  क्यों  किया  गया है  कि

 अगर  किसी  खान  मजदूर  को  चोट  लग  जाए,

 तो  वह  स्वयं  नहीं  जा  सकता  है,  बल्कि  सीटें

 इंस्पैक्टर  चालान  दाखिल  कर  सकता  है  |

 जहाँ  तक  कलाम  12  का  सम्बन्ध  है,

 कमेटी  में  खानों  में  काम  करने  वाले

 मजदूरों  के  कितने  रिप्रेजेंटेटिव  रखे  गए  हैं  ?

 कोयले  की  खानों  के  अलाबा  और  भी  बहुत-

 सी  खानें  हैं।  उन  खानों  के  मजदूरों  का  प्रति-

 घनत्व  कितना  है  ?

 इलाज  13  में  कहा  गया  है  कि  कमेटी

 BET  और  रेगुलेशन्ज  बनाने  के  प्रोपोज  पर

 विवार  करेगी  भोर  इस  बारे  में  केन्द्रीय  सर-

 कार  को  सुभाव  देगी  ।

 We  have  never  delegated  our

 powers  to  these  Committces  to  frame

 rules  and  regulations.  They  are  not  to
 do  that  work.  Always  Parliament  abdi-

 cates  its  rights  to  officers.  But,  what
 have  they  done  under  this  Bil!  2  Under
 Section  13  t1  (न-

 **७01151061  proposals  for  making
 rules  and  regulations  under  this  Act
 and  make  appropriate  recommen-
 dations  to  the  Central  Government.”

 Why  has  this  Committee  been
 delegated  with  these  powers  ?

 कमेटी  को  ये  पाव  नहीं  दी  जा  सकती

 है  और  कानूनन  ये  पावं  उसके  पास  नहीं  रह

 सकती  हैं  ।
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 Then  it  says  :

 “Provided  that  any  of  the  persons
 aforesaid  may  not  be  proceeded
 against  if  it  appears  on  inquiry  and
 investigation,  that  he  is  not  prima
 facie  liable.”

 How  he  cannot  be  challancd?  A
 Government  servant  can  also  be  put
 under  challan  ?

 जब  यह  कहा  जाता  है  कि  माइन  ओनर

 और  इस्पेक्टर  की  कानून  होती  है,  तो  उन्हें

 ag  प्रोटेक्शन  कयों  दी  जा  रही  है  ?

 कमेटी  ने  1973  में  जी  रिपोर्ट  पेश  की

 थी,  उसके  भाव!  र  पर  जो  अमेंडमेंट  जरूरी

 थे,  उन्हें  आज  तक  नहीं  लाया  गया  है।  वे

 अममेंडमेंट  मजदूरों  के  लिए  बहुत  हितकर  थे  |

 इस  बिल  को  कांप्रिहैेसिव  फार्म  में  लाना

 चाहिए  था

 इस  विल  के  स्टेटमेंट  आफ  अ।बजेक्ट्स

 एण्ड  रीजन  से  पता  चलता  है  कि  इस  बिल  में

 क्या  नई  बातें  रखी  गई  हैं  ।  राजस्थान में

 कोटा  गौर  जोधपुर  में  पत्थर  की  खानों  में  काम

 करने  वाले  मजदूरों  के  लिए  ठीक  व्यवस्था

 नहीं  की  गई  है।  इसलिए  इस  बारे  में  एक

 कांप्रहेसिव  बिल  लानी  चाहिए  |

 DR.  1.  KULANDAIVELU  (Chi-
 dambaram):  Mr.  Chairman,  _  Sir,  on
 behalf  of  my  party  DMK,  I  would  like  to
 participate  in  the  debate  on  the  Mines
 (Amendment)  Bill  and  express  my  views.
 At  the  outset  I  would  like  to  say  that
 the  Bill  is  a  laudable  one  in  the  sense
 that  it  lays  stress  on  removal  of  certain
 practical  difficulties  experienced  in  the
 enforcement,  provision  for  additional
 safety  regulations,  closer  association  of

 *  workers  with  the  safety  measures,  pro-
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 vision  for  minimum  penalty  in.  cases  of
 gross  negligence,  etc.  thus  overall  pro-
 tecting  and  safcguarding  the  interests  of
 the  workers  of  the  mines.

 But  Sir,  there  are  some  lacunae  in
 the  Bill  although  I  cannot  deny  that
 there  is  some  improvement  over  the
 previous  Bill  ;  with  the  change  of  time
 we  are  not  much  conversant  with  the
 occupational  health  hazards,  which  have
 been  on  the  increase  in  recent  ycars.
 So,  we  should  not  have  a  cursory  discus-
 sion  on  the  Bill  in  the  House.  As  you
 are  interested  in  safeguarding  the  interests
 of  the  workers  involved  in  mines,  sugges-
 tions  of  the  experts  in  the  field  of
 occupational  hazards  should  be  callcd
 and  taken  into  consideration.  I  am
 happy  that  at  least  after  three  decades
 the  Bill  is  coming  for  व  review.

 Sir,  with  this  preamble  I  would
 like  to  enlighten  on  certain  aspects  of
 the  mines.  There  arc  both  open  and
 closed  mines  and  each  has  its  own
 hazards.  As  a  medical  man  I  would
 like  to  enlighten  this  House  -on  certain
 medical  aspects  as  to  how  the  poor
 workers  are  exposed  to  the  health
 hazards.  It  may  be  an  accute  or  an
 instantancous  one  because  of  the  collapse
 of  the  wall  of  the  mine,  fall  of  debris
 on  the  individual  or  it  may  be  due  to
 machinery  involved  in  mining.  Further,
 the  injury  may  happen  at  the  site  or
 during  transit  or  disposal  of  the  minerals.

 Sir,  to  enumerate  a  few,  the  people
 may  have  carbon  monoxide  exposure
 and  toxicity  or  fire  explosion,  endangering
 the  life  of  the  individual.

 It  may  result  in  bronchial  asthma
 and  excessive  breathing  difficulty  and
 even  chronic  disease  process  in  some
 cases.  We  cannot  detect  it  by.  ofdinary
 means.  Some  people  may  think  that  it
 is  due  to  some  infection  or  some  other
 disease.  But  it  is  actually  not  so.  1  may
 be  due  to  insult  of  the  lung  tissues  due
 tothe  mincrals  of  the  mines  as  well  ag
 coal  dust  and  other  dusts.  So,  their
 manifestation  may  be  acute,  sub-acute,
 or  Chronic  in  mature:
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 [1.  ४.  Kulandaivelu]
 Sir,  in  the  western  countrics  there

 15  a  critcrism  which  is  followed  for  dcetec-
 tion  and  determination  of  the  bodily
 injury  or  involvement.  In  regard  to  the
 compensation  to  be  offered  to  the  indivi-
 duals,  there  are  various  factors  which
 are  to  be  taken  into  consideration.

 In  our  country  one  may  think,  and
 even  doctors  may  think,  that  the  disease
 process  is  primarily  due  to  1.  I  wish
 to  point  out  that  health  hazard  cases
 have  to  be  followed  up  with  further
 Critical  observations.  The  factory  medi-
 cal  officer  who  may  not  be  conversant
 with  occupational  hazard,  may  think
 that  it  is  due  to  1.  prevalent  in  that
 area  and  also  inthe  country.  But  the
 fact  is,  it  is  not  so.  1.  may  be  present
 in  an  individual  where  the  precipitating
 cause  is  the  mineral  dust,  foreign  body
 or  silicon,  which  may  lead  to  fibrocis  of
 the  lung  and  even  resist  the  curability
 of  18.  When  an  _  individual  with  a
 rheumatoid  disease  is  exposed  to  coal,
 he  may  develop  severe  type  of  pneu-
 monia.  To  assess  such  disease  processes
 and  manifestations  of  dust  and  coal
 cxposure,  a  competent  officer  in  the
 field  of  industrial  health  hazard  is  essen-
 tial.

 There  are  some  Hon.  Members  who
 made  references  about  the  association  of
 trade  unions.  1  agree  with  Hon.  ‘Members
 that  trade  unions  try  to  protect  the
 interest  of  the  labourers.  But  ।  may  say
 that  even  there  only  some  influential
 worker  among  the  trade  union  can  claim
 for  adequate  compensation,  whose  cise
 will  be  taken  up  with  the  administrative
 people.  The  poor  and  innocent  people
 are  uocarced  for.  What  is  the  solution  in
 this  regard,  ।  would  like  to  know.

 The  Minister  has  mentioned  in  the
 Bill  about  the  Chief  Inspectors.  ।  wish
 to  point  out  that  the  owners  and  the
 management  agencies  are  exploiting  the
 labourers.  They  are  bribing  the  chief
 inspectors  ;  they  have  gone  even  to  the
 extent  of  bribing  the  medical  officers.  ।
 want  to  ask  the  Minister  what  is  the
 provision  made  in  this  Bill  to  check  this
 bad  practice.
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 ।  can  suggest  at  this  juncture  that
 there  must  be  a  reinforcement  machinery
 which  can  secretly  maintain  its  activity
 to  check  and  to  avert  the  malpractice
 by  chief  inspectors  and  exploitation  by
 the  owners  of  the  mines.  They  should
 check  the  activities  of  the  people  who
 work  io  collusion  with  the  private
 owners.  The  chief  inspectors  and  the
 owners  responsible  for  this  must  be
 given  severe  punishment.

 In  the  Bill  you  are  referring  to
 compensation.  When  calculating  compen-
 sation  for  the  morbidity  of  the  individual
 exposed  to  the  hazardous  agent,  we  can
 say  definitely  whether  an  injury  is  a
 chronic  one  or  an  instantaneous  one  or
 acute  one.  So,  in  that  respect  ।  want  to
 know  how  far  the  Minister  is  going  to
 compensate  the  worker  who  develops
 injury  or  8.त11011 011  instaneously  without
 any  chronic  morbidity.  ।  we  are  working
 (५  on  the  basis  of  the  work  executed  by
 the  workman,  it  will  not  serve  the  pur-
 pose.  At  this  stage,  while  referring  to
 compensation  and  an  alternative  job,
 what  I  wish  to  say  is  this.

 MR.  CHAIRMAN  :  Your  time  is
 up.  Kindly  conclude.

 DR.  ४.  KULANDAIVELU  :  While
 suggesting  alternative  job,  I  would  like
 to  suggest  one  more  point.  It  is  practical
 family  experience  that  the  bread-winner
 of  the  family  invariably  is  afflicted  with
 some  dangerous  discase  and  ultimately  he.
 succumbs  to  the  injuries  caused  by  the
 agent  of  the  mines.  So,  we  have  make
 adequate  provision  by  way  of  giving
 employment  to  the  dependents  in  order
 to  save  the  family  from  misery.  Compen-
 sation  alone  will  not  serve  the  purpose.
 The  dependents  of  the  workers  should
 be  given  adequate  employment  oppor-
 tunity.  ।  would  therefore  suggest  to  the
 Hon.  Minister  that  mere  paper  work
 will  not  serve  the  purpose,  mere  lip
 service  will  not  serve  the  purpose.  The
 Act  must  come  into  force  and  it  should
 be  put  into  action  to  protect  thc  interests
 of  the  workers.  With  these  words,  I
 conclude.

 ः
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 श्री  वृद्धि  चन्द्र  जेन  (बाड़मेर)  :  सभा-

 पति  महोदय,  जो  खान  संशोधन  विधेयक,

 1983  प्रस्तुत  किया  गया  है,  मैं  उसका

 स्वागत  करता  हूं  ।  मैंने  इसका  अच्छी  तरह

 से  अध्ययन  किया  है  और  यह  पाया  है  कि

 इसमें  जो  भी  संशोधन  किये  गए  हैं  वे  मज-

 दूसरों  की  सुरक्षा  के  लिए,  मजदूरों  के  हित  के

 लिए  हैं  और  इनका  सबको  स्वागत  करना

 चाहिए  ।

 कोई  भी  कानून  जब  बनता  है  और

 खास  तौर  से  जब  ऐसा  कानून  हो,  तो  उसमें

 अवश्य  ही  कुछ  खामियां  रह  जाती  हैं  ।

 सभी  परिस्थितियों  का  कानन  में  समावेश

 हो  जाय  --यह  आसान  चीज  नहीं  है,  बहुत

 कठिन  चीज  होती है  ।  उदाहरण  के  तौर

 पर  जो  रिपोर्ट बिल  इन् जरी  की  इसमें

 व्यवस्था  है--मेरा  यह  मत  है  कि  उसकी

 सुचना  उसी  वक्‍त  दी  जानी  चाहिये  ।  चाहे

 इन् जरी  सीरियस  हो  या  साधारण  हो,  उसकी

 सूचना।  तुरन्त  दी  जानी  चाहिये,  उसमें  कताई

 विलम्ब  नहीं  किया.  जाना  चाहिये  ।  यूं  तो

 प्राचीन  में  स्पष्ट  है  कि  कोई  भी  रिपोर्ट-

 faa  इन् जरी  हो,  रजिस्टर  मेनटेन  करके

 उसकी  इन्फर्मेशन  उसमें  लिखी  जाती  है
 लेकिन  उसकी  सूचना  तुरन्त  दी  जानी

 चाहिये  ।  इसमें  जो  72  घन्टे  का  प्राचीन

 है,  मेरे  मत  में  यह  24  घन्टे  का  प्रावीजन

 होना  चाहिये  ।

 इसमें  जो  कम्पेन्सेशन  का  प्राचीन  है,
 उसको  जो  भी  डिसाइड  करेगा,  उसके  सामने

 बहुत-सी  डिफिकल्टीज  आयेंगी  ।  इसलिये

 कन्पेन्सेशन  का  प्राचीन  बिलकुल  क्लीनर

 होना  चाहिए  |  इसमें  जो  सेट  किया  गया

 है  वह  इस  प्रकार  है--

 “The  rates  under  the  provision  to
 Sub-Section  5  shall  be  determined
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 having  regard  to  the  monthly  wages
 of  the  employees,  the  nature.  of
 desirability  and  other  related:  fac-
 tors.”

 The  other  related  factors  are  not  defined.
 What  are  the  other  related  factors ?
 That  will  depend  on  the  discretion  of
 the  Committee.

 मैं  चाहता  हू ंकि  काम्पैंसेशन  के  बारे  में

 बिलकुल  स्पष्ट  प्राचीन  होना  चाहिए  ताकि

 कम्पेन्सेशन  का  निधारण  करने  में  कोई

 कठिनाई  महसूस  न  हो  ।

 तीसरी  बात---जो  विशेष  रूप  से

 उल्लेखनीय  है,  वह  यह  है  कि  जो  9(ए)

 इसमें  जोड़ा  गया  है  वह  विशेष  रूप  से

 मजदूरों  के  हित  में  है  और  यह  भवश्य  ही

 होना  चाहिये--खान  में  कोई  भी.  ऐसा

 मजदूर  न  हो  जिसका  स्वास्थ्य  इस  प्रकार

 का  हो  जिससे  वह  खान  में  कायें  करने  की

 स्थिति  में  न  हो  ।  ऐसे  मजदूर  का  मेडिकल

 एक्जामिनेशन  करना  आवश्यक  है  और

 मेडिकल  एक्जामिनेशन  में  जो  भी  समय

 लगता  है  उस  पीरिअड  की  मजदूरी  देने  का

 प्रावीजन  आपने  इसमें  रखा  है  ।  मेडिकल

 एक्जामिनेशन  के  पीरियड  में  वेजेस  की

 व्यवस्था  करना  बहुत  अच्छी  बात  है  और

 मैं  इसका  स्वागत  करता  हू  |

 अब  प्रशन  यह  है  और  मि०  यादव  ने

 भी  यह  कहा  था  और  मैं  भी  इसको  रिपीट

 करना  चाहता  हू  कि  येह  जो  माइंस  का

 ,  इंस्पैक्शन  है,  यह  बराबर  समय-समय  पर,

 6-मन्थली  या  इयरली  हो  और  इसके  लिए

 ओबवलीगेटरी  प्रोविजन  हो  जाना  चाहिए  ।

 अगर  एक्ट  में  प्रोविजन  नहीं  है,  तो  रूल्स

 में  यह  प्रोविजन  किया  जा  सकता  है  |  रूल्स

 में  इस  तरह  का  प्रोविजन  किया  जाना

 चाहिए  ताकि  इसके  बारे  में  स्पष्ट  हो  जाए
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 [श्री  वृद्धि  चन्द्र  जेन]

 कि  बराबर  टाइम ली  इंस्पेशन  होना  है  और

 एम्पलायर्स  और  मजदूरों  की,  दोनों  की

 एक  राय  हो  जाए  और  वे  इंस्पैक्शन  कराना

 चाहते  हैं,  तो  मजदूरों  के  इनिशियेटिव  पर

 भी  इंस्पैक्शन  होना  चाहिए  ।  आपने  यह

 प्रोविजन  रखा  है  कि  इंस्पैक्शन  किया  जा

 सकत।  है  और  यह  जो  प्रोविजन  किया

 गया  है,  इसका  मैं  स्वागत  करता  हूं  ।

 इसके  अलावा  रेस्क्यू  आपरेशनल  के

 लिए  जो  सेस  लगाया.  गया  है  और  उसको

 बढ़ाया  गया  है,  उसका  भी  मैं  स्वागत  करता

 हूं  क्योंकि  ज्यों-ज्यों  प्राइवेट  बढ़ती  जाती

 हैं,  रेस्क्यू  आपरेशनल  का  एक्सपेंडीचर  भी

 बढ़ता  है  बौर  उन  लोगों  के  लिए  कुछ

 सुविधाओं  की  व्यवस्था  करनी  पड़ती  है  ।

 विवादों  को  हल  करने  के  लिए  जो

 कमेटी  स्थापित  होगी  वह  निर्णय  कर

 सकेगी,  सिविल  सूट्स  क  बारे  में  भी  कर

 सकेगी  भर  क्रिमिनल  सूट्स  के  बारे  में  भी

 कर  सकेगी  ।  मैं  समझता  हूं  कि  इसके  लिए

 एक  सेपरेट  व्यवस्था  हो  जाए,  तो  अच्छा

 होगा  ।  कमेटी  का  जो.  गठन  किया  गया  है

 उसके  बारे  में  यह  निवेदन  है  कि  ऐसी

 स्थिति  बनी  हुई  है  कि  अलग-अलग  कानून

 बने  हुए  हैं  और  गवर्नमेंट  के  लिए  भी  यह

 डिफीकल्ठी  होगी  कि  किस  प्रकार  का  निर्णय

 किया  जाए  और  किसको  रेप्रेजेन्टेटिव  बना  या

 जाए  ।  इसके  बारे  में  डिस्प्यूट्स  होते  हैं

 और  इलेक्शन  के  TNT  में  काफी  डीसी  काटी

 पेदा  होती है  और  एक  संघर्ष  की  स्थिति

 बन  जाती  है  ।  इसलिए  गवर्नमेंट  के  पास

 नोमीनेशन  के  सिवाय  और  कोई  दूसरी
 विकल्प  नहीं  रहता  है,  दूसरा  अल्टरनेटिव

 नहीं  रहता  है  ।  इसलिए  इसमें  जो  नामी-

 AUGUST,  22,  1983  Mines  (Amdt.)  Bill  456
 Passed

 नेशन  की  व्यवस्था  की  गई  है,  उसका  मैं

 स्वागत  करता  हूं  परन्तु  एक  बात  जरूर

 कहूंगा  कि  नोमीनेशन  के  मामले  में

 निष्पक्षता  से  कार्य  करना  चाहिएं  और  ऐसे

 लोगों  को  लेना  चाहिए  जो  वास्तव  में  कुछ

 वन्ट्री ब्युट  कर  सकें  और  सहायक  हो  सकें  |

 इस  प्रकार  का  कन्ट्रीव्यूशन  करने  वाले

 लेकर  रेप्रेजन्टेटिगज  का  नॉमिनेशन  होना

 चाहिए  |

 इसके  अन्दर  मैनेजर  के  बारे  में  यह

 स्पष्ट  किया  गया है  कि  उनकी  प्रेस्क्राइव्ड

 क़व्वाली  फिकेशन्स  होनी  चाहिए  लेनी  इसके

 साथ  ही  जो  ओनर  है  और  वह  इस  काम

 को  करता  है,  तो  उसके  लिए  भी  प्रेस्क्राइव्ड

 क्वालिफिकेशन  होनी  चाहिए  क्योंकि  अगर

 उसकी  कोई  श्रेस्क्राइव्ड  क्वालिफिकेशन  नहीं

 है  और  वह  एक्सपो  नहीं  है,  तो  काम  ठीक

 ढंग  से  नहीं  होगा  ।  इसलिए  मैनेजर  और

 ओनर  दोनों  के  लिए  इस  प्रकार  की  व्यवस्था

 होनी  चाहिए  |

 ऑक्सीडेंट्स  के  बारे  में  जो  प्रोविजन

 रखा  गया  है,  वह  वेज  11  पर  है  |

 Clause  17...

 “Provided  that  where  the  Chief
 Inspector  or  the  said  Inspector  fails
 to  inspect  the  place  of  accidcnt
 within  the  72  hours  of  the  time  of
 accident,  work  may  be  resumed  at
 the  place  of  accident.”

 यह  प्रोविजन  नहीं  होना  चाहिए  और  इसको

 डिलीट  किया.  जाना  चाहिए  ।  अगर  इस

 प्रकार  का  प्रोविजन  होंगा,  तो  चीफ

 इंस्पेक्टर  इन्टेंशनली  इंस्पैक्शन  करने  नहीं

 जाएगा  ।  मैं  तो  यह  कहता  हूं  कि  अगर

 92  घंटे  में  वह  इंस्पैक्शन  के  लिए  नहीं  जाता
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 है,  तो  xe  must  be  penalised;  he  must  be

 punished.  Action  must  be  taken  against

 him.  वह  ड्यूटी  ब्रांड  है  और  वह  अपनी

 ड्यूटी  अदा  नहीं  कर  रहा  है  |  xe  must  be

 taken  to  task;  departmental  action  must
 be  taken  against  him.

 एक  बात  विशेष  तौर  पर  यह  कहना

 चाहता  हू  कि  जो  चीफ  इंस्पेक्टर  और

 इंस्पेक्टर  को  पावस  दी  गई  हैं,  उनके  लिए

 आपको  बहुत  ही.  आने  और  इनटेग्रिटी

 और  बहुत  ही  योग्य  आदमियों  को  चीफ

 इंस्पेक्टर  और  इंस्पेक्टर  नियुक्त  करना

 पड़ेगा  ।  अगर  आप  ऐसे  आदमियों  को

 नियुक्त  नहीं  करेंगे,  तो  जो  भी  परपज  है,

 वह  भी  डीफीट  हो  जाएगा  और  जो  सूची-

 धाएं  भाप  मजदूरों  को  देना  चाहते  हैं,  वे

 सब  खत्म  हो  जाएंगी  ।  यह  जो.  इल् लीगल

 माइनिंग  है,  जिसके  बारे  में  सभी  मित्रों  ने

 जोर  दिया  है,  मैं  भी  जोर  देना  चाहता  हूं
 कि  इट  मस्त  बी  स्टाइल  ।  इससे  बहुत

 एक्सीडेंट  होते  हैं  ।  इसके  खिलाफ  बहुत  सख्त

 प्रोविजन  बनाया  जाना  चाहिए  और  बहुत

 कार्यवाही  होनी  चाहिए  ।  जितनी  भी

 इल् लीगल  माइनिंग  हो  रही  है,  मैं  चाहता

 हू  कि  उसके  बारे  में  गवर्नमेंट  सूचना  प्राप्त

 करे  और  उसमें  जो  लोग  लगे  हैं,  आपके

 आफिससं  भी  अगर  लग ेहैं  तो  उन  सबके

 खिलाफ  एक्शन  लें  ।

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का

 समान  करता  हूं  ।

 श्री  रामावतार  शास्त्री  (पटना)  :
 सभापति  जी,  खान  संशोधन  विधेयक,  19835
 के  जरिये  हम  पुराने  कानून  जो  कि.  1952
 का  है,  में  संशोधन  कर  रहे  हैं  ।

 यहं  विधेयक  22-5-72  को  इसी  सदन
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 में  पेश  किया  गया  था  और  25-8-72  को

 इसको  संयुक्त  प्रवर  समिति  को  सुपुर्दे  किया

 था  और  संयुक्त  प्रवर  समिति  ने  पूरे  हिन्दु-

 स्थान  में  कोयला  खान  क्षत्र  और  उनसे

 सम्बन्धित  जगहों  का  भ्रमण  करके  जान-

 कारी  हासिल  की  |  संयुक्त  प्रवर  समिति  ने

 30  अगस्त,  1973  को  .  अपनी  रिपोर्ट  पेश

 की  |

 यहां  मैं  यह  कहना  मुनासिब  समझता

 हूं,  सभापति  जी,  कि  बहुत  सारे  सवालों

 पर  इस  प्रवर  समिति  के  सदस्यों  में  एकता

 थी  और  इस  प्रवर  समिति  के  अध्यक्ष  श्री

 ए०  पी०  शर्मा  जी  थे  जो  आज  पंजाब के
 राज्यपाल  हैं  ।.  सभी  संगठनों  के  प्रतिनिधि

 उसमें  मौजूद  थे  ।  सब  लोगों  ने  बहुत  सारे

 सवालों  पर  एक  मत  से  राय  दी  लेकिन

 दुर्भाग्य  की  बात  है  कि  उन  बातों  को  भी

 इस  विधेयक  में  शामिल  नहीं  किया  गया

 है।

 16.52  brs.

 [SHRI  ८5.  SPARROW  in  the  Chair]

 जहां  तक  मेरी  जानकारी  है,  आज  भी

 बहुत  सारे  ट्रेड  यूनिवर्स  के  और  आईएम ०
 टी०  सू०  सी०  के  लीडर  यह  समझते  हैं  कि

 इसमें  फिर  से  प्रबल  सकती  की  सिफारिशों

 के  आधार  पर  और  संशोधन  होना  चाहिए।
 लेकिन  मंत्री  महोदय,  ऐसा  लगता  है  कि
 स्टील  और  माइंस  की  जो  मिनिस्ट्री  है,  या

 एनर्जी  की  मिनिस्ट्री  जो  पहले  कोल  की

 मिनिस्ट्री  थी,  उनके  दबाव  में  आकर  उनकी

 फरमाबरदारी  कर  रहे  हैं  और  मजदूरों  के

 हितों  पर  बहुत  बड़ा  कुठाराघात  कर  रहे
 हैं।  होना  यह  चाहिए  था  कि  जिन  सवालों

 पर  प्रवर  समिति  में  एकता  थी  और  सर्वे-
 सम्मत  राय  थी,  उन  बातों  को  तो  इसमें
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 [श्री  रामावतार  शास्त्री  ]

 शामिल  किया  जाता  ।  लेकिन  वे  तमाम

 बातें  इसमें  शामिल  नहीं  की  गयीं  ।

 वहां  एक  बात  यह  कहीं  गयी  थी  कि

 खान  के  आस-पास  में  जो.  सब्सीडियरी

 कारोबार  होते  हैं,  उनके  अन्दर  भी  जो

 मजदूर  होंगे  उनकों  भी  इसके  दायरे  में

 लाया  जायेगा  ।  लेकिन  उनकों  इसके  दायरे

 में  नहीं  लाया  गया  ।  इसका  अथ  यह  हुआ

 कि  उनके  अन्दर  असंतोष  फलेगा  और  जो

 आप  चाहते  हैं  कि  कोयला  खानों  की  स्थिति

 में  आप  सुधार  लायेंगे,  उत्पादन  बढ़ायेंगे,

 उत्पादन  तो  अभी  भी  गिर  रहा  है,  इससे

 लगता  है  उसके  उत्पादन  में  और  व्यवधान

 पैदा  होगा  क्योंकि  आपने  आसपास  के

 सब्सीडियरी  के  मजदूरों  को  इसमें  शामिल

 नहीं  किया है  ।

 सभापति  जी,  यह  संशोधन  31  वर्ष  के

 बाद  लाया  गया  है  ।

 PROF.  1e.  RANGA:  After  ten
 years.

 SHRI  RAMAVATAR  SHASTRI :
 No,  after  31  years.

 PROF.  10.  RANGA  :  10  ten
 years  ago,  you  joined  a  Select  Com-
 mittee,

 SHRI  RAMVATAR  SHASTRI  :  ४t
 the  original  Act  was  of  1952.

 PROF.  10.  RANGA :  Originally,
 there  were  so  many  other  Bills  also,

 श्री  रासावतार  शास्त्री  :  सभापति  जी,

 इसमें  मजदूरो ंके  हितों  पर  कुठाराघात
 किया  गवा  हैं  ।  उनकी  छुट्टियां  कम  वार  दी

 गई  हैं।  उनके  दूसरे  अधिकारों  पर  भी

 हमला  किया  गया  है।  वे  अपनी  मर्जी  से
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 बोर्ड  के  सदस्य  चुने  जाएं,  ऐसा  नहीं है  ।

 उनकों  सरकार  मनोनीत  करेगी  ।  प्रजातंत्र

 में  मनोनयन  के  सिद्धांत  को  छोड़िए  और

 इलेक्शन  कराइए  ।  इलेक्शन  भी  सीक्रेट

 बैलेट  द्वारा  कराइए  |  उसमें  जो  भी  जीतता

 है  उसको  रखिए  ।  आपने  रेकगनाइज  युनियन
 के  सदस्यों  को  बोले  में  रखने  की  बात  कही

 है  ।  कई  जगह  हमने  देखा है  कि  रेकगनाइज

 यूनियनों  का  कोई  प्रभाव  नहीं  है  ।  इसलिए

 इलेक्शन  कराइए  |  कई  यूनियनें  सरकार

 की  वरदहस्त  होने  की  वजह  से  रेकगनाइज

 कर  दी.  जाती  हैं।  इसलिए  इलेक्शन  के

 सिद्धांत  को  रखिए  |

 सुरक्षात्मक  कदमों  के  बारे  में  कई

 कांफ्रेंसिंग  हो  चुकी  हैं  और  उनकी  सीमा-

 fea  भी  भेजी  गई  हैं।  आपने  उनको  नहीं
 माना  ।  इतना  ही  नहीं  आई०  एल०  ओ०

 की  माइन  एक्सपो  टीम  ने  पूरे  हिन्दुस्तान
 में  घूमकर  सिफारिशें  दीं  ।  उनको  भी  आपने

 नहीं  माना  ।  जब  आप  उनकी  सिफारिशें

 मानने  के  लिए  तयार हैं  नहीं  तो  उनकों

 बुलाया  किस  लिए?  उनकी  बातों  पर  आपको

 विचार  करना  चाहिए  था  ।  जो  खानों  में

 काम  करते  हैं  उनको  कई  आक्यूपेशनल
 बीमारियां  हो  जाती  न  ।  इसके  बारे  में  जो

 सुझाव  दिए  गए  उनको  भी  अ.  पने  स्वीकार

 नहीं  किया  |  रेस्क्यू स्टेशन  कमेटी  के  बारे  में

 भी  भाई०  एल०  ओ०  ने  सुझाव  दिया  था,

 उसको  भी  आपने  नहीं  माना  ।  बाबा  आदम

 के  जमाने  की  रेस्क्युस्टेशन  कमेटियां  बनी

 हुई  हैं,  जिनकी  संख्या  नगण्य है  ।  उनके  द्वारा

 खानों  का  काम  ठीक  से  नहीं  चल  सकता  |

 अगर  आप  सेफ्टी  मेजर  को  इम्प्लीमेंट  नहीं
 करेंगे  तो  मजदूरों  का.  विश्वास  प्राप्त  नहीं
 कर  सकेंगे  ।  इससे  वांछित  उत्पादन  नहीं

 हो  सकेगा  ।  इसकी  ओर  ध्यान  दिया  जाना

 चाहिए  |
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 माफिया  गेंग  की  बात  वही  गई।  जो

 लोग  भूखे  वहां  गए  थे,  माफिया  गेंग  बनाकर

 आज  करोड़पति  बन  गए  हैं  ।  धनबाद  कौर

 झरिया  के  इलाके  में  कुछ  राजनीतिक  भी

 इसमें  शामिल  हैं  ।  माननीय  सदस्य  यहां

 बैठ  हैं,  उनको  पता  है  ।  आपके  कांग्रस  के

 सदस्य  और  जनता  पार्टी  के  कुछ  सदस्य  भी

 उसमें  शामिल  हैं  ।  कुछ  एम०  एल०  ए०  भी

 इसमे  शामिल  हैं  ।  ये  माननीय  सदस्य  जेसे

 लोगों  पर  हमला  कर  सकते  हैं  ।  इनको

 रोकने  की  आवश्यकता है  ।  इसके  बिना  कैसे

 खान  क्षेत्र  में  शांति  रह  सकेगी  ?  अगर  आप

 शांति  चाहते  हैं,  मजदूरों  के  हितों  की

 हिफाजत  करना.  चाहते  हैं,  उत्पादन

 बढ़ाना.  चाहते  हैं.  तो  माफिया.  गैंग

 पर  रोक  लगानी  होगी  ।  माफिया  गेंग  गेर

 कानूनी  खनन  करवाते  हैं  ।  गैर  कान्ती

 खनन  के  लिए  स्वर्ग  से  उतरकर  लोग  नहीं

 आते  हैं  ।  आपके  लोग  भी  हैं  और  कुछ  दूसरे
 दलों  के  लोग  भी  हैं  ।  जनता  पार्टी  के  सदस्य

 सुन  रह ेहैं  |  सूयंदेवरसिह  जो  एम  ०एल०ए०

 हैं,  उनकी  हैसियत  क्या  थी  और  आज  उनकी

 हैसियत  क्या  है  जरा  इसका  भी  पता

 लगाइये  |  श्री  ए०  के०  राय  की  हैसियत  क्या

 थी  और  आज  क्या  है,  इसको  भी  देख  लें  |

 दूसरी  ट्र  ड  यूनियंस  के  जो  सच्चे  फाइटर्ज

 हैं,  जिन्होंने  सफर  किया  है,  उनकी  हैसियत
 क्या  है  इसको  भी  आप  देख  लें  ।  सानिया

 TH  को  आपको  समाप्त  करना  होगा  |

 17.  brs.

 ट्रिब्यूनल  की  बात  भो  आप  सुन

 लीजिए  ।  वहां  केस  देना  होता है  मजदूर
 का  तो  आप  अपने  अधिकारियों  से  पुछते  हैं

 किदेंयानदें।  माइनिंग  मिनिस्ट्री  है  या

 कोल  मिनिस्ट्री  है  उससे  पूछते  हैं  केस  देने  से

 पहले  ।  क्या  वे  कभी  राजी  होंगी  कि  मज-
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 दूसरों  का  मामला  वहां  जाए  ?  क्यों  आप

 उनसे  पूछते  हैं  ?  आप  उनकी  मातहती  में

 नहीं  हैं  ।  भापका  मन्त्रालय  स्वतन्त्र  मंत्रालय

 है  ।  श्रम  मन्त्रालय  को  उनके  कहने  पर  नहीं

 बल्कि  स्वतंत्र  रूप  से  चलना  चाहिए  ।

 आपको  देखना  चाहिए  कि  मजदूरों  के  हितों
 की  रक्षा  किस  तरह  से  हो  सकती  है।

 राज्य  सभा  में  जो  जवाब  दिया  war  था

 वह  भी  मैं  आपको  बता  देता  हुं  ।  दो  सौ  से
 ज्यादा  केसिस  को  ट्रिब्यूनल  को  रेफर  किया

 गया  था  लेकिन  दो  सौ  के  लगभग  केसिस  में

 मजदूर  हार  गए  |  आप  अन्दाजा  लगाइए

 कि  मजदूरों  के  हकों  की  रक्षा  करने  के  लिए

 आप  बेठ  हुए हैं  या  उनके  गले  पर  छुरी
 चलाने  के  लिए  ?  इसका  निर्णय  आपको

 करना  है,  देश  को  करना  है  ।.  मजदूर  तो

 अपने  तौर  पर  कर  ही  रहा  है  ।  मेरा  नीचे-

 दन  है  कि  कानून  में  ऐसी  व्यवस्था  करें

 जिससे  मजदूरों  की  सहूलियतें  बढ़,  माफिया

 गैंग  समाप्त  हों,  स्वस्थ  ट्र  ड  युनियन  आंदो-

 aa  विकसित  हो  ।  ऊपर  से  आई.  एन.  टी.

 यू  सी.  को  लादें  नहीं  ।  आई.  एन.  टी.  यु.
 सी.  ने  जो  अन्य  संगठनों  के  साथ  मिलकर

 सिफारिशें  की  हैं,  उनको  मानिये  ।  तभी

 आप  उत्पादन  भी.  बढ़ा  सकेंगे,  तभी

 आप  मजदूरों  को  संतुष्ट  भी  रख  सकेंगे

 नहीं  तो  आप  कानून  बनाते  रहिये,  मजदूर

 गुड्डी  की  तरह  उसको  उड़ाते  रहेंगे,  लड़ाई

 उनकी  जारी  रहेगी  और  जितनी  भी  सही-
 लियतें  उन्होंने  अब  तक  हासिल  की  हैं,  लड़ाई

 की  बुनियाद  पर  की  है,  फिर  चाहे  खान

 मजदूर  हो  या  किसी  अन्य  क्षेत्र  में  काम

 करने  ट्राला  AAT  हो  ।  अपने  संघर्ष  के

 बल  पर  प्राप्त  की  है,  किसी  की  कृपा  से

 नहीं  ।  इस  कानून  में  अगर  आपने  ठीक  से

 सुधार  नहीं  किया  तो  वह  फिर  लड़ेगा  ।

 मजदूरों  के  हितों  की  आपने  रक्षा  नहीं/  की
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 तो  निश्चित  रूप  से  वह  संघर्ष  करेगा  ।  अभी

 भी  वह  संधर्ष  कर  रहा  है  ।  आपकी  नैनो-

 सीएएन  चल  रही  है  उनके  प्रतिनिधियों

 के  सथ,  उनकी  तनख़्वाहों  के  “विजन

 वगेरह  के  बारे  में  ।  उसमें  रुकावट  न  पड़े

 इस  वास्ते  भी  ऐसा  कानून  होना  चाहिये

 ताकि  सहूलियतें  मिलें  और  ठीक  से  सम-

 झौता  हो  जाए।  मजदूरी  पर  जो  मंहगाई

 वा  असर  है  वह  भी  नहीं  पड़ना  चाहिए।

 इन  तमाम  बातों  को  सामने  नहीं  रखेंगे  तो

 जाहिर  है  कि  झगड़ा  बढ़े गा,  शांति  नहीं

 रहेगी  ।  शांति  लाने  के  मकसद  से,  एक़्सीडेंट्स

 को  रोकने  के  लिए  आप  चुस्त  कदम

 बढ़ाइये  ।  मैं  आपको  बता  दू  कि  जो  कानून

 अब  पेश  किया  गया  है,  प्रवर  समिति  के

 रिपो  देने  तक  सात  बड़ी-बड़ी  दुर्घटना यें

 हो  चुकी  थीं,  बंगाल  में,  मध्य  प्रदेश  में,

 बिहार  में  ।  उसके  बाद  और  बहुत-सी

 दुर्घटनायें  हुई  हैं  जिसमें  चासनाला  की,  जो

 बिहार  में  है,  बहुत  बड़ी  दुर्घटना  शामिल

 है।  इन  सब  बातों  को  नहीं  देखेंगे  तो  काम

 नहीं  चलेगा  |  ये  जो  दुर्घटनाएँ/  हुई  हैं  इनमें

 हजारों  लोगों  की  जानें  गई  हैं  और  वे  इस-

 लिए  गई  हैं  कि  सेफ्टी  मौज  अप  टू  दी  माक

 नहीं  थे,  सिफारिशों  के  अनुसार  थे,  न  आई०

 एल०  aio  की  सिफारिशों  के  अनुसार  थे

 और  न.  इसके  लिए  बदी  कमेटी  की  जो

 सिफारिशें  आईं  उनके  अनुसार  थे.  और  लोगों

 न  वास्फ्रेंसिस  की  हैं  और  जो  नतीजे  निकाले

 उनको  भी  आपने  माना  नहीं  ।  इन  सब

 बातों  को  मानिये,  तभी  शांति  होगी,  नहीं
 तो  और  लोग  लड़ेंगी  |

 श्री  हरिकेश  बहादुर  (गोरखपुर)  :

 सभापति  महोदय,  पहली  बात  तो  यह  कहना

 चाहता  हूं  कि  यह  जो  विल  आया  है  इसमें
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 जो  कमेटी  बनाने  के  लिए  प्रोविजन  बनाया

 गया  है  इसमें  लिखा  गया  है  :

 “two  persons  to  represent  the  inte-
 rests  of  miners  appointed  by  the
 Central  (50४6111016111, **

 मेरी  दृष्टि  से  यह  अपर्याप्त  है  ।  पहली  बात

 तो  यह  कि  इसमें  सेंट्रल  गवर्नमैंट  द्वारा  कोई

 अपॉइंटमेंट  नहीं  होना  चाहिए,  बल्कि  इलेक्शन

 होना  चाहिए  और  मजदूर  स्वयं  चुनाव
 करके  अपने  प्रतिनिधियों  को  भेजें  ।  दसरे

 यह  कि  2  की  जगह  3  व्यक्तियों  को  होना

 चाहिए  |  इसमें  मजदूरों  की  संख्या  ज्यादा

 होनी  चाहिए  ।

 Again  they  say  there  is  a  provision
 for

 “two  persons  to  represent  the
 interests  of  owners  of  mines
 appointed  by  the  Central  Govern-
 ment.”’

 इसमें  एक  ही  आदमी  ओन सं  का  होना

 च।हिए  जिसे  सरकार  चाहे  नियुक्त  करे  या

 मालिक  अपने  में  से  खुद  चूनें,  उसके  बारे

 में  मुझे  कुछ  नहीं  कहना  है।  जो  चीफ

 इन्स्पेक्टर  के  लिए  है  विजिट  करने  के  लिए

 एक्सीडेंट  की  जगह  उसके  लिए  मेरा  सुझाव

 है  कि  चीफ  इन्स्पेक्टर  को  उस  जगह  को  2

 घंटे  के  अन्दर  जरूर  विजिट  करना  चाहिए

 और  इस  बारे  में  सख्त  प्रावधान  होना

 चाहिए  |  दूसरे  जो  इन् जरी  के  लिए  हैं  अगर

 किसी  को  इनती  हो  जाती  है  तो  उसको

 तत्काल  रिपो  देनी  चाहिए  ताकि.  उसके

 बारे  में  लोगों  का  जानकारी  हो  सके  ।  जो

 यह  है  कि  72  घंटे  के  बीच  कभी  भी  कर

 सकते  हैं,  ऐसा  नॉटी  होना  चाहिए  ।  बल्क

 इसको  हटाव र  तुरन्त  जानकारी  देने  की

 बात  होनी  चाहिए  ।
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 भट्टी  माइन्स  के  बारे  में  मुझे  कहना

 है  कि  यहां  पर  ठेकेदार  और  डी.  एस.  आई.

 डी.  सी.  के  जो  अधिकारी  हैं  इनसे  मिलकर

 सारा  काम  यहां  का  चलता  रहा  |  जबकि

 भट्टी  माइन्स  को  अनसेफ  डिक्लेयर  कर

 दिया  गया.  था  उसके  बद  भी  काम  होता

 रहा  ।  अत:  जिन  लोगों  की  साजिश  की

 वजह  से  वहाँ  काम  होता  रहा.  उनके

 खिलाफ  आप  क्या  कार्यवाही  करने  जा  रहे

 हैं,  यह  बतायें.  ?  और  जो  सेफ्टी  मेजर्स हैं

 वह  पूरी  तरह  से  पर्याप्त  नहीं  हैं  ।  नहीं  तो

 चास नाला  जेसी  दुर्घटना  नहीं  होतीं  ।

 जो  पिट  हैड  कमेटी  बनी  है  उसका  ऐक्टर-

 वाइज  किया  जाना  चाहिए  ।  इससे  काफी

 परेशानी  दूर  हो  सकती  है  ।  और  मजदूरों

 को  मकान  तथा  दवां  की  सुविधाए  ठीक

 an  से  दी  जानी  चाहिए,  जिनके  अभाव  में

 यह  तरह-तरह  के  रोगों  के  शिकार  हों

 जाते  हैं।  यदि  सरकार  इसके  लिए  अधिक

 से  अधिक  फंड  देकर  भी  व्यवस्था  करे  तो

 उसका  हम  स्वागत  करेंगे  ।

 यह  आपने  अच्छी  बात  कही है  कि

 18  साल  से  नीचे  वालों  को  काम  नहीं

 करने  देंगे  ।  इसके  लिए  मैं  आपकी  प्रशंसा

 करता  हूं  ।  आशा  करता  हु  कि  जो  सुझाव
 मैंने  दिए  हैं  उनको  मन्त्री  जी  मानेंगे  |

 SHRI  2.  ROY  (Dhanbad)  :  ।  will
 take  only  three  minutes.

 Mr.  Chairman,  the  Union  Labour
 Minister  has  earned  a  distinction  of
 bringing  in  bad  laws  to  this  House.
 This  is  a  slight  departure  and  that  is  the
 biggest  case  in  the  amendment.

 The  two  main  organisatio.s  to  en-
 force  the  safety  measures,  i.e.  the  Direc-
 tor  Genera!  Mines  Safety  (DGMS)  and
 the  rescue  stations,  that  means  the
 Miners  rescue  stations  both  have  head-
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 quarters  in  my  constituency.  That  is  why
 1  have  got  certain  first  hand  information
 not  only  about  Jaws,  but  how  they  are
 enforced.  Some  Hon.  Members  have
 correctly  said  regarding  the  Mines  Act,
 and  the  main  point  is  implementation.
 The  main  point  is  inforcement  and  your
 enforcement  machinery  is  weak:  and  all
 the  laws  will  only  remain  on  paper.  That
 is  why,  in  other  countries,  for  example,
 in  the  Socialist  countries  in  East  Europe,
 the  safety  department  or  the  Department
 of  Safety  or  the  Ministry  of  Safety  as  it
 is  called,  is  kept  under  the  ‘control  of
 the  Prime  Minister  or  the  senior  most
 Minister.  They  do  it  to  ensure  that  the
 entire  organisation  commands  respect
 and  today  1  expect  that  such  an  impor-
 tant  step  should  be  taken  here  also.

 You  are  always  keeping  an  cye  on
 the  clock,  Sir,  and  ।  will  conclude  now.
 But  this  debate  should  not  have  been
 started,  In  this  debate  at  least  one  Mi-
 nister  from  Coal  and  another  from
 Health  should  have  been  there  because
 it  deals  with  the  life  of  the  miners.
 What  is  the  trend  of  safety  in  the  mines
 for  the  last  four  years  ?  The  number  of
 fatal  accidents  :

 1978  163

 1979  148

 1980  141

 1981  om  164

 This  is  on  the  increase.  1०  death  are
 as  under:

 1978  186

 1979  184

 1980  160

 1981  ष्  183

 In  non-coal  mines  it  has  been  64,
 54,  71  and  63  and  deaths  in  non-coal
 mines  75,  54,  84  and  69.

 That  means  in  both  the  cases  either
 the  figure  is  static  or  the  rate  is  increa-
 sing.  There  isa  great  draw  back.  We
 must  see  to  it.  ।  have  got  no  time  to
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 analyse  each  clause  because  that  will
 take  time.  But  I  wouldਂ  say  certain
 things—for  example  in  D.G.M.S.,  what
 is  the  position  ?  D.G.M.S.  has  got  head-
 quarters  in  Dhanbad.  It  has  got  four
 zonal  offices  and  19  regional  offices.  It
 hus  got  a  total  strength  of  800.  Only
 179  are  mining  men.  Kumarmanglam
 Report,  though  the  report  is  not  there,
 but ।  would  like  the  Minister  to  throw
 hight  on  this.  Kumarmanglam  Report
 went  deep  into  this  matter  and  suggested
 five  to  six  times  increase  in  staff  of  mines
 Department.  You  will  be  surprised,
 they  say  that  they  would  constitute
 Health  Survey  Committee.  D.G.M.S.  is
 having  one  doctor.  No  doctors  are  there
 in  Chanslana  and  in  collerics  accidents
 take  place  because  of  faulty  map.
 D.G.M.S.  does  not  have  enough  number
 of  surveyors  to  survey  the  coal  mines.
 That  is  why  accidents  are  taking  place.
 In  every  sphere—clectrical,  mechnical,
 Director’s  level,  Inspector’s  level,  posts
 are  lying  vacant.  These  are  not  being
 filled  up.  Why  ?  This  is  because  Direc-
 tor  General  Mines  Safety  has  got  pay
 scale  of  General  Manager.  Deputy  Di-
 rector  draws  pay  equal  to  half  the  pay
 of  Manager.  Director  General  Mines
 Safety  pay  scale  should  be  at  per  with
 the  Director  onthe  coal  mine  side.  In
 this  way  the  total  coal  mine  Department
 has  been  devalued.  Similar  things  are
 on  the  coals  mines  rescue  stations  side.
 There  are  two  ‘A’  type  Rescue  stations,
 ten  B  type  and  three  ‘8  type  rescue
 stations.  There  is  a  Separate  provision
 to  keep  brigade.  50%  of  the  strength
 is  vacant.  You  will  be  surprised  to
 know  that  X-ray  machines,  automatic
 breath  giving  machines,  400  machines
 fitted  with  oxygen  are  lying  in  the  Res-
 cue  Station.  They  are  not  being  utilised
 because  there  is  no  fund  to  buy  spare
 parts.  That  is  the  position.  In  this  way
 we  are  actually  playing  with  the  lives  of
 the  miners.  द

 हू  118]  tell  you  about  Top  mine.  ।
 went  underground.  ।  say,  can  there  be
 any  Act  to  force  the  Managers  and  su-
 pervisors  to  go  in  the  mine  and  be  there
 with  the  workers  ?  What  happens—
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 they  make  false  attendance  that  they  go
 into  the  mine.  But  they  actually  remain
 in  office.  In.  Tope  Colliery  accident  18
 miners  died.  Why  ?  ।  iं5  because  one
 mining  man, ऑ  mining  Sardar;  took  a
 wrong  decision.  That  is  why  this  acci-
 dent  took  place.  I  asked  those  people
 where  were  the  assistant  Manager,  Over-
 man,  Manager  and  others  ?  Why  could
 they  not  avert  it  ?  Though  as  per  atten-
 dance  they  went  underground,  but  ac-
 tually  they  rem'ined  on  the  surface.

 Regarding  the  committee  also,  ।
 firmly  believe  that  50%  of  the  safety
 committee  must  be  from  the  workers
 and  its  chairman  should  be  from  the
 trade-union.  At  least,  all  the  Central
 trade-union  representative  and  not  by
 an  officer.

 Sir,  I  will  again  say  that  in  future
 also,  I  will  request  the  Minister  to  take
 note  of  the  opinions  of  the  Members
 and  of  the  trade-union  leaders  and  also
 of  the  workers.  Such  safety  cannot  be
 enforced  by  Act  alone  and  safety  may  be
 enforced  only  by  safety  consciousness
 and  it  must  be  created  by  the  workers.
 ।  expect—this  is  not  the  first  amend-
 ment—that  the  Minister  will  come  again
 with  other  suitable  amendments  incor-
 porating  the  suggestions  of  all  the  Hon.
 Members.

 THE  MINISTER  OF  LABOUR
 AND  REHABILITATION  (SHRI
 VEERENDRA  PATIL)  :  511,  ।  an
 happy  that  about  13  Hon.  Members
 have  participated  in  the  debate  and
 some  of  the  Hon.  Members  have  ८-
 pressed  their  views  on  this  Bill.  I  am
 aware  that  they  are  working  in  the
 trade-union  field  and  they  have  gota
 lot  of  experience.  I  valuz  their  sugges-
 tions  lam  proud  of  the  fact  that  al-
 most  all  the  Members  who  have  parti-
 cipated  in  the  debate  have  welcomed
 this  measure.

 Of  course,  I  knew  that  there  would
 be  criticism  for  the  delay  in  introducing
 this  amending  Bill.  That  is  why,  I  anti-
 cipated  this  criticism  and  while  moving
 the  Bill  for  consideration,  ।  have  explain-.
 ed  in  brief  the  reasons  for  the  delay.  [
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 admit  that  there  had  been  some  delay
 and  that  is  why  I  do  not  agree  with  the
 suggestion  that  had  been  made  by  some
 Hon.  Members  that  this  Bill  should  be
 referred  to  a  Select  Committe:  or  by
 withdrawing  this  Bill,  a  comprehensive
 Bill  should  be  brought  forward.  We
 have  already  delayed  and  it  is  such  an
 urgent  measure,  thall  all  the  Members
 even  Hon.  Member  Shri  १.  रि 05  has
 welcomed  this  measure.  So,  this  is  very
 urgent  and  we  have  already  delayed  it.
 If  ।  agree  with  the  suggestion  that  has
 been  made  by  some  Hon.  Members
 including  Mr.  Samar  Mukherjee  that  a
 separate  comprehensive  Bill  should  be
 forward,  that  would  only  mean  that
 it  would  be  further  delayed.  There-
 fore,  ।  am  not  ina  position  to  accept
 the  proposals  that  have  been  made  for
 referring  this  Bill  either  to  ऑ  Select
 Committee  or  to  bring  a  comprehensive
 legislation.

 ।  can  assure  that  Hon.  Members  that
 before  this  Bill  was  introduced,  sufficient
 care  has  been  taken  by  the  Government.
 When  this  Bill,  as  the  Hon.  Members
 are  aware,  was  introduced  in  1972,  it
 was  referred  to  the  Select  Committee
 and  they  considered  and  gave  the
 report.  But  unfortunately,  this  Bill  could
 not  be  passed  and  again  a  Committee
 was  constituted  by  the  Department  of
 Coal  in  order  to  make  it  up-to-date  and
 comprehensive  in  the  light  of  the  ex-
 perience  gained  about  the  working  of
 these  mines.  When  the  draft  Bill  was
 prepared,  it  was  scrutinised  at  different
 levels.  It  was  referred  to  a  Secretaries
 Committee.  Then  it  was  referred  to
 a  group  of  Ministers.  Then  it  was  re-
 ferred  to  Cabinet  Sub-Committee  and
 ultimately  it  was  approved  by  the  Cabi-
 net,  by  the  Government.  Hence  the  Bill
 is  there  for  consideration.  Therefore,  it
 is  not  as  if  this  Bill  has  been  framed  in
 a  great  hurry  and  placed  before  the
 House  for  consideration  and  passing.  So
 all  those  stages  which  were  necessary
 for  a  close  scrutiny  of  the  Bill  have  been
 gone  through  and  at  this  stage  I  do  not
 think  there  is  much  to  do.  Therefore,  ।
 would  request  the  Hon.  Members  to
 cooperate  with  us  and  see  that  this  Bill
 is  passed  as  early  as  possible.
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 Hon.  Member  Mr.  Samar  Mukherjee
 referred  to  the  Standing  Committee.
 The  Standing  Committee  is  a  Committee
 consisting  cf  representatives  of  both  the
 workers  and  the  mine  owners.  Mr.
 Mukherjee  and  other  Hon.  Members  are
 also  aware  that  the  policy  of  Govern-
 ment  while  constituting  such  Committees
 whether  they  are  bipartite  committees
 or  tripartite  committees  has  ee0  to
 give  representation  on  parity.  I  can
 quote  several  instances  where  Com-
 mittees  have  been  constituted.  Tripar-
 tite  Committees  have  been  const  ituted.
 Bipartite  Committees  have  been  consti-
 tuted.  Several  committees  have  been
 constituted  by  the  Ministry  of  Labour
 and  it  has  been  the  policy  of  the  Go-
 vernment  and  the  Ministry  of  Labour
 particularly,  that  at  the  time  of  repre-
 sentation  we  maintain  the  parity.  What-
 ever  representation  we  give  to  the
 owners,  10  the  employers  the  same  re-
 presentation  is  given  to  the  workers
 also.  We  do  not  make  any  discrimina-
 tion  between  these  classes  of  people  who
 are  engaged  in  a  particular  industry
 while  giving  representation.

 SHRI  SUNIL  MAITRA  (Calcutta
 North  East)  :  What  about  giving  repre-
 sentation  to  Government  ?

 SHRI  SAMAR  MUKHERJEE  :  You
 want  representation  in  the  Government  ?

 SHRI  VEERENDRA  PATIL
 Several  Hon.  Members  on  the  other  side
 are  under  the  impression  that  the  Go-
 vernment  appoints  and  nominates  its
 representatives  and  that  these  Com-
 mittees  will  be  flooded  with  the  proteges
 of  Government  who  happen  to  be  in  the
 trade  unions  helping  the  Government
 and  cooperating  with  the  Government.

 SHRI  RAMAVATAR  SHASTRI:
 What  about  INTUC  ?

 SHRI  VEERENDRA  PATIL  :  While
 constituting  these  Committees,  we  said
 that  two  representatives  will  be  there
 from  the  workers.  ह  want  to  allay  the
 fears  that  are  there  in  the  minds  of  the
 Hon.  Members  that  this  representation
 would  be  given  on  the  basis  of  1116.0



 471  Mines  (ता. )  ८1114
 Passed

 [Shri  Veerendra  Patil]

 strength  of  the  trade  unions  in  those
 mines.  It  is  not  asif  it  is  left  to  the
 whims  and  fancies  of  the  Minister  con-
 cerned  or  the  Government.  I  want  to
 make  it  very  elear  because  this  is  not
 the  first  time  we  are  constituting  a
 Committee.  We  have  been  constituting
 Committees  and  oa  every  Committee
 we  have  been  given  representation  to  the
 trade  union  representatives  and  they
 are  eligible  for  representation  according
 to  the  strength  at  their  command...

 SHRI  SUNIL  MAITRA :  How  do
 you  ascertain  the  strength  ?

 SHRI  VEERENDRA  PATIL  :  ।
 will  tell  you.  ।  अ  coming  to  that.
 There  are  several  Committees  where
 AITUC  is  revresented,  CITU  is  represen-
 ted,  HMS  is  represented,  DMS  is  rre
 sented,  1रा1.('  is  represented.  That  is
 why,  I  have  been  saying  that  this  is  not
 the  first  time  that  we  are  constituting
 such  a  bipartite  or  tripartite  committee.
 We  heve  been  constituting  so  many
 Committees  and  we  have  been  following
 acertain  procedure  while  giving  repre-
 sentation.  As  ।  said  just  now,  the
 Strength  of  the  different  organizations
 will  be  taken  into  consideration.  If  we
 give  two  representations  on  this  Com-
 mittee,  the  first  represcntation  would  be
 given  to  that  organization  which  com-
 mands  the  bigger  strength  in  that  coal-
 field  and  next...

 SHRI  2.  ROY:  1  is  nota  bar-
 gaining  Committee  so  that  you  have  to
 give  representation  in  proportion  to
 their  strength.  It  is  a  Committee  to
 take  into  account  all  the  views.  So,
 equal  treatment  should  be  given  to  all.

 SHRI  VEERENDRA  PATIL:  We
 must  have  certain  norms  for  giving  re-
 presentation.  We  have  been  following
 certain  norms  fur  giving  representation.
 Now  we  have  recognised  Central  trade
 unions.  While  recognising  Central  trade
 unions,  we  consulted  all  the  national
 level  organizations.  This  was  considered,
 ६1015  was  discussed  at  length,  and  all  the
 national  trade  unions  said  that  all  these
 organizations  or  trade  unions  which
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 have  got  more  than  five  lakh  member-
 ship  spread  over  four  States  and  four
 industries  should  be  recognised  as  oe.
 tral  trade  unions.  Accordingly  we  are
 recognising  only  such  trade  unions
 which  have  got  this  or  which  fulfil  these
 qualifications  as  Central  trade  unions.
 Again  ।  101161810,  I  want  to  assure
 the  Hon.  Member,  that  if  we
 want  to  have  a  committee  for  colliery
 or  (0त1प21 5,  the  organization  or  the
 trede  union  which  has  got  the  largest
 following  in  that  industry  will  get  repre-
 sentation,  not  the  other  orgunizations
 because  they  are  supporting  this  govern-
 ment  or  that  government  or  this  Party
 or  that  Party;  thet  is  not  at  all  our
 consideration.  The  only  question  is
 how  to  verify  the  strength  of  different
 organizations.  That  problem  is  there.
 Mr.  Samar  Mukherjee  and  other  Hon.
 Members  know  the  difficulties.  ।  dis-
 cussed  last  year  पं  1he  month  of
 Septcmber  with  different  trade  unions
 as  to  how  we  should  go  about  it,  what
 should  be  the  procedure  for  verification
 of  membership...

 SHRI  SAMAR  MUKHERJEE:  I
 have  not  demanded  that  trade  union
 representative  should  be  on  the  Com-
 mittee.  ।  have  demanded  that  the
 workers’  representative  should  be  elec-
 ted  by  the  workers.  This  is  ४  question
 of  safety  because  they  are  the  victims
 of  disaters  and  tragedies;  this  is  a
 question  of  violation  of  safety  rules.  If
 their  own  man  is  on  the  Committee,
 they  can  point  out  where  the  violations
 are  taking  place  and  what  safety  rules
 are  to  be  strictly  observed.  I  have  not
 talked  about  Unions.  What  I  have  said
 is  that,  when  the  right  of  appointment
 is  with  the  Government,  they  are  unne-
 cessarily  boosting  the  INTUC.  1  have
 given  an  example.  As  a  prostest  all
 other  Central  trade  unions  boycotted
 the  meeting  of  JBCCI.  Immediately
 after  that  protest,  there  have  been  some
 changes  in  the  respective  quota  of
 representation.  Here  on  the  Safety
 Committee  the  workers’  representative
 should  be  elected  by  the  workers,  not
 trade  unions.

 THE  MINISER  OF  PARLIAMEN-
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 TARY  AFFAIRS,  SPORTS  AND
 WORKS  AND  HOUSING  (SHRI
 BUTA  SINGA):  Since  we  are  in  the
 final  stage  of  this  very  impotant  piece
 of  legislation,  ।  want  to  make  this
 request.

 MR.  CHAIRMAN  I  have  re-

 quested  the  Hon.  Members  to  give
 their  names  for  the  half-an-hour  dis-
 cussion  First,  we  may  finish  with  this
 within  another  15  to  20  minutes.

 SHRI  SAMAR  MUKHERJEE
 Can’t  we  post  this  to  some  other  day  ?

 SHRI  BUTA  SINGH:  9e  have
 other  business  to  be  completed.  We
 have  to  take  up  the  clause-by-clause
 consideration  which  may  take  us  just
 an  hour.

 MR.  CHAIRMAN  :  Hon.  Mem-
 bers,  since  we  are  at  the  fag  end  of  the
 discussion,  we  can  take  up  the  half-an-
 hour  after  this.  Let  us  go  through  this
 Bill.

 The  Minister  may  now  continue.

 SHRI  VEERENDRA  PATIL :  ठ,
 I  want  to  make  it  very  clear  that  there
 should  not  be  any  misapprehensions  in
 the  minds  of  the  Hon.  Members.  Sir,  it
 is  a  question  of  giving  a  representation.

 SHRI  SAMAR  MUKHERJEE  :
 They  want  election.

 SHRI  VEERENDRA  PATIL:  They
 are  demanding  elections.  I  know  that.
 They  want  verification  of  Membership.
 When  we  want  to  have  two  workers  from
 the  coalfields,  then  the  question  ari  es
 as  to  how  to  select  these  two  workers.
 From  which  organisation  I  can  ask  to
 nominate  these  two  workers.  Should I
 nominate  them  without  any  such  con-
 sideration ?  1  you  say  that,  I  am
 prepared  for  that.  लिए,  1  do  not  want
 to  do  that.

 Sir,  I  want  to  give  this  opprotunity
 to  the  organisation  which  has  the  lar-
 gest  following.

 SRAVANA  31,  1905  (SAKA)  Mines  (Amadt.)  Bill  474
 Passed

 SHRI  RAMAVATAR  SHASTRI:
 Are  you  doing  that  ?

 SHRI  VEERENDRA  PATIL:  We
 are  doing  that.  Mr.  Shastri  knows  that
 in  the  case  of  Posts  and  Telegraphs
 Workers  we  do  the  verification  once
 in  two  years.  In  the  other  cases,  we
 do  the  verification.  Sometimes,  they
 demand  the  verification.  I  ask  the
 Chief  Labour  Commissioner.  The
 machinery  is  now  doing  this  work.  The
 question  now  is:  for  verification,
 whether  the  eheck-off  system  should
 be  adopted  or  secret  ballot  system  should
 be  adopted.  The  C.P.I.  trade  Union,
 unfortunately,  are  not  for  this.  ।  घी
 prepared  10  accept  what  their  trade
 union  wants  us  todo  Some  say  they
 want  secret  ballot  while  some  other
 say  that  it  should  be  through  a  check-
 off  system.  That  is  why  the  matter
 is  still  under  consideration.  The  Sanat
 Mehta  Committee  has  made  recommen-
 dations  and  we  are  processing  and
 examining  those  recommendation.
 Later  wewill  come  before  the  Parlia-
 ment  as  to  what  should  be  the  proce-
 dure  that  we  should  follow.  Once  the
 producer  is  decided,  then,  all  these
 problems  will  be  decided  automatically.

 With  regard  to  contract  labour,  it
 is  true  that  it  is  in  existence.  9०  far
 as  Government  of  India  is  concerned,
 we  have  abolished  the  contract  labour.
 In  coal  mines,  the  nature  of  jobs  is
 such  that  though  the  contract  Jabour
 has  been  abolished,  not  only  here  but
 also  in  iron-ore  mines,  delomite  mines
 etc.,  the  management  continue  to
 employ  contract  labour  because  it  is
 cheap.  Our  enforcement  machinery  has
 not  set  the  eyes  towards  this  fact.
 They  hive  taken  prompt  action,  it
 cannot  be  to  the  satisfaction  of  all  the
 Hon.  Members.  That  is  a  different
 matter.  During  the  period  from  1.1.80
 to  31. 7.83.  the  total  prosecutions
 launched  is  667.  In  250  cases,  it  has
 resulted  in  conviction.  407  cases  are
 pending  in  the  court,  Only  six  cases,  it
 has  ended  in  acquittal.  So,  what  I
 wanted  to  impress  upon  the  Hon.
 Member  is  that  our  enforcement  machi-
 nery  is  quite  active  in  taking  action.
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 In  this  connection,  I  may  tell  you

 that  ४  coalfields  also,  the  contract
 labour  is  in  vogue.  Therefore,  I  have
 taken  up  this  matter  and  I  have  written
 a  letter  to  the  Energy  Minister  and
 have  requested  him  to  take  necessary
 action  tosee  that  this  coatract  labour
 is  abolished  as  early  as  possible.

 Sir,  with  regard  to  accidents  ।  can
 take  more  time  and  go  in  detail  as  to
 how  safety  measures  have  been  adopted
 and  observed  in  the  mines  in  order  to
 see  that  these  accidents  are  minimised
 but  accidents  do  happen.  I  agree.  With

 regard  to  accidents  I  can  give  the

 figures.  The  death  rate  due  to  serious
 accidents  has  not  gone  up.  On  the  other
 hand  it  is  coming  down.  Death  rate

 per  thousand  persons  in  the  year  1971
 in  respect  of  coal  mines  was  0.60  and
 in  the  year  1982  it  is  0.35.  It  has
 come  down.  Further,  Sir,  it  is  not

 peculiar  with  our  country  where  the
 fatal  accidents  are  taking  place.  In
 foreign  countries  also  deaths  are  taking
 place  and  1  will  give  the  figures.  eo.
 pared  to  the  foreign  countries  our
 position  is  much  better.  Our  average
 per  thousand  workers  comes  to  0.36
 in  the  year  1981  whereas  in  Belgium  it
 was  0.4y¥;  Czechoslovakia  1.45;  Japan
 3.81;  USA  0.65  and  West  Germany
 0.38.

 S८r  2.  ROY :  What
 ‘x.

 about

 SHRI  VEERENDRA  PATIL:  U.K.
 it  is  less.  J  have  got  the  figures  upto
 1979  and  there  it  is  0.25.  But,  Sir,  we
 are  not  keeping  quiet  because  Director
 General,  Mines  Safety  has  been  taking
 prompt  action  in  order  to  see  that
 whoever  violates  safety  provisions  they
 are  punished  and  cases  have  been
 launched  against  them.  In  1981  the
 number  of  cases  launched  was  20  and
 in  1982  the  number  was  60.  The  cases
 have  been  launched  end  in  addition
 several  other  measures  have  been  taken
 to  ensure  safety  in  the  mines.  I  do  not
 say  whatever  steps  have  peen  taken  are
 quite  satisfactory.  We  have  made  a
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 provision  in  the  Present  Bill  that  even
 workers  can  inspect  the  mines.  We  arc
 asking  their  representatives  to  inspect
 the  mines  and  bring  violation  of  the
 safety  measures  to  the  notice  of  the
 authorities.

 Sir,  with  regard  to  Topa  colliery,
 Hon  Mr.  Mukherjee,  said  that  inquiry
 has  not  yet  begun.  I  have  got  the  in-
 formation  that  the  inquiry  has  been
 completed  and  Government  has  received
 the  inquiry  report  on  3rd  August,  1983.
 Further  action  will  be  taken  in  the
 light  of  the  recommendations.  So,  this
 inquiry  has  been  completed.  10  the
 beginning  there  was  some  delay  but
 once  the  inquiry  get  started  it  was  ९-
 peditiouly  completed  and  the  report
 is  in  the  possession  of  the  Government.

 Sir,  some  Members  suggested  that
 the  Safety  Committee  should  be  at  all
 levels.  Government  has  got  the  power.

 In  this  Bill  itself  Government  has  taken
 the  power  to  appoint  more  than  one
 committee.  At  the  National  level,  as  it
 is,  there  is  one  standing  committee.  But
 as  I  said,  Government  has  got  the
 power.  In  the  Bill  itself  we  have  made
 the  provision.  If  Government  wants,
 they  cen  appoint  more  than  one  such
 standing  committee  for  specific  mine  or
 group  of  mines.  ।  can  assure  Hon.
 Members  that  wherever  it  is  found
 necessary  to  ensure  the  safety  and  the
 health  of  the  worker  to  appoint  such  a
 committee,  Government  will  not  hesi-
 tate  to  appoint  such  a  committee.

 Some  Hon.  Members  referred  to
 holidays  with  wages.  As  it  is,  it  is  one
 holiday  for  every  16  days.  Hon.  Mem-
 bers  are  aware  that  we  are  reducing
 the  period  from  16  to  15  days.  Some
 Hon.  Members  feel  that  it  should  be
 further  reduced  to  12  days.  Even  by
 reducing  it  from  16  to  15  days  the
 additional  burden  on  the  company
 would  be  of  the  order  of  Rs.  6  crores.
 The  reason  why  we  have  reduced  it  to
 15  days  is  this;  this  is  in  accordance
 with  the  ILO  Convention.  We  want  to
 bring  this  in  line  with  the  ILO  Conven-
 tion.  There  is  no  scope  to  reduce  it  still
 further.
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 Also,  some  Hon.  Members  feel  that
 the  action  taken  against  the  manage-
 ment  is  not  adequate  or  they  are  not
 properly  punished.  As  Hon.  Members
 are  aware,  11  several  cases  the  Director
 General,  Mines  Safety,  can  lodge  cases
 but  the  punishment  is  not  with  the
 Director  General,  Mines  Safety.  It  is
 with  the  Court;  and  it  is  only  the  court
 which  can  award  the  punishment.  Some-
 times  they  are  let  off  with  some  minor
 punishments.  That  is  why  we  have  now
 prescribed  the  minimum  punishment  in
 this  Bill.  But  so  far  as  these  cases  are
 concerned,  it  is  for  the  Court  to  de-
 cide  what  should  be  the  punishment
 and  what  should  be  the  quantum  of  it.

 Some  members  mentioned  about
 the  Kumaramangalam  committce  report
 1  think  Mr.  2.  Roy  mentioned  about
 that.  That  report  was  received  by  o०-
 vernment  ४  November  1982.  There
 are  several  recommendations.  All  of
 them  have  to  be  carefully  considered
 and  processed.  ।  d०  not  want  to  go  into
 the  details  because  it  will  unnecessarily
 take  along  time.  I  can  only  tell  this
 for  the  information  of  Hon.  Members
 that  we  feel  that  they  are  ८.11  valuable
 recommendations  and  in  order  to  pro-
 cess  the  recommendations,  a  Cell  has
 been  constituted  in  the  Ministry  to
 further  consider  this  matter.  As  and
 when  these  are  processed,  further  action
 will  be  taken  by  the  Government.

 I  think  that  Mr.  Harikesh  Bahadur
 mentioned  about  the  Bhatti  mines.  He  is
 aware  that  Government  has  _  taken
 prompt  action.  I  know,  on  an  average
 every  year,  there  were  deaths  of  5  to  6
 workers  in  those  areas.  The  Director
 Generai,  Mines  Safety,  after  inspection
 of  those  mines  long  back,  issued  pro-
 hibitory  order.  But  beyond  issuing  pro-
 hibitory  order  he  has  no  other  power.
 That  is  why  in  this  Bill  now  we  have
 given  the  power  to  him  to  prohibit  the
 employers  also  working  there.  Here,  so
 far,  the  Director  General,  Mines  Safety,
 has  got  only  power  to  issue  prohibitory
 order.  1  (८  15.0  not  implemented  then  he
 can  approach  the  Court  with  a  prosecu-
 tion;  he  cannot  do  anything  beyond
 that.  And  although  the  prohibitory
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 Orders  were  there,  they  were  not  enfor-
 ced-  I  know  that.  This  was  brought  to
 our  notice.  There  were  6  or  7  deaths  in
 this  year  within  a  period  of 1  or  2
 months.  Deaths  or  accidents  were  there.
 We  have  been  corresponding  with  Delhi
 Administration  to  stop  the  working  of
 thesc  mines.  We  took  up  this  matter
 very  seriously.  But  we  took  it  very
 seriously.  We  took  up  the  matter  with
 the  Delhi  Administration,  with  the
 result,  all  those  mines  were  stopped.
 After  considering  the  seriousness  of  the
 situation.  Government  appointed  a  court
 of  enquiry.  The  Committee  was  headed
 by  the  retired  Chief  Justice  of  the  High
 Court,  Justice  Deshpande.  Justice
 Deshpande  has  given  a  report  and  we
 have  sent  copies  of  that  report  to  Delhi
 Administration,  to  the  Ministry  of
 Mines  andto  the  Home  Ministry  for
 iaking  further  action  and  we  are  await-
 ing  the  report  about  the  action  taken
 on  the  recommendations  of  the  Desh-
 pande  Committee.  ।  can  tell  the  Hon.
 Member,  Shri  Harikesh  Bahadur  and
 also  other  Hon.  Members  that  today
 no  Bhatti  mine  is  in  operation  and  all
 the  mines  have  been  closed  down.  They
 are  not  at  all  working.  So,  it  is  not
 correct  to  say  that  Government  has  not
 taken  any  action  with  regard  to  these
 Bhatti  mines.  Government  has  taken
 prompt  action.

 I  could  not  cover  all  the  points
 that  were  raised  by  the  Hon.  Members,
 but  I  have  dealt  with  the  points  that
 are  very  important.  Mr.  2.  Roy,
 mentioned  about  the  staff  and  the  pay-
 scales  of  the  Director  General  (Mines),
 Safety.  The  Director  General  (Mines)
 Safety  has  got  sufficient  strength.  Cer-
 tain  posts  are  not  quite  attractive,  par-
 ticularly  to  this  post  of  Deputy  Direc-
 tor  of  Mines  Safety,  we  are  not  able
 to  attract  more  people  because  the
 pay-scales  are  low.  Government  is  con-
 sidering  a  proposal  to  improve  the
 pay-scales.  Similarly,  we  want  to
 strengthen  the  organisation  and  Kumar-
 mangalam  Committee  also  in  its  report
 made  severel  recommendations  to
 strengthen  this  organisation.  xe  will
 see  that  whatever  is  necessary  to  streng-
 then  the  organisation  of  the  Directorate
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 Genera!,  (Mines),  Safety  is  done  because
 the  enforcement  of  the  entire  Act  is  the
 resposibility  of  the  Director  Gencral  of
 Mines,  Safety.  If  that  Organisation  is
 ineffective,  if  it  is  not  fully  enquipped,
 then  he  cannot  do  better  performance.
 So,  we  realise  the  importance  of  the
 organisation  and  we  take  all  the  neces-
 sary  steps  to  see  that  this  Organisation
 is  further  strengthened  and  this  organi-
 sation  1  ina  position  to  give  efficient
 Performance.  With  these  few  words,  1
 once  again  thank  the  Hon.  Members
 for  the  cooperation  they  have  extended

 to  me  by  participating  in  the  debate.

 MR.  CHAIRMAN  :  ।  shall  now  put
 the  Amendment  No.  43  ५०  (116  motion
 for  consideration,  moved  by  Shri
 Satyendra  Narayan  Sinha.

 Amendment  No.  43  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question
 is  :

 “That  the  Bill  further  to  amend  the
 Mines  Act,  1952,  be  taken  into
 consideration’’.

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  Now,  we  will
 take  up  clause  by  clause  consideration
 of  the  Bill.

 Clause  2—(Amendment  of  section  2)

 SHRI  RAMAVATAR  SHASTRL  :  ।
 beg  to  move  :

 Page  3,  line  34

 after  “including”  insert  “refinery
 andਂ  (18)

 Page  3,  line  41

 for  ‘“‘seventy-twoਂ
 “twenty-four?  (19)

 substitute

 श्री  रामावतार  शास्त्री  :  सभापति

 महोदय,  मैं  ज्यादा  नहीं  बोलूंगा  ।  पेज  2
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 लाइन  34  में  रिफाइनरी  को  हम  जोड़ना

 चाहते  हैं  ।

 श्री  बीरेन्द्र  पाटिल  :  सभापति  महोदय,
 मैं  शास्त्री  जी  को  बताना  चाहता  हूं  कि

 रिफाइनरी  में  इसको  जोड़ना  आवश्यक

 नहीं  है  ।  क्योंकि  वह  फैक्ट्री  एक्ट  में  आ

 जाता  है,  फैक्ट्री  की  डेफीनेशन  में  आता  है।
 उसमें  जितने  भी  प्राचीन  हैं  सेफ्टी  के  लिए

 वे  उसमें  लागु  होंगे  ।  इसलिए  रिफाइनरी

 Haat  होने  की  वजह  से  इसमें  नहीं  आ

 सकती  |

 MR.  CHAIRMAN ;  ।  shall  now  put
 amendments  No.  18  and  19,  moved  by
 Shri  Ramavatar  Shastri  to  the  vote  of
 the  House.

 Amendments  Nos.  18  and  19  were  put
 and  negatived.

 MR.  CHAIRMAN  :  16e  question  is:

 “That  Clause  2  stand  part  of  the
 Billਂ

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3  to  6  were  added  to  the  Bill.

 Clause  7—(mnsertion  of  new  Section  9A)

 SHRI  RAMAVATAR  SHASTRI:  1
 beg  to  move  :

 Page  4,  line  30

 for  “of  the  mine;  and  the  owner,”
 substitute—"of  the  mine  and
 to  all  registered  Trade  Unions;
 and  the  owner.”  (20)

 Page  5,  line  11

 for  “‘the  ordinary  rate  of  wages,”
 substiute  ‘‘double  the  rate  of  wa-
 ges  invariably.”?  (21)

 Page  5,—
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 omit  lines  12  to  21.  (22)

 Page  5,  line  44

 add  at  the  end—

 “but  shall  not  be  Jess  than
 two-thirds  of  his  wages  for  the
 first  three  months  and  full
 wages  thereafter.”  (23)

 पेज  चार  लाइन  38  में  मेरी  एमैंडमैंट

 wee  ae  दी  माइन  के  बाद  आल  दी

 रजिस्टर्ड  ट्रेंड  यूनियंस  जोड़  दिया.  जाए  ।

 रजिस्टर्ड  ट्रेड  यूनियंस  को  शामिल  करने

 पर  मेरे  खयाल  से  मंत्री  जी  को  कोई

 आपत्ति  नहीं  होगी  ।

 उसी  तरह  से  ऑर्डिनरी  रेट  आफ

 वेजिज  के  स्थान  पर  मैंने  डवल  दी  रेट

 आफ  वेजिज  की  बात  कही  है  ।  उसी  तरह

 से  मैंने  यह  भी  कहा  कि  दो  तिहाई  से  कम

 वेजिज  नहीं  होनी  चाहिए  ।  पहले.  तीन

 महीनों  के  लिए  और  उसके  बाद  पूरी  वेजिज

 होनी  चाहिये  ।  ये  मेरी  चार  एमैंडमैंट  हैं  ।

 मेरा  खयाल  है  कि  मंत्री  जी  को  इनको

 स्वीकार  कर  लेना  चाहिये  ।

 श्री  वीरेन्द्र  पाटिल  :  इनको  मैं  स्वी-

 कौर  नहीं  कर  सकता  हुं  ।  दुर्भाग्य  से  हमारे

 देश  में  ट्रेड  यूनियंस  बहुत  ज्यादा  हैं  |  जहां

 पर  इनकी  पार्टी  की  हकूमत  है  वहां  ट्रेड

 युनियंज  को  इतनी  आ  जांदी  हासिल  नहीं

 हैं...

 श्री  रामावतार  शास्त्री  :  वहां  वाली

 कंडीशंस  यहां  भी  लाइये  ।  यहां  की  तरह

 वहां  लोग  भूखे  नहीं  मरते  हैं  ।  बिना  काम

 वलि  वहां  नहीं  हैं।  वहां  मजदूरों  का

 राज  है  ।

 श्री  वीरेन्द्र  पाटिल  :  रिक्गनाइज्ड  ट्रेड

 यूनियंस  की  बात  अलग  है  लेनी  आपका
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 इं टेंशन  यह  है  किं  हर  ट्रेड  यूनियम  के  रि-

 प्रिवेंटेटिव  को  लेकर  चलना  चाहिए  ।  यहां

 केट्रेड  यूनियन  एक्ट के  लिहाज  से  सात

 मेम्बर  मिंल  कर  एक  ट्रेंड  युनियन  कायम

 कर  सकते  हैं  ।  अगर  सात-सात  लोग  मिलकर

 ट्रक  युनियन  कायम  करते  जाएंगे  तो  जहां
 दस  हजार  लोग  काम  करते  हैं  वहां  सौ-

 पचास  ट्रेड  युनियंज  हो  जाएगी  तो  कसे

 और  किस-किस  को  लेकर  चलेंगे।  मल्टी-

 प्लिसिटी  आफ  ट्रेड  युनियंज  की  वजह  से

 आपत्ति  है  और  इसको  मैं  मान  नहीं  सकता

 हूं  |

 जहां  तक  वेजिज  की  बात  है,  हैल्थ

 सर्वे  में  जो  टाइम  लगेगा  उसके  लिए  वेजिज

 का  यहां  सवाल  है  ।  कोई  मजदूर  वेसे

 ज्यादा  काम  करता  है  तो  उसको  डबल

 वेजिज  मिलती  ही हैं।  लेकिन  यह  हैल्थ

 सर्वे  के  लिए  जो  उसको  समय  लगता  है,

 उस  वक्‍त  उसको  नार्मल  वेजिज  देने  के

 बारे  में  है  ।

 17.55  hrs

 [SHRI  CHINTAMANI  PANIGRAHI
 in  the  Chair]

 MR.  CHAIRMAN :  ।  shall  now  put
 amendments  No.  20,  21,  22  and  23
 moved  by  Shri  Ramavatar  Shastri  to
 the  vote  of  the  House.

 Amendments  Nos.  20  to  23  were  put  and
 negatived.

 MR.  CHAIRMAN :  The  question  is:

 “That  Clause  7,  8  and  9  stand  part
 of  the  Bill.’’

 The  motion  was  adopted.

 Clause  7,  8  ea9  xee  added  to  thé  Bill.

 Clause  10—(Substitution.  of  new  sections
 for  sections  12,  13  and  14)
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 SHRI  SAMAR  MUKHERJEE  :  ।

 beg  to  move  :

 Page  6

 for  lines  32  and  33,  substitute—

 (८)  four  persons  to  represent
 the  interests  of  miners  elcec-
 ted  by  the  miners  through
 secret  ballot;”  (1)

 Page  6,  line  38,—

 for  “appointed”  substitute  ‘‘elec-
 ted”?  (2)

 SHRI  RAMAVATAR  SHASTRI  :
 I  beg  to  move  :

 Page  6

 for  lines  32  and  33,  substitute—

 ““(c)  four  persons  to  represent
 the  interests  of  miners  elec-
 ted  by  the  miners  through
 secret  081101;””  (24)

 MR.  CHAIRMAN  :  :  shall  now  put
 amendments  Nos.  1,  2  and  24  to  vote.

 Amendments  Nos.  1,  2  and  24  were
 put  and  negatived.

 MR.  CHAIRMAN  The  question

 “That  Clause  10  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  10  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  The  question
 is;

 “That  Clause  11  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  11  was  added  to  the  Bill.

 Clause  12—(Committees)
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 SHRI  SAMAR  MUKHERJEE  :  ।
 beg  to  move  :

 Page  8.

 after  line  2,  insert—

 “(i)  after  sub-section  (1),  the  fol-
 lowing  shall  be  inserted,  namely  :

 ““(1A)  The  owner,  agent  or  mana-
 ger  of  a  mine  shall  be  jointly  and
 severally  responsible  for  any  kind
 of  mining  operation  for  which
 specific  permission  has  not  been
 obtained  from  the  concerned  au-
 thorities,  in  writing  in  advance,
 and  they  shall  be  liable  for
 punishment  with  10  years  of  im-
 prisonment  and  fine  of  twenty-five
 thousand  rupees  for  each  such
 illegal  mining  operation.”

 SHRI  RAMAVATAR  SHASTRI
 I  beg  to  move  :

 Page  6,  line  38

 for  "00e  at  least  of  16"  subsi-
 tute  “‘two”  (25)

 Page  6,  line  30

 for  “appointed”?  substitute  “elec-
 ted’’  (26)

 MR.  CHAIRMAN  ।  shall  put
 amendments  Nos.  3,  25  and  26  to  vote.

 Amendment  Nos.  3.35  and  26  were
 put  and  negatived.

 MR.  CHAIRMAN  :  1116.0  question  is:
 “That  Clause  12  stand  part  of  the
 Bill.’’

 The  motion  was  adopted.

 Clause  12  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  The  question

 “That  Clauses  13  to  16  stand  part
 of  the  Bill.”’

 The  motion  was  adopted.
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 Clause  13  to  16  were  added  to  the  Bill.

 Clause  17—(Amendment  of  section  23)

 SHRI  SAMAR  MUKHERJEE  :  ।
 beg  to  move  :

 Page  ।1-.

 for  lines  17  to  20,  substitute—

 “Explanation—For  the  purpose
 of  inspecting  the  place  of  ac-
 cident,  which  must  be  compul-
 sory  without  any  exception,
 the  Chief  Inspector  or  the  said
 Inspector  shall  take  along  with
 him  representatives  of  all  re-
 gistered  Trade  Unions  so  that
 Suitability  to  resume  the  work
 at  the  place  of  the  accident
 can  be  determined  on  the
 spot.’’.  (4)

 SHRI  RAMAVATAR  SHASTRI
 I  beg  to  move  :

 Page  11.

 for  11065  17  to  20,  substitute—

 पिचकाएगा  Chief  Inspector
 shall,  as  soon  as  may  be,  take

 with  him  representatives  of  the
 registered  Trade  Unions  to  the
 place  of  accident  for  inspection,
 which  |  shall  be  compulsory
 without  any  exception,  so  that
 a  decision  as  to  whether  it
 is  proper  to  resume  the  work  at
 the  place  of  accident  may  be
 taken  on  the  $छ01.**  (27)

 MR.  CHAIRMAN  :  ।  shall  now  put
 amendment  Nos.  4  and  27  to  vote.

 Amendments  Nos.  ‘  and  27  were
 put  and  negatived.

 MR.  CHAIRMAN  :  The  question  is:

 “‘That  Clause  17  stand  part  of  the
 डि।.””

 The  motion  was  adopted,

 SRAVANA  31,  1905  (SAKA)  Mines  (Amdt.)  Bill  486
 Passed

 Clause  17  was  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is  :

 “That  Clauses  18  to  28  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  18  to  28  were  added  to  the  Bill.

 Clause  29—(Amendment  of  section  49)

 SHRI  RAMAVATAR  SHASTRI  :
 I  beg  to  move  :

 Page  14,  lines  5  and  6

 for  “two  monthsਂ  substitute  5.0
 10111.0  (28)

 MR.  CHAIRMAN  :  shall  now  put
 amendment  No.  28  to  the  vote  of  the
 House.

 Amendment  No.  28  was  put  and
 negatived.

 MR.  CHAIRMAN  :  7e  question
 is:

 “That  Clause  29  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  29  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Now,  (घण 58
 30.  The  question  is:

 “That  Clause  30  stand  part  of  the
 Bill.”’

 The  motion  was  adopted.

 Clause  30  was  added  to  the  Bill.

 Clause  31—(Amendment  of  section  58)

 (Amendments  made)

 Page  15

 for  lines  1  to  5,  substitute—

 ‘(e)  for  clauses  (1)  and  (s),  the

 following  clauses  shall  be  sub-
 stituted,  namely  :



 487  Mines  (ताए, )  Bill
 Passed

 (1)  for  requiring  the  esta-
 blishment  ।  o  rescue
 stations  for  specified
 mines  or  groups  of  spe-
 cified  mines  or  for  all
 mines  in  a  specified  area
 and  for  prescribing  how
 and  by  whom  such  _  5187.0
 tions  shall  be  established;

 (s)  for  providing  for  the
 Management  of  rescue
 stations;

 (sa)  for  providing  for  the
 standards  of  physical
 fitness  and  other  quali-
 fication  of  the  persons
 constituting  rescue  bri-
 gades;

 (sb)  prescribing  the  places  of
 residence  of  the  persons
 constituting  rescue  bri-
 gades,”’

 (f)  in  clause  (t),  the  word  ‘central’
 shall  be  omitted;

 (g)  for  clause  (u),  the  following
 clause  shall  be  substituted,
 namely  -

 (प)  for  providing  for  the
 levy  and  collection  of  a
 duty  of  excise  (at  a  1810
 not  exceeding  twenty-
 five  paise  per  tonne)  on
 coke  and  coal  produced
 in  and  despatched  from
 mines  specified  under
 clause  (r),  the  creation
 of  a  rescue  stations  fund
 for  such  mines,  the  cre-
 diting  to  such  fund  of
 such  sums  of  money  as
 the  Central  Government
 may,  after  due  appro-
 priation  made  by  Parlia-
 ment  by  law  in  this
 behalf,  provided  from  out
 of  the  proceeds  of  such
 cess  credited  to  the  Con-
 solidated  fund  of  India,
 the  manner  in  which  the
 money  from  such  fund
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 shall  be  utilised  and  the
 administration  of  such
 fund;’’;

 (h)  in  clause  (v),  the  words
 800.0  for  the  terms  and
 conditions  of  service  of
 persons  trained  in
 rescue  work  employed  in
 पाव16577 ,  and  the  word
 “and”  occuring  at  the
 end,  shall  be  omitted;

 (i)  after  clause  (v),  the  fol-
 lowing  clause  shall  0८
 inserted,  namely  -'

 Page  15,  line  7.

 for  “groups  of  specificd  mines’?
 substitute -

 “specified  mines  or  groups  of
 specified  mines’,  (32)

 (SHRI  VEERENDRA  PATIL)

 18.00  hrs.

 MR.  CHAIRMAN:  The  question
 is  :

 “That  Clause  31,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  31,  as  amended,  was  added
 to  the  Bill.

 MR.  CHAIRMAN:  In  Clauses  32
 to  36,  there  are  no  amendments.  The
 question  is  :

 “That  Clauses  32  to  36  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Ctauses  32  to  36  were  added  to  the  Bill.

 Clause  37—(Substitution  of  new  sections
 for  section  68)

 MR.  CHAIRMAN :  Now  Clause
 37—Mr.  Krishha  Chandta  Halder  18
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 not  here.  Mr.  Ramavatar  Shastri,  are
 you  moving  ?

 SHRI  RAMAVATAR  SHASTRI:
 Yes;  1  beg  to  move  :

 Page  16,  lines  13  and  14

 for  “‘five  bundred”’  substitute  “two
 thousandਂ  (29)

 MR.  CHAIRMAN  ।  now  put
 amendment  No.  29  to  Clause  37  to  the
 vote  of  the  House.

 Amendment  No.  29  was  put  and
 negatived.

 MR.  CHAIRMAN  :  7e  question

 “That  Clause  37  stand  part  of  the
 छि [.'”

 The  motion  was  adopted.

 Clause  37  was  added  to  the  Bill.

 Clause  38  —(Amendment  of  section  79)

 MR.  CHAIRMAN  :  Clause  3८-
 Mr.  Halder  is  not  here.  Mr.  Ramavatar
 Shastri.

 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move  :

 Page  16,  line  22

 for  “two”  substitute  "जर?  (30)

 MR.  CHAIRMAN  ।  now  put
 Amendment  No.  30  to  Clause  38  to  the
 vote  of  the  House.

 Amendment  No.  30  was  put  and  negatived.

 MR.  CHAIRMAN  :
 is  :

 The  question

 “That  Clause  38  stand  Part  of  the
 Bill.”

 The  Motion  was  adopted.
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 Clause  38  was  added  to  the  Bill.

 Clause  09--( 6.16 पाशा  of  Section  75)

 MR.  CHAIRMAN  :  (18056  39
 Mr.  Halder  is  not  here.  Mr.  Ramayatar
 Shastri.

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move  :

 Page  16,  line  31

 for  “three”  substitute  “six”  (31)

 MR.  CHAIRMAN:  I  now  put
 amendment  No.  31  to  Clause  39  to
 the  vote  of  the  House.

 Amendment  No.  31  was  put  and  negatived.

 MR.  CHAIRMAN :  7e  question
 is:

 * 81  Clause  39  stand  part  of  the

 Bill.”

 The  motion  was  adopted.

 Clause  39  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  1a  Clauses  40
 to  49,  there  are  no  amendments.  The
 question  is  :

 “That  Clauses  40  to  49  stand  part
 of  the  Bill.’  *

 The  motion  was  adopted.

 Clauses  40  to  49  were  added  to  the  Bill.

 1८.  CHAIRMAN  :
 is  :

 The  question

 “That  Clause  ।,  (116  Enucting  For-
 mula  and  the  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  ।,  the  Enacting  Formula  and  the

 Title  were  added  to  the  Bill.

 MR.  CHAIRMAN :  Motion  moved  :
 “That  the  Bill,  as  amended,  be
 ए855€0 .””
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 SHRI  1.  SHAMANNA  (Bangalore
 South)  :  The  Bill,  though  a  welcome
 measure,  does  not  cover  all  kinds  of

 quarrying,  salt  extraction,  store  blast-
 ing,  silicon  and  limestone  mining.  In
 the  Bill,  the  States  are  not  associated.
 We  have  got  mining  organizations  in
 the  States;  but  States  have  not  been
 included  here  in  this  measure.  /  (10
 case  of  mines,  we  have  gota  lot  of
 millionaires.  When  they  earn  large
 amounts,  I  suggest  that  they  may  be
 made  to  pay  a  higher  royalty  to  the
 Government,  and  a  higher  bonus  to  the
 labourers,  so  that  they  may  not  swallow
 the  whole  thing,  but  are  made  to  pay
 what  is  legitimate to  Government  and
 labour.

 1  find  here  that  the  Bill  is  not  very
 effective.  The  Minister  has  promised  to
 look  into  all  the  suggestions.  He  has
 said  that  making  the  Bill  more  com-
 prehensive  would  have  meant  more
 delay  in  bringing  the  present  Bill.  I
 think  we  may  leave  it  to  the  Minister,
 so  that  a  comprehensive  measure  is
 brought  as  carly  as  possible,  taking  into
 account  all  the  suggestions  that  have
 been  made  by  the  Hon  Members.

 In  Karnataka  State,  we  have  a  large
 number  of  mangancse  mines.  They
 have  to  work  under  sun  shine,  rainy
 season  and  other  bad  weather.  There
 is  no  shelter  for  them.  They  must  be
 given  headwear,  for  protection.  Then
 during  summer  season,  they  have  to
 work  under  hot  sun.  There  are  no
 drinking  water  facilities  provided  in
 the  Bill.  Some  provision  should  be  made
 to  provide  them  drinking  water  facilities
 during  hot  summer.  During  winter  also,
 some  provision  should  be  made  to  pro-
 tect  them  from  cold  weather.

 All  the  labour  leaders  have  welcome
 this  measure.  In  the  name  of  appren-
 tices,  children  are  employed,  but,
 actually,  they  come  there  to  assist  their
 parents  and  exploitation  goes  on.  Some
 strong  provision  shou'd  be  made  to  save
 them  from  this  exploitation.

 In  the  end,  I  would  request  the
 Minister  to  see  that  a  comprchensive
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 Bill  is  brought  forward  so  that  the
 workers  may  be  given  all  the  benefits
 that  they  deserve.

 PROF,  10.  RANGA  (Guntur)
 Mr.  Chairman,  Sir,  I  wish  to  congratu-
 late  minister  not  only  for  getting  this
 Bill  passed  but  also  having  the  alacrity
 and  the  statesmanship  to  have  overcome
 so  many  hurdles  in  the  way  of  getting
 this  Bill  passed  through  various  stages
 of  consideration,  through  the  Cabinet
 and  the  Sub-Committee  and  bringing
 forward  this  Bill  before  us  here.  There
 had  been  several  other  Ministers  during
 all  these  ten  years,  but  they  did  not  do
 it;  And  the  wonder  of  it  is  that  our
 legislative  process  is  very  slow  and  it
 moves  dreadfully  slow.

 Ten  years  ago,  a  similar  Bill  was
 prepared.  It  went  through  all  the
 processes  of  consideration  by  the  Joint
 Select  Committee  and  yet  we  are  still
 at  this  stage  of  passing.  Now  it  only
 shows  that  we,  ourselves,  as  members
 of  Parliament,  are  pot  alacritic  and
 especially  about  getting  some  of  these
 constructive  things  being  done.  No
 good  blaming  any  government.  All
 these  various  governments  have  come;
 governments  of  those  parties  and
 governments  of  this  Party  have  come.
 But  government  goes  slow.  But  legisla-
 tion  seems  to  be  going  slower.  Anyhow,
 our  new  Minister  is  fortunate  enough
 to  move  this  Bill  and  get  it  passed.  But
 there  is  one  disturbing  development  or
 lack  of  development.  The  salaries  that
 are  being  paid  to  the  mines  inspection
 staff,  even  according  to  the  Minister,
 are  not  attractive  enough;  and  when  I
 had  suggested  why  should  they  not  be
 revised,  he  was  good  enough  to  say,
 yes,  we  were  going  to  consider  it.  Why
 is  it  that  it  hes  taken  such  a  long  time
 for  the  government  to  think  about  all
 this  True,  it  is  a  dangerous  job  to  be
 a  miner  ...is  a  very  difficult  and  a
 dangerous  job  because  these  Mafia
 people  are  there.  Mincowners  arc  not
 very  soft  people.  Therefore,  it  is  a  very
 attractive  thing  for  any  body  to  go  and
 be  employed  in  this  kind  of  an  occu-
 pation.
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 So,  naturally  not  many  people  are
 willing  to  come  forward.  I  would  like  to

 suggest  to  the  Government  to  upgrade  the
 salaries,  and  they  may  be  paid  higher
 salaries  than  they  are  being  paid  or
 similar  people  are  being  paid  in  other
 departments  and  that  would  attract  as
 many  people  as  possible.  हमें111  the
 strength  can  be  increased  so  that  there
 may  be  periodical  inspections  and  pro-
 secutions  also.

 ।  a0  very  glad  about  one  thing.
 Because  of  the  failure  sometimes  some
 courts  in  imposing  heavy  enough  penal-
 ties,  workers  have  had  to  complain  that
 criminals  in  these  sphere  of  life  have
 been  escaping  most  of  the  time  and
 that  is  why  the  Government  has  come
 forward  with  these  suggestions,  witb
 these  proposals  that  here  should  be  a
 minimum  punishment.  It  is  an  extra-
 Ordinary  thing  for  a  Government  to
 make  a  provision  like  this  and ।  ‘
 glad  the  Government  has  made  this
 provision  and  the  House  also  has  accep-
 ted  it.

 But  there  are  one  or  two  things  प
 would  like  the  Government  to  do  and
 also  those  who  are  interested  in  the
 workers  and  who  are  devoted  to  their
 cause,  like  Shri  4.  Roy  and  Shastriji
 to  do.  One  thing  that  should  be  done
 immediately  is  that  the  moneylenders
 should  be  removed.  Even  now  money-
 lending  is  going  on.  I  suggest  that
 moneylending  should  be  baned  in  that
 area,  Whatever  credit  ।  needed  must
 be  made  available  by  the  Government
 or  the  co-operative  societies  to  the
 workers.  The  co-operative  movement
 should  also  be  developed.  The  loaders  and
 workers  have  to  play  a  big  role  in  per-
 suading  the  other  workers  to  take  money
 through  the  co-operative  societies  only.
 It  should  also  be  ensured  that  the  co-
 operative  societies  do  really  serve  the
 workers,  They  themselves  should  not
 be  converted  into  another  kind  of

 Shukars.

 The  other  point  is  about  the  con-
 tract  system.  The  Royal  Labour  Com-
 mission  in  bygone  days  had  recommed-
 ded  the  removal  of  the  contract  system.
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 And  even  now  we  find  that  the  system
 is  continuing.  We  have  passed  many
 Bills  in  this  House  about  it  in  the  past
 half  a  century.  Even  now  the  dreadful
 system  is  prevailing.  I  would  like  the
 Government  to  give  some  serious
 thought  to  this  as  to  how  they  could
 possibly  save  the  workers  from  the
 mischief  of  this  system.

 Sir,  I  welcome  this  Bill.

 MR.  CHAIRMAN :  Shri  Ram  Vilas
 Paswan.

 PROF.  AJIT  KUMAR  MBHTA
 (Samastipur)  :  511,  what  about  me  ?

 MR.  CHAIRMAN :  Have  you  given
 your  name?

 PROF.  AJIT  KUMAR  MEHTA:
 Long  back.  Very  carly  in  the  morning,
 ।  had  given  my  name.

 MR.  CHAIRMAN  :  ।  will  call  you.
 Now.  Shri  Ram  Vilas  Paswan.

 श्री  राम  विलास  पासबान  (हाजीपुर)  :

 सभापति  महोदय,  मैं  इस  बिल  पर  बोलना

 नहीं  चाहता  था  ।  लेकिन  आज  ही  यह
 लेटेस्ट  इंडिया  टुडे  31  अगस्त  का  अंक

 पढ़ने  को  मिला  है,  उसमें  सिंहभूमि  जिले  के

 संबंध  में  एक  आर्टिकल  निकला  है  माइन्स

 के  सम्बन्ध  में,  उसको  कोई  भी  आदमी

 पढ़  गा  तो  उसकी  रूह  ,.कांप  जायगी  ।  इस

 में  दिया  है  कि  किस  तरीके  से  माइन्स  के

 मजदूरों  के  साथ  जो  अधिकांश  में  अ  निवासी

 मजदूर  हैं,  व्यवहार  किया  जाता  है  ।-मैं

 इसको  ज्यादा  पढ़  कर  सदन  का  ज्यादा

 समय  नहीं  लेना  चाहता  |  इसमें  दियां  है--

 उनके  आवास  की  समस्या,  पिय  जल  की

 समस्या  वगेरह  की  बात  तो  दी  ही  हैं,  सबसे

 भयंकर  जो  चीज  दिखलाई  है  वह  है.  मुआ-
 वजा  देने  की  बात  |  मुआवजा  देने  का  जो

 रजिस्टर  होता  है,  कितने  मज़ार  मरें  खान

 के  अन्दर  दबकर,  कितने.  का  पी.  एफ.
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 श्री  राम  ब्लिलास  पासवान ]

 मिला,  कितने  को  मुआवजा  मिला  इसका

 कोई  ब्यौरा  नहीं  होता  |  इसका  कोई  रजि-

 स्टर  मेंटेन  नहीं  होता  ।  इसमें  एक  जगह

 लिखा है  :  18571.0  Horo  lost  the  sight  of

 his  left  cye  when  a  stone  struck  it.  He
 received  Rs.  11  as  Compensation  and
 no  other  aid.”

 यह  इसलिए  मैंने  कहा  कि  इसमें  जाकर

 आप  देखें,  खाना  उनको  कैसा  दिया  जाता

 है,  पाती. के  नाम  कैसा  जहर  उनको  पीना

 पड़ता  है  और  जब  शिकायत  करने  जाते  हैं

 तो  उसके  जवाब  में  रस्सियों  से  बाँध  कर

 उन्हें  जीप  के  साथ  घसीटा  जाता  है  ।

 इतना  बड़ा  जुल्म  होता  है।  पुलिस

 मेनेजमेंट  से  मिली  हुई  है  ।  इसमें  बताया

 गया  है:

 ‘““Thrce  years  ago,  Hua  had  इए5-
 sed  wanton  police  firing  that  left
 with  13  Adibasis  dead.  Between
 1978  and  1982  as  many  as  5,000
 tribals  have  been  implicated  in
 1,252  cases.  Between  November
 1981  and  April  1983  the  police  are
 said  to  have  pillaged  over  25  Adi-
 basi  villages  in  a  forest  and  destro-
 yed  over  340  ५0565.”

 इस  तरह  से  मेनेजमेंट  और  पुलिस  की  साठ-

 गाँठ  से  कहर  ढाया  जा  रहा  है  ।  मैं  आग्रह

 वसुंधरा  कि  :'इंडिया  टुडेਂ  का  यह  लेटेस्ट

 इश्यू  है,  इस  आजीवन  को  देख  लें  और

 इसकी  इंक्वायरी  कमेटी  बिठायें  और  उनको

 पकड़ने  का  काम  करें  ।  तनेलिस्ट  ने  स्वयं

 वहाँ  पर  जाकर  इन  बातों  की  तहकीकात

 are.  मैं  चाहूंगा  कि  मन्त्री जी  .  यहां  पर

 इस  बारे  में  कोई  अश्योरेंस  दें  और  इलावा-

 तरीका  जोभी  निष्कर्ष  निकले  उसको  या

 तो.  यहां  सभा  पटल  पर  रखने  का  कष्ट  करें
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 या  हमलों  लिखकर  सूचित  करें  ।  इतना  ही

 आश्वासन  मैं  उनसे  चाहुंगा  ।

 प्रो.  जीत  कुमार  मेहता:  सभापति  जी,

 पासवान  जी  ने  जो.  कहा  है  वह  इस  बात

 का  प्रमाण  है  कि  कानून  बना  देने से  ही

 कल्याण  नहीं  हो  सकता  है,  उसको  पूरी

 ईमानदारी  के  साथ  इम्प्लीमेंट  करने  की  भी

 आवश्यकता  है  ।  एक  बात  तो  मैं  यह  कहना

 चाहता  हूं  कि  जो  इल् लीगल  माइनिंग  होती

 है,  जिसमें  इतने  मज़ार  मरते  हैं  और

 जिसके  सम्बन्ध  में  पिछले  दिनों  इस  सदन

 में  चर्चा  हो  चुकी है  तथा  Hass  माइन्स  में

 जहां  इल्लीगल  माइनिंग  होती  है,  उसको

 किस  प्रकार  से  रोका  जाएगा  ?

 दूसरी  बात  यह  है  कि  इसमें  कल्याण

 की  बात  तो  कही  गई  है  लेकिन  क्या  आपने

 अभी  तक  इस  बात  का  अध्ययन  किया  है

 frat  कें  क्षेत्र  में  कितनी  अक् पेश नल
 डिजीजेज  होती  हैं  और  कितने  मजदूर  उससे

 पीड़ित  हैं,  कितने  अस्पताल  हैं,  कितने  वेड्स

 हैं  अर  उसका  क्या  अनुपात  है  ?  क्या

 अक् पेश नल  डिजीजेज  के  लिए  मजदूरों  की

 पीर्याडिकल  चेकअप  ईमानदारी  के  साथ

 होती  है  ?  इस  सन्दर्भ  में  मैं  आपको  बताना

 चाहूंगा  नि  धनबाद  क्षेत्र  में  आज  अभी

 तक  पेय  जल  की  व्यवस्था  भी  नहीं  कर

 पाए हैं  ।  उस  एरिया  में  अवेंडंड  माइन्स  में

 जो  पानी  जमा  है  उसी  को  मजदूर  पीने  के

 काम  में  लाते  हैं।  क्या  इसकी  ओर  भी

 आपका  ध्यान  गया  है  ?  इस  दूषित  जल

 को  जो.  मजदूर  इस्तेमाल  करते  हैं,  इसकी

 ओर  आपका  ध्यान  बहुत  पहले  ही  जाना

 चाहिए  था  ।  इस  सम्बन्ध  में  अप  क्या

 कार्यवाही  करेंगे  ?

 तीसी  बात  मनी लें डस  के  सम्बन्ध  में
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 है,  जिसकी  चर्चा  प्रो०  रंगाजी  ने  भी  यहाँ

 पर  की  है  ।  इन  मनी लें डस  का  एक  काम

 यह  भी  होता.  है  --जबदंस्ती  शराब

 पिलाना---अपने  शराब  का  धन्धा  खान  के

 एसा में  चलाने  के  लिए  वे  एक  तरफ  तो

 उधार  शराब  देते  हैं  और  उसके  बाद  उसकी

 कीमत  जबरदस्ती  वसूल  करते हैं  और  यह

 उनका  माफिया  गैंग  करता  है  ।  तो  इस

 चीज  को  रोकने  के  लिए  आप  क्या  करने

 जा 1रहे हैं?

 SHRI  VEERENDRA  PATIL:  Sir,
 our  elder  statesman  and  Hon.  Member,
 Prof.  1..०.  Ranga,  referred  to  the  salary
 of  the  staff  working  in  the  Director
 General  of  Mines  Safety  organisation.
 Sir,  I  said  briefly  in  my  reply  to  the
 debate  that  the  posts  of  Deputy  Direc-
 tor  General  ( 11165  Safety)  are  not
 very  attractive,  therefore,  we  are  get-
 ting  sufficient  qualified  hands.  The

 qualication  for  this  post  is  Graduate  in

 Mining  Engineering.  With  the  same

 qualification  if  they  go  to  coal  field
 side,  then  they  are  appointed  as  Mana-

 gers  and  Managers  of  coalfields  get
 more  salary  than  the  Deputy  Directors.
 Therefore,  those  posts  are  more  attrac-
 tive  than  these  posts.  That  is  why  the
 Government  is  considering  the  proposal
 to  improve  their  pay  scales.  And  with
 regard  to  the  strengthening  of  the  orga-
 nisation,  the  Kumaramangalam  Com-
 mittee  has  made  recommendations.  We
 have  created  a  cell  to  process  the  re-
 commendations  and  necessary  action
 will  be  taken  after  the  processing  of  the
 recommendations  is  completed.

 1r.  CHAIRMAN :  8e  has  asked
 the  inspectors.

 SHRI  VEERENDRA  PATIL  :  With
 regard  to  those  working  in  the  rescue
 stations,  the  question  would  be  solved
 because  by  this  amendment  we  have
 decided  to  transfer  all  the  rescue
 stations  to  the  Coal  Department.  There-
 fore,  there  will  not  be  any  discrimina-
 tion.  By  transferring  these  rescue -
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 stations  to  the  Coal  Department.  the

 problem  will  be  solved.

 With  regard  to  contract  labour,  I
 have  admitted  to  some  extent  the  con-
 tract  labour  is  still  prevailing  there.  So,
 I  have  already  informed  the  Hon.  House
 that  I  have  taken  up  this  matter  with
 the  Energy  Minister  and  we  are.  doing
 whatever  is  possible,  and  within  our
 powers,  to  see  that  abolition  of  this
 contract  labour,  wherever  we  haye  done
 it,  is  fully  and  properly  enforced.

 Hon.  Member,  Mr.  Shamanna,  men-
 tioned  about  giving  representation  to
 the  State  Governments  on  this  Com-
 mittee.  I  do  not  know  whether  the
 Hon.  Member  is  aware  that  mines
 come  under  the  Central  sphere.  So;
 working  hours,  safety  provisions  and
 health  of  the  workers  in  the  mines  is
 the  responsibility  of  the  Central  Govern-
 ment.  Therefore,  it  is  for  the  Central
 Government  to  constitute  the  oo.
 mittees  and  there  are  50  many  mines  "in
 different  State,  we  cannot  go  on  giving
 representation  to  all  the  States.  If  we
 do  so,  the  Committee  will  become  very
 big  and  it  will  become  unwieldly.  And
 he  is  asking  about  royalty.  xe  have
 nothing  to  do  with  the  royalty.  So
 far  as  mines  and  minerals  are
 concerned,  they  are  the  State  property.
 Even  the  royalty  collected  on  iron  ore
 and  manganese  ore,  that  is  all  collected
 by  the  State  Governments.  Any  how
 this  is  not  a  subject  for  us  to  deal  with,
 and  therefore  I  do  not  want  to  say  any-
 thing  with  regard  to  that.

 Hon.  Member  Mr.  Paswan,  mention-
 ed  about  one  article  appearing  in.  India
 Today.  To  be  frank,  I  have  not  read
 that  article.  1  will  go  through  the
 article  amd  wherever  we  are,  I  Want
 to  be  very  cautious  in  giving  this
 assurance.  We  are  not  very  eoa
 petent.  Whatever  loopholes  and  whit-
 ever  difficulties  have  been’  pointed  ‘out
 or  highlighted  in  that,  to  that  extent  I
 will  ask  the  Director  General  te
 Safety)  to  investigaté  or  to  ingtiire  into
 and  make a  report.  Aid’  if'the®  Hon.
 Member  is  interested,  after  the  msa
 sion  of  the  Report,  I  will  have  no
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 hesitation  in  making  a  copy  of  that
 Report  available  to  him.

 Similarly,  Hon.  Member,  Prof.
 Mehta,  was  referring  to  the  occupatio-
 nal  disease  health  facilities  and  all  that.
 These  are  the  provisions  which  are
 mentioned.  Supposing  any  mining  com-
 pany  is  not  fulfilling  these  requirements
 that  they  are  obliged  to  do,  then
 Director  General  Mines  Safety  will
 ceriainly  look  into  that.  In  this  amend-
 ed  Bill  we  have  given  powers  to  the
 workers  and  workers  represeatatives
 to  inspect  the  mine  and  find  out.  If
 there  are  any  deficiencies  those  may  be
 brought  to  the  notice  of  the  Director
 General,  Mines  Sefety  and  the  Govern-
 ment.  Definitely  action  will  be  taken.

 With  regard  to  the  money  lender,
 it  is  asocial  reform.  This  has  to  be
 done  either  by  the  Trade  Unions  or
 the  State  Government.  They  should  do
 it.

 I  command  that  the  Bill  as  amend-
 ed  be  passed.

 MR.  CHAIRMAN :  The  question
 is  :

 “That  the  Bill  as
 passed.”’

 amended,  be

 The  motian  was  adopted.

 18.26  bra.

 HALF-AN-HOUR  DISCUSSION

 Nutrient  Value  of  Mother  Dairy  Milk

 SHRI  A.  NEELALOHITHADA-
 SAN  NADAR  (Trivandrum)  :  This
 discussion  has  arisen  out  of  the  reply
 given  on  ist  August,  1983  to  Unstarred
 Question  No.  1261  regarding  Nutrient
 Value  of  Mother  Dairy  Milk.

 The  Hon.  Minister  has  replied  that
 no  complaint  has  been  received  regard-
 ing  nutrient  value  or  anytbing  connected
 therewith  of  the  Mother  Dairy  Milk.

 AUGUST  22,  1983  Nutrient  Value  of  500
 Mother  Dairy  Milk
 (HAH  Dis.)

 What  I  want  to  bring  to  the  notice  of
 the  Hon.  Minister  through  you  is  that
 we  have  been  reading  so  many  com-
 plaints  in  ‘letter  to  the  editor  column’
 specially  in  the  Evening  News  Delhi,
 J  want  to  ask  the  Minister  whether  the
 Minister  has  noticed  those  reports  or
 letters  in  the  Evening  News,  Delhi,
 published  from  the  capital.  What  action
 has  been  taken  by  the  Minister  ?

 Mother  Dairy  name  has  originated,
 as  far  as  ।  know,  from  Mexico.  It  was
 the  distribution  of  low.  priced  milk
 where  the  real  needy  mothers  used  to
 take  milk  from  the  vendor’s  booths  in
 their  own  containers.  But  here  we  see
 that  the  Mother  Dairy  Milk  ७  more
 expensive  than  the  Delhi  Milk  Scheme
 milk,  in  Delhi.  I  want  to  know  the
 reasons  why  Mother  Dairy  Milk  is
 more  expensive.

 This  Mother  Dairy  had  been  started
 with  the  help  of  World  Food  Program-
 me  and  the  UNICEF  under  the  ‘Opera-
 tion  Flood’  in  1970.  Actually  it  had  to
 end  in  1975.0  The  country  had  to  make
 itself  self-sufficient  as  regards  the  indi-
 genous  production  of  milk  is  concerned.
 Fresh  milk  produce  had  to  come  from
 the  rural  areas  surrounding  Delhi,  that
 is,  areas  of  Uttar  Pradesh,  Haryana,
 Punjab  and  Rajasthan.  But  even  now
 we  have  to  depend  on  foreign  gifts  as
 far  as  milk  produce  is  concerned.  It  is
 reported  that  our  Dairy  Board  has
 opened  a  reguier  office  in  E.E.C.  Head-
 quarters  in  Brussels.

 Even  now,  the  Capital,  Delhi  de-
 pends  on  mills  from  far  off  place  such
 as  Gujarat,  Madhya  Pradesh  etc.  carried
 through  super-fast  trains.  Actually,  this
 milk  carried  from  far  off  places  is
 pasteurised  three  times  instead  of  once
 and  thus  it  loses  its  flavour.  It  takes
 even  4  to  5  days  before  it  reaches  the
 actual  consumer  after  the  cow  or  buf-
 falo  produces  it.  Thus,  the  milk  is  old
 and  stale.  The  temperature  of  the  milk
 in  the  tankers  goes  up  as  these  are
 insulated  and  not  refrigerated.


